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JJEGlSLATIVE ASSEMBLY. 
Friday, 9th March, 19:14. 

·The Assemhly lllet in the ASlielubly Cl18mber Qf the Council House at 
Eleven of the Clock, Mr. llresident (Tile Honourable Sir Shanmukham 
.chetty) in the Chair. 

QUEB'l'IONM AND AN8WEUS. 

LIABILITIES REGARDING WAR LOANS. 

415. ·Kr. LalcbaDd .avalral: (a) Will Gov'3rnment be pleased to state 
what is the amount outstanding to be paid to the British Treasury by the 
Government of India on account of the remainder of the liability regarding 
War loaDS? 

(b) Will Government be pleased to state what is the rate of interest the 
'British Government are now paying by conversion of their loans? 

(c) In view of the benefit derivable by conversion of loans, have the 
Government of India converted the balance of the War loans to carry 
reduced rates of interest? If so, at what rate? If not, why not? 

'!'he HODourable Sir George Schader: (a) £16,721,008. 

(b) British Government five per cent. Wllr Lonn, 1929·47, was con· 
"Verted into u 3i per ccnt. ]olln· 

(e) The attcnbion of the Honourable Member is invited to paragraph 
47 of my speech introducing th~ Budget for 1988·84 from which it will 
he seen that we provided for interest at 3t per cent only. No payment 
wiII however be made eit-her ill the current year or in the first half of 
next year. Provision for pa,vment due in the second half of next year 
naa been made at the reduced rate of interest. 

lIr. LalcbIDll .aftlral: Why not the first pa.rt? 

"1"be JIoDourable SIr Oeorlf Schaner: Because no provision has beeD 
made for the payment of the first part nt all. 

DISCHARGE OF NINE DEPUTY ASSISTANT CONTROLLERS OJ' MILITARY AocOU)I'TA. 

416 •• Kr. lapIl .d1l Agarwal: (a) With reference to ~e an.wen to 
.tarred questIons Nos. 1128 and 1476 of the 28rd Novemtier and 22nd 
December, 1988, respectively. will Government please state whether it ;. 
the first instance in the historv of the Military Accounts Department tbal 
the rule contained .;n Note 1 to Article 465·A, Civil Service RegulatioQl, 

( 1907 ) A • 
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has been applied? If not, will Government please quote previous .casea-
and compare these 'e~ses with them? 

(b) Is it a fact that in Lord Curzon's regime an officer was pronouncecl 
inefficient at the fag end of his service and retired, as in these cases? 

(0) If so, did not Lord Curzon pronounce the superior officer who noticed 
the inefficiency so late to be unfit to hold his own office, and was not the 
retrenched officer reinstated? 

(d) If so, what actionclo Government propose to tab against the 
Department concerned when as many as nine officers have been retired aIt 
at one time? 

The Honourable Sit George Schuster: (0) No. In recent times there 
has been one such instance in 19.'\0. Such OBses are not easy to trace 
and Government are not prepared to make an investigation covering the 
whole history of the Department. 

(b), (0) and (d). On the information given it has not been possible 
to traoe the case referred to by the Honourable Member. 

DISCHARGE OF NINE DEPUTY ASSISTANT CONTROLLERS OF MILITARY ACCOUNTS. 

4:17. *1Ir . .Tagan lfath Aggarwal: (a) Will Government please state 
whether there is a system of holding 0. Conference of Controllers of Military 
Accounts once or twice at the Headquarters of Government for purposes of 
selecting officers and accountants for promotion and for other matters of 
importance? 

(b) Was the inefficiency and compulsory retirement of the nine Deputy 
Assistant Controllers of Military Accounts, referred'to in part (b) of the 
answer to starred question No. 1476, dated the 22nd December, 1988, 
decided upon in this Controller's Conference? If not, who decided the 
matter? 

(0) Did the individual Controllers recommend the action taken for their 
respective men? If not, has the action taken been determined by the 
officiating Military Accountant General himself? 

(d) Is it l\ fact that the retrenchment has not been effected under the 
S'pecial Retrenchment Rules? If sO, why? 

(e) Are Government prepared to furnish a statement showing all per-
sona} CBses during the ye8ra 1982 nnd 1983 in which the officiating. Military 
Accountant Genera} took disciplinm·.v Dction which is difterent from that 
recommended by the Controllers concerned? 

The Honourable Sir George Schalter: (4) Yes. 
(.b) No. The decision was taken by the Government!. 
('C) Not in all caBes· In three cases the recomm~ation was made 

by the Military Accountant General. The decision in aIr cases was taken 
by Govemment; 

Cd) The retirement of these officers w!\s not ordered o8S i\ measure of 
retrenc'hment, and thel'flfore din not come under the retrenchment raIN.· 

(e) Govemment are Dot prepared to tnke the action suggested. 



QtTBBTIONIi AND ANSWERS. 1909 

DISCHARGE OF NINB DEpUTY ABBISTANr CONTROLLERS OF MILITARY ACCOUNTS. 

418. *1Ir. lagaD Bath Aaarw31: (a)WiU Government please state 
what the established prooedul·e is for deciding upon the inefficiency of a 
Government servant and wha.t procedure was actually followed in the case 
of the discha.rge of nine Deputy Assistant Controllers of Military Accounts? 
. . (,b) Was each officer appris<:ld (If his inefiioiency in detail immediately it 
was nuticed? If 80, at what atage of service aDd at what intervals did this 
happen before the final action of fOl'oed n:tir61nent was taken in 1988 'I 

(c) Was the explanation of l'.lch cfficer found to be deficient in any 
r~spect or UDsat·isfactory? 1£ 110, WB~ he infol'ml-d of the dalect ill writing 
to enable the oflioer to reform himsell? 

fte Honourable Sir Geolle Schuter: (a) '1'11e degree of efficienr.y of 
a Government servunt ig judged on the reports of the officers under whom 
he hus served and is serving and on !\ consideration of any specific acts 
of commission or omiasion, 

(b) and (c). Nos. 8 and \I were retired because of definite acts of 
neglect of duty, and in each of thesl) cases there was 8. regular enquiry 
in accordance with the regulations. In tbe oaso of the other seven the 
reason for retirement was .that Government were satisfied that the offil~rs 
were no longer up to the standard of work required of officers in their 
position. In such cases Government reserve to themselves thE' right to 
retire officers without formal enquiry if they have completed 25 yeal's' 
qualifying service. 

RTANDARD OF AUDIT IN THE MILITARY ACCOUNTS DEPARTMENT. 

419 •• Kr. Jagan Balb Aggarwal: (a) Is Lhe policy of audit KllI'l stand-
ard of efficiency required in the Military Accounts Department different 
from that obtaining in the other . .\uc1it (Inti Ael'ounts Department!? 

(b) How many times during the IIl~t hm .VC/lr~ hos the Auditl:r General 
notioed that the stalldard of :mdLt in the MiJit,ar,Y Accounts Depurtment 
is below the mark? Was any nutil)n tclken on t:l&Ch occasion to improve 
the efficiency? 

(c) Are Government prepared to f.JrDlih " stat.pment showing th.! number 
of frauds, aerious irregularities and ]Ollses IUld mites off of store", and Gov· 
ernment money detected by the Military Accr.unts Department and by 
the test audit carried out on behalf or the Allditor General during the last 
ten years, including all cases in which a lar~t' number of StOf(,1 were 
detected 'surplus'? . 

(d) Will Government please statl: the numLer of military &D(l civil oftl. 
cera in whose executive and audit cbarge the frauds referred tv took place 
8Ild the disciplinary action taken ngainKt them as well, as agcaiDht their 
immediate 8uperior supervising ,rlllr.erfl:' 

(6) Is it a fact that in the Military Acconnts Department the audit sta! 
bas generallv been diacouraged in the past from criticiain" th~ encutive 
freely and have been required to propitiate th"lJJ£ 'I 

(f) Is it a fact that the present oflic,illtinR Military Accountant General 
,,·hen Controller of Military Accounts. Northern Command, Rowalpindi, 
inued a circular to the Officers Commanding of units and form8tion~ 
enquiring a8 to their grieVAnces Against the audit staff? • 

82 
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The Boaourab!e Sir George SchUlter: (a) The standards are analogous 
in all Audit and Accounts Departments, though duties and conditions of 
s(~Tvice vary considerably. 

(b) I am not aware that the Auditor General has ever in tht: last ten 
yt'1.l1·S stated that the sta.ndard of audit in the Military Accounts Depart-
ment is below the mark. 

(c) and (d). Government ltre not I)repared to collect the information 
asked for. All important irregularities 8re brought to notice in the annual 
Audit Heports on military expenditure, to whiC"h I would refer the Hon-
ourllble Member. 

(e) No. 

(f) I have called for the information and will lay it on the table when 
it is received. 

RETRENCRMEN'l' IN EACH COMMAND 010' TIlE MILITARY ACCOl'N'fS DJo:l'AIlTMf:NT. 

420. *Kr. Jagan Bath Agganral: (a) Are the appointments of the 
Deputy Assistant Controllers ~Iil:tar.V Accounts, analogous to thw;e of the 
Assistant Audit Officers on the Auditor General'! list? 

(b) Is the Financial Advisel', Military }'inance, the appointing autho-
rity of the Deputy Assistant Controllers like the Auditor General for the 
Assistant Audit Officers? 

('C) Do both the Financial Adviser and the Auditor General keep them-
.{,elves personal1y in touch with this class <.of oftil'ers" If so, to what atent: 
if not, why not and to whom in that case is tbe responsibility entrusted? 

(d) Is it not a fRet that all disposals of almost all personal oases are 
put up by the Milit.nry Aceountant General's Office for the Financial Advi-
'her's signature? 

(e) Is it not a fact that the retrenchment of 1988 has been carried 
Qut' by the Offieiating Military Accountant General while the pel'Ulanent 
Financinl Adviser was 011 short leave? If so, are Government prepared 
to nsk the permanent Finllncial Adviser to re-examine the cases personally 
and mllke his recommendntions as to whether the officers retrenched can 
be recalled to duty? 

'rile 'Honourable Sir George Schuster: (a) 'Ycs, but their duties and 
{~ondit·ions of service lire different. 

(b) The Financial AdviRer is the Appoint.iog Authority for Deputy 
Assistant C,ontJ'8li1ers. 

(e) The nllture of the Finllneial Advise)"'s duties requires his presence 
itt Army Hel\dqu~rs, sove for occasional tours. His opportunities of 
TleTsonnl contact with Deputv AflsistRnt ControllerS, who ore scatt.er~d 
nIl over India, nre therefnre limited. Reliance is placed on the ordinary 
(·hRin of departmental reflponsihiIit:v. 

(d) Yes, the Financial Adviler is next above the Military Accountant 
Genernl in.the departmental chain. if that is what the Honourable Member 
m(,lIns. 
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(II) The penn anent Financial Adviser wile On leave when theBe ret.ire~ 
ments were ordered; Government afe not prepared to take the action 
proposed as their orders were passed after full consideration. 

RETRBNCHMENT IN EACH COMMAND OF TIlE MILITARY ACCOUNTS DEPAI\:l'MBNT. 

421.*Kr. lAIRD RaUl Agarwal: (a) With referenoe to the answer 
to starred question No. 1476 of the 22nd Dect'mber, 1988, regarding re-
trenchment in each Command of the Military Accounts Department, that 
the nine officers .in. question had been retrenched in special oircumstanoes, 
will Government please state the names of the officers retrenched and the 
apecial circumstances referred to in brief in each case? If not, why not.? 

(b) Had any of these officers as1red for an open investigation into hia 
case, and if so, will (ffivernment please state whether the officer's request 
has been granted? If not, why not? 

"!'he Bouourable Sir Cleor.e 8cb.aater: (a) For bhe reasons previoualy 
Rtated Government are not prepared to publish the names of the offi08l'8 
who were retired. The Honourable MembE1r may tnke it that the retirement· 
of these officers has not passed unnotiood in the department .. 

(b) One of the two offieere retirt'd for disciplinRry reasons did BElk' for· 
an "open investiglltion ", Thi!'! request WRS not cOmplied with becnuse V8Y 
full enquiries had already been mode in Recor<iunce with the regulations Rnd 
it was not clear how an "opcn in vostiglAtion" differed from that. alreud.v 
made. 

GRIEVANCEH 01" Til); TELEGRAPHIST!! RECRL'ITKD FltoM POSTAL SIONALLSRS . 

• 22. ·Kr. D. K. ~ Ohaudhury: (a) Will Government be pleased 
to stnte: 

(i) whether vnriolls represtlut.l1tions were ll1ude by the Members of 
the Assembly, the Indian Telegraph Association lind the All· 
IndiR Telegraph Union to redress thc grievanoes of the tele-
graphists' recruiteJ from postal 8ignallers; 

(ii) whether R deputation consisting of some Members of th.is HoUle 
and n Mflmher of the Council of State led b~.. Slr Henry 
Gidney waited on the Director-General of Posts and Tele-
graphs on the 10th April, 1929; 

(iii) whether Government have since arrived at a final deoision and, 
if so, whether it was communicated to the lender of the 
deputation; and 

(iv) if the reply to Inst part of (iii) be in the affirmat~v~, whether 
Government will plense lay a copy of that dOO18lOn on the 
table? 

(b) Are Governmt'1lt aw8l'8 of the fact that t~eae .men have Buffered tbe 
fo\}o"'ing losses: (1) loss of benefit of aU serVIces In the Postal Branch, 
(2) 1088 of benefit due to the postal revieion j~. pay after their t~anBfer to 
the Telegraph Branch. (8) loti of p~t of ftlll!1g to higher. appol!1tmenta, 
(4:) DO hope, in BODle cases, of reaching the maximum t~ thel~ grade, 
(IS) consequent. 10118 by t)1e reduction in the amount of the: penBlOn and 
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(6) loss of emoluments, vi •. , twenty per cent. of pay whioh the postal 
signallers are entitled to in the Telegraph Branch on temporary transfers? 

. (0) If the reply to any of the items in part (b) be in the affirmative, 
wJlI Govet'nment please stl!ote whut action has been or will be taktln to 
compensate them for their losses? 

(d) 16 it a fact that in the Postal Branch they had to do everything 
in connection with the telegraph traffio work in addition to the signalling 
work and after transfer to the telegraph side they have mainly to do 
signalling work? 

(e) Is it a fact tha.t irrespective of the number of years service in the 
Postal Branch, these men, when transferred to the Telegraph Branch, are 
placed in the same category as other new recruits from outside at the time? 

(f) Is it a fact that in the Audit Department a Superintendent on pro-
motion to higher rank is given some seniority over other direct recruits? 
If 80, why has not a similar concession been extended to the postal re-
cruited teiegraphists? 

(g) Is it a fact that a higher percentage of these men has passed the 
departmental examinations for promotion than those direct recruits? 

(h) Do Government propose to make a liberal interpretation of the 
ruling for fixing seniority for promotion to telegraph mastership and to 
include the total service of an official as a signaller for the minimum 
qllalifying service of fifteen years? 

81r Thomu "1111: (a) (i) Rnd (ii). The reply is in the affirmative. 
(iii) The Director-General who received the deputation communicated 

his decisions to the leader of the deputation. 
(iv) A copy is laid on the table. 
(b) Government are not aware of the particulars of each individual case 

but it is poslible that some at least of the men concerned may have suffered 
the disabilities referred to by the Honourable Member . 

. (e) Government do not propose to take any action in view of the fact 
that the men concerned were offered two opportunities of returning to the 
postal branch nnd that all those presun,ably who considered that their pay 
and prospects had been prejudiced by their transfer to the telegraph branch 
were, at their own request, retransferred to the postal branch. 

(d) Government hllve no precise information but the facts may be 
generally as stated by the Honourable Member. 

(It') Yes. 
(f) The reply to the nr&t part is in thl~ affirmative. As regards the 

st"cond pRrt.. the Honourable Member is referred to the reply given in this 
House to Lt. -Col. Sir HenryOidne.v'", IItarred qu~tion No. 508 on the 
18th Febl'uary, 192'7. 

(g) Government regret that at this dista.nce of time it is not possible 
to collect sllch comparative figures RS would be necessary to furnish the 
required information. From such information, however, 8S is readily avail-
Rble. it appears that t.here are at preflent about 195 t-elegrllphists who have 
pR8led the departmental esamin8tion for promotion, of ,.hom 20 belonc 
.to the category of postal recruited telegraphists. 

ISh) The reFly is in the negative •. 



QUESTIONS .um AN8WDS • 1918 
• ~tTflct jrOfA IA. M 'flute. oj a m.etillfl Add ifl tAe Director·G.nen"', room i__ N." 

Delii 011 11-10 a.m., Oil Wedlleetla1l, tA. IOtA A.",;t, 1",. 

PJDUIIT : 

Mr. P. G. Bogers, C.I.E., I.C.S., Director·General of POItIB aDd Te1esrapha. 
Xr. M. L. Puricba, Deputy Direcfm·GeneraJ, Telegrapb and Phone •. 

Mr. S. B. Sinha, Allistant Director·General. 
Lt.-Col. H. A. J. Gidney, M. L. A. 

lIr. Amar Nath Dutt-, !rl.L . .Ai. 
Nawab Mohammad Ismail. 
The Honourable Mr. Sherwani. 

"I'he following mattera were diec_d: 

1. GrievancII oj fIO'tal recruited tel'grapA"tI: 
The Deputation desired that. eit.her· 

(i) these men should be allowed to count their previous servicee in t.be PoA 
OBlce for incrementa, or 

I (ii) they should be put. in charg, of combined oBlces, or 
-I (iii) they should be given an increment for every two yeara IIrvice in t,he. PoA 

OBlee. 

Mr. Bogen laid that he woald look into the mat.ter ADd He if he mald make f!1J1 
recommendation to Government on the linll of IUlilltion (iii). He did not think tW 
.either of Buggestionll (i) or (ii) were practicable . 

• 

Note by the Director·General 01 POIU and Tuegrap/u, It""" No. ~t Grie,,_", of 
,1IOItal recruited tuegrapll.i,U.--Of the three Buggeations made b;r Ule Deputatioal, 
Government have definitely decided against No. 1 ADd I regret til .. I am POt. able 
40 fe·open the case. 

(2) is, I am afraid, quite impracticable. 
(3) is really Daly a modification of No. 1 and the deciaion on that. point m_ 

aJIG cover thil one. 

JIr. Lalchand ... valral: May I know from the Honourable Member wiflb 
regard to clause (e) whether it is really a fact that the persons who have been 
transferred to the telegraph branch are treated as new recruits and Dew 
eDtrants? If 10, what is the jUBt·i1ication for that.? 

81r ftomu ByAD.: I have already stated that the reply to part (6) it 
"Yes ". I do not know whether the Honourable Member is aware that we 
are now discussing the case of transfers from the pottal to the telegraph 
branch of the Postal Department of lomething approaching twenty 7ean 
.: the question whether these men should be treated in All respects .. 
Dew recruits to the telegraph branch wss exhaustively discuaed at the time 
and on innumerable occssionll ever lIince. The Government haft not DOW' 
again reviewed, and cannot now undertl\ke to review, the reMOlll w~ 
fed to the initial decision. which has 80 often &een maiDtaiDed • • 
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Ill. LaJchan4 iTavalrai: Why not review it when there is 'discontent and 
when there are reasons given for the change? 

SI1' '1'2aomu .,aa: Government feel that they musil recogniHe som~ 
finality in ,these mat·LerN and the;}' cannot go on discussing, ovel' something 
approaching twenty years, the alleged grieva.nces of staff. 'nle staff, if 
they had any real grievance, had & remedy offered to them when they were 
offered permission to go back to the branch from which they had come. 

Mr. D. K. Lahiri Ohaudhury: Are Government Itware of the fact that 
BOrne of these employees lIerved for ten yenrs in the Postal Department 
before they were recruited n'Om the postal to the telegraph 
brullCh and that this long period of ten years doe's not count, and do Gov-
'ernment propose at least to take a portion, say, fifty per cent of their 
working years in that service? 

Sir 'l'hODLU .. yan: Government do not IJropose to re-open this question, 
which, as I say, hns alrel\dy been discussed threadbare. 

LEVY OF WUEEI .... TAX ON MOTOR CAUS AND MOTon CYCLES DY THE DELHI 
MUNICIPAL COMMITTEE. 

423. ."&0 Bahldur II. O. ltajah: (a) Is it a iact that the Delhi 
,M.unicipal Committee charge wheel-tax on motor cars and motor cycles 
separately for each quarter from January to March, April to June, July to 
September and October to December? 

(b) Is it a fact that the migratory staff of the offices of the Government 
of India, both officers and subordinatE'S, move to Simla generally by the 
middle of April, and come back to Delhi by the middle of October, i.e., they 
l'tI~ain outside Delhi for nearly six months? 

(c) Is it a fact that the staff of the Government of India have to pay 
wheel-tax for the full quarter April-June against their stay at Delhi for 
about a fortnight olll,Y in April? If so, why? 

, (d) Are Government aware that the imposition of the tax for the full 
quarter April-June entails hardship on the migratory staff (including 
officers)? 

(e) Are Government prepared to take action so that the rules on the· 
,subject are revised with a view to taxing the migratory staff of the Govern-
ment of India on B monthly basis either during their whole stay at Delhi, or 
d~ing the month of April, or for six months altogether? If not, why 
not? 

Mr. G. S. BaSpat: (el) Y('s, but os the l>unjab Motot Vehicles Taxation 
Act has been extended to the Delhi Province. the Delhi Municipal Com-
mittel) are it is understood suhmitting proposals to the Local Government 
f<'r the abolition of wbeel tax levied by the Committee on the ~hiele8 
re(e~d to. 

(b) Yes, 
(c) No; a proportionate 9harge only is made. 
(d) Does 110t arise. 
( e) Does I'~ot nriM. 



THE GENERAL BUDGET-UST OF DEMAND&-'contd. 

SECOND STAGE-contd. 

IIr. PrHIdent ('l'he Hanolll'ohle Sir Shanmukham Chettv): The House 
will now resume considel'lltion of the demands for grants, . 

DEMAND No, l~nsToMS. 

The Honourable Sir Gior,e SchUlter (Finance Member): SiT, I beg toO 
inove: 

f "That a sum not exceeding Ra, 64,36,000 he gmnted ttl the Governor Generlll ·ill 
Council to defray the charg8ti which will ,,'Owe in "OU"KIl uf payment duriag t.he y .. ar 
Bnding the 3111t day uf March, 1935, in respllct uf 'CuBtoms' ... 

Mr. President ('I'he FI()nollrllhl~ Sir Shnnmllkhllm Chett.:v): Before the 
cut motions are taken up, tht! Chair VI'ould like to drllw thfl uttent,ion of 
the House to til(' nature of the cut motions. Ever:v :V('nr, Iwfort· tIll' Budget 
disl'ussioTl sturts, inYllrillbl,v t.he Chllir has expluined the IJrocedure and 
what mot,ions lire relevant under It particular demllnd; Imd, in spite of thllt, 
t,he Chllir finds thnt, Honourllhle M~mbnrs have not attached an:v import-
ance to nil thesp rulingA given h,Y the Chnir yellr after year. It was Oiloe 
pointed out by the CIlRir t,hnt, the BCOp~ Of these debat,es, thnt is, the debates 
under the cut motionf';, WI1S limited to the administrlltion of the existing 
Inw by th,~ Department of the Govemmpnt of IndilL nnd, in spite of that the 
Chair finds, for instance, under Customs. one Honourable Member wants 
to discuss the price of snit, and Iln.other HonourRblt, MembAr wnnts to 
discuss rurlll indebt.cdness. r do hope that, Honournble Memher., eape-
einllv thos(~ who have been in the House for some vpurs, would tak" the 
troubl!' t() find out \Vlmt ru]ings. have bf'en given ~n these cut motions 
and ~ive oul,v sUl'h moHonK IlA will 1)(', Rt Innst h.v some stretch of jml\ginR~ 
tion, relevant to the demllnds. The first mot,ion ill b.v Mr. MllhnpAtrn Rnd 
he wants to discuss the export duty on n~icult\lrllJ produce. If it is the 
intention of the Honournblc M!~mher t.!) rJi!l(H1sS only the way in which the 
export dut:v on ngri('ultllrlll produC'e is ndministered by the CUf;tomA De-
plll'tment, ther. hf' would hI' in order: hut if he wants to discuss the gen-
eral question underl~'in'l' the policy hy which t,he export, duty ill I(,vied on 
agneult.ural produce. thf'n hI' will he out. of oml'r. Whnt. does the Hon· 
ourable Member wllnt to do? 

Maulvl IIllhammad Shaf.. Daoodl (Tirh \1t Dh·illillll; M IIhIlIlIlIlUdulI)' 
Unde\' whut demand will he he in order? 

Mr. Prea1d8nt (The Honouruble Sir ShallJllukhum ('I I£' t t,v ); E"l'l'Ir" dllty 
on agricultural produee would, the Ohair thinka, be relevant under the 
COllIJJlflrCe Depnrtmeot demRnd, hecause that ])epartment is responsible for 
the pC/lie . .,.: the polic,\' governing the levy of export duty on agricultural 
produ('e is a policy wIJi(~h i" controlled h.v the Commerce Depnrtment, It 
will be perfectl~' relevllot to diBt'u88 the whole polic~' unclerl,ving export 
duties on ngriculturlll pmduce wben the dtlmand undl'r the CommeroeDe-
partment is taken up. bllt now if the Honourable Member wlmts to diacU88 
the way in which the expoJ1; duties 00 agriculturAl produce Are adminis-
tered by the Customs Department, then hp. would be in <fler. 

( 19J!i ) 
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Mr. SitakaDa Kah.ap&tra (Orissa Division: Non-Muhammadan): Bir, I 
want to discuss the desirability of the abolitiun of export duty on rice. 

J(r. Prealdut (The Honourf\ble Sir Shanmukham Chett.y): That. will 
be out of order. That will come under th~ Commerce Depa111ment. 

JIr. It. O. KeOlY (Dacca Division: Non-Muhammadan Rural): May 1 
point out one thing, Sir? I do not want to question the ruling which you 
have just given, but according to past practice fluch motions have always 
been considered to be in order. As a matter of fact, I myself rememher 
to have raised a discussion on the policy of the levy of an export duty on 
jute under this very heading BOrne years ago, and then the question of 
export duty on rice was discussed under this very heading just about four 
years back at the instance of a Member from Burma. I quite realise that 
perhaps such a motion might more appropriately be raised under the Com-
merce Department, but the ruling which you have been pleased to give 
now is not in accord with the past practice of this House. That is what I 
want to point out. 

Mr. O. I. Banp Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan RuraJ): Sir, I thought that you had not given a ruling, but you had 
only invited the attention of the House as to the limit or the scope in 
regard to the spE'echea that might be made on this parlicular point, for, Sir, 
the Rajn. Bahadur's motion on Reforms could have been more a.ppropriately 
takeIl under the Secretary of State's heading instead of the heading "Execu-
tive Council". But, I am not ~oing into wha.t had happened in {.he past. 
As old Members are aware,-Mr. Neogy and others .and you yourself are 
/lware of it-I thought that you only wanted to restrict the scope of the 
debate, and instead of going over the whole range of the policy in regard to 
export duty which comes under the Commerce Department, you wanted 
Honourable Members to confine thE'mselves to the duty part of it, a.nd 
not the policy part of it. 

Mr. Gaya Prasad Ilngh (Muzaffarllur ('11m. Champaran: Non-Muham. 
madan): May I just say a word on thifl. Sir. On the 12th March, 1928, 
'When the list of demands was undp,r discuflsion. U Tok Kyi, a Burma 
'Member, moved the following cut motion unner the head '''Customs'':-

"That the demand under the head 'Customs' be reduced by Re. 100." 

and he said: 
"The ohject of my bringing forward this motion is to draw the attention of the 

G'ovemment to the desirability Bnd advisability of removing the export duty in general 
and the export dut.y 0/1 rice in particular," 

aDd he began giving his statE'ment, and he WIlS nllowed. 
JIr. O. 8. Banp Iyer: It was 0. censure cut. 
Mr .. K. _wood Ahmad (Patnn lind Chota Nngpur cum Orissa: 

Muhammadan): Sir, in Murch, 1927, this question regarding the policy 
of export duty was discussed 

!lr. PreIldeDt (The Honourable Sir Shanmukham Chetty): Order, 
~rder. As Mr. Ranga lyel' pointed out. the Chair hus not given any 
ruling on the present occasion. The Chair onl:y wanted to dr,:w the a.t~. 
tion of t,he HOl(se to the ruling which was given on a prevIous 0CC88101l 
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-which defined the scope of these cut motions. The' Scope of theie debatea 
is limited to the administration of the existing law by the Departments 
of the Government of India.. Now, that gives a general indication of the 

:tlcopt: of the various motions, and the Chair proposes, as each motion ia 
taken up. to rule whether that particular motion is in order or not. The 
Chair realises that it is very difficult to give one comprehensive ruling that 
will be absolutely binding. In deciding whether a particular motion it 
in order or not, the Chair would have to take into consideration the con-
venience and the rights of the House as a whole. Now, a Member who 
would be entitled, forinatance, to discuss a particular subject under 
demand No. 55, should not deprive the rights of other Members by simply 
·anticipating it and putting it under demand No. 16 and thereby olaiming 
a right. The Chair will not allow that practice to be followed. 

Mr. Sitakanta Mahapatra-No. 2. 
The Chair does not propose to allow any discussion on No. 1 on the 

policy regarding the export duty on agricultrural produce which is in order 
under the Commerce Department. 

Kala Bahadur G. ltriIbnamachar1ar (Tanjore cum Trichinopoly: Non-
Muhnmmadan Rural): Will you kindly allow such items which come Jut, 
,though particular notice WRS not given? 

Kr. Pre8ldent. (The Honourable Sir SbanmukhamChetty): The Chair· 
·can do that. 

Kr. K. Kuwood .Ahmad.: In this conneotion I want to luggest one 
;thing. In the Railway Budget, you find that the demand for the Railway 
Board comes first, and so all the Members get. up to raise imporflanf; 
"issues. 1'herefore, I would suggest that in future if, say, demand No. laB 
is marked No. 16, it will be easy to make suggestionl and to discusl the 
'Government policy on different matters. Sir, this important item come. 
'very late, and has now been voted. 

Mr. PreIldent (The Honoul'9,ble Sir Shanmukham Chetty): Even DOW 
.there is nothing to prevent the House from paning over demand. NOI. 16 
.to 27 and take demand No. 28. They can do 10 if they want. 

Absence of Oriya. in th, Cuitomll Department. 

Mr. Bltakanta Jlahapatra: Sir, I beg to move: 

"That the demand under the head 'Custom.' be reduced by RI. 100." 

I have tabled this cut motion with 8 view to drawing the attention of 
t,he Government to the fact that there is 110t II single Oriy. employee in 
the whole of the Customs Department of the Government of India, from 
'Simla Hills to Cape Comorin Rnd from Karachi to Rangoon. That the 
claims of a people numhering ten million or more Rhould hAve bee~ 10 
ignored in a large anrl importllnt Department of the Government IS a 
matter certainly to be regretted, but I do not blame the Government for 
it hecouse cut up as the Oriyas have been under four different Adminia-
+.;ationa. no one single Provineifll Government, nor the Ori:al, inhabiting 
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at the tail end of any one Province, could mnke out '8 cBse for entertaining 
them in the various Department6 of the Government. Therefore, there is 
tioteven a single employee in the Customs Department of the Government 
of India. But things huve chl\nged now, and the Government have recog-
niSed the Oriyas tUI a separate and distinct people. This recognition that 
the OriY88 are n distinc~t. entity carries with it the responsibility on the 
plt.i;t 'of the Government of India to give them their due share in the publie 
serVices. '['he Honourable the Commerce Member may remember many 
iittirri~t.(' allsodlltions with the Oriyas nnd the Oriya country. We claim 
him 'M on(' of us. I believe, in the departments under him, a distinct 
People· "lith over a crore of population will 'receive justice nnd sympathy 
whieh is clue· to them.· . 

Mr. President (The Honourable Sir Shunmukhani Chetty): Cut motion 
moved,.: . . 

~~'. !"IIJII~· the damand under t.he head 'Cultoms' be reduced by n~. 100." 

Mr. G .. ya Prasad Singh: Sir', I vel'y cordially support the motion of my 
f!,iend, Mr. Mahuputrn. Coming us I do from thct Province of Bihar and 
Orissa, I mny SIlY thut the Province, as ut present cOllstituted, consists of 
three sub-provinces, Bihllr, Chota Nagl'ur and Orissa. 'My friend has 
advocated the cause of Orissa. I propose to refer to the case of the 
poopl£;> of Chota Nagpur "s well as the people of my own Province. None 
of these people huve found employment in the Commerce Department, imd 
I cordially I\ssol'iak myself with the views exp,essed by lDJ' friend, though 
I have my own doubts on this matter. . 

Mr ... llalwood. Ahmad: Sir, I also support the motion moved by my· 
friend, Mr. Mahnpatra. I suggest, Sir, that. in entertaining employees in the 
various Departments of tht' Government of Indin, the cluims of Oriyns 
should not be ignored in future. I mny BIIY thnt. the e1l1ims of my Pro-
vince, Bihnr, hl1ve IIlso been overlooked in this WIIV that whenever Biharis 
al'c entertained in the serviees, domicill,d Biharis· are taken, and not the· 
natural born ones of my province, and I want to draw the attention of 
the Government to this point th&t if qUIl!ifi_ed candida.tes be available and 
they be equal in other respects, territorial claims should he considered. 

Mr. GQa Pruacl SlDp: Honwtimes communal nnd somet.imes terri-
tonal. 

'!"he Honourable Sir George Schuater: Sir. ttte House is very familiar 
with this kind of topic, and 1 am AUTe it will be no surprise to my friend 
thRt I must oppose this mot,ion. The House knows whnt the rules are 
which have been laid down b:v the Government of India for. t·he purpose 
of securin~adequate representation of VAriOUS communities. We have 
DO rules for securing proper representnt.ion of the inhnbitnnts of pRrticular 
areas in Indin Rnd it. would lend to intolernble complicat·ions nnd neglect 
of mt'rit which ill the chief criterion for Te('ruitment. to the publi~ services. 

,WE- will look into t,he matter and we will see that. wh81'e a meritorious 
Oriyn fl,JlpliclI fornn appointment. to the C,l1stomll Ilepll11tnent. he shftlJ 
l'EIeeive the fail'f'flt pOlllliblp. l'onsidt'rntion. Rt'yond f.hnt, I ('snnot go. I 
oppose thp motion. . 
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JIr. sttalraDta Jlabapatra: In view of the sympathetic reply of the 
~J?-0urabl~ ~e Fin~noe Mem~er that he ~ consider the olaims of lWy 
Elliglble Orlya If one IS forthoommg, I beg to wIthdraw my motion. 

,The cut motion was, by leave of the A,nembly, withdrawn. 

JIr .•. Kuwood amad.: Sir, as I am IUlxious to move my cut motions 
en demand No. 23-Indian Posts and Telegraphs Department (including 
Working Expenses), I do not want to move any of my motions on the 
dllJIJund now before the House. 

StatuB and SaluI'Y Of AB8iB/:mt Prcvvr.tit·c Officer. ,It Mtulta •. 

lIE. K. P. 'l'hampan (West Const and Nilgiris: Non-Muhammadan 
Rural): Sir, I beg to mOVE:: 

"That the demand undel' the head 'Cultom.' be reduced by Us. 100." 

So far 8S the l>reventive Officers at Madrlls are c9ncerned, the posi-
tion is hriefly this. We have got two cadres in the Preventive Depart.-
ment, Assistant Preventive Officers and Preventive Officers. There are 
1[, I'reventive Officers in the lIuperior cadre and 25 Assistant Preventive 
Officers. Among the Preventive Officers, eight out of 15 have educational 
qualifications, while, amongst the Assistant Preventive Officers, 20 out 
of 25 are qualified from an educational point of view. With regard to ~e 
duties assigned to these people, there is no distinction between the two 
classes, because, in the Preventive Manual, it is stated .i,n paragraph 1 at 
page 1: 

"Generally speaking no distinrtion i. made in the nature of the dutiu allotted to 
them," ' 

Sir, if the Honourable the Finance Member will send for the monthly 
p(lstA:'rs assigning duties to the Preventive Officers, he will be ellsily satis-
fied that in practice nlso there is no dilltinction between the Preventive 
Officers Ilnd the Assistunt Preventive Officerll in regard to the allotment 
of duties and thllt their work iii identicQI. 1'hen. again, under Funda-
mental Rule 80, the Assistant Preventive Officers are not allowed to draw & 
higher grade of MIllry when the,v lire ncting 8S Preventive Officers on the 
ground that both perform the same duties. All these go to show that 
thpy IIrc in practice on the ;larue clIdrf', the only difference being the one 
class is called Assistant Preventive OfficE'rs and the other Preventive Offi· 
cers· Till 1926, in Madras, the1'e was only one cadre, and I understand 
that in BomhllY, Rangoon, KM8(!hi lind other places. this distinction does 
not obtain. During the Simla Session last year, I asked lOtDe questiODB 
with regard to the ne'Ul' rules re'fRrding the overtime nllowHnce dmwn b;V 
these people. LRst ~'enr, thc Collector of Customs, Marlras, has tIO altered 
the rules that the Assistant Preventive Officers are given leiS overtime allow-
IInee than the superior offioeJ'!1. An A .. ilUint Preventive Officer ullfld to 
,iraw in the shape of o"crtime nllowant'.EI on an average RI. 60 B month, 
now thev are drawing only Rs. 45, while the superior· officers. "'bo were 
drawing·Re. 75 fonnerly, are nnw getting about Ra, 00. That was a 
sheoer injustice to the A!!lIistQnt Preventive Offieel'R in theee hard daye, 
Rnd if' my memor;v i& correct, the Finance Member said. in reply to my 
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quelltion that a aimilar system obtained in Bombay and Aarachi, and th& 
new rules of Madras were aimed to bring them into line with it He 
said, he would, however, make enquirietl and let me know. Now, the 
Finance Member in his letter dated the 26th February addressed to me 
says : 

"The rules differ from port. to port., and are specially adapted at each port to· 
local need.. It must be rememhered that there is very considerable variety not only 
in local conditions, but in the actual classes of work which the staff has to perform, 
ao that a system which is suitable at one port' might be highly inequitable at another. 
At every port. the greatest care i8 taken to secure a fair diltribution of overtime work. 
and the rules introduced in Madras were merely a 8tep in this direction." 

That is explaining a.way the position which the Finance Member took up-
last time. If he sends for the rules and a report. of their working, :I am 
sure he will be satisfied ail to the sheer injust,ice that has been done to the 
Assistant Preventive OfJicers. What J maintain is that there ought'to be 
only one cadre in Madrns also and the distribution of overtime and other 
privileges should he me.de unibrm. 'I'hat. i~ n standing grievance and ought 
to bf'\ remedied soon· 

Mr. PrelidlDt (The HonoUl'able Sir Shanmukham Chetty): Cut motion-
JllOve,d:. 

"That the demand under the head 'Cultoms' hp redul'@d by UII. lOO." 

Mr. G. S. Hard, (Government of Indin: Nominated Official). My 
Honourable friend Mr. 'l'hampall, I understand, wiphes to raise renlly two 
points in connection with this particula.r staff in Ma'dras. One is the fact 
that we have there two dasstls of Preventive Officers, whereas in some 
other ports we only have one. 'rhe other relates to the amounts of 
overtime which these omeera cnm. The Honournh1e Member quoted from 
a letter written to him 19.st munth by the Honourable the Finllnoo Mem-
ber, supplying certain additional informatioll which had been promised 
hi reply to an oral question in this House. 'I'he Finance Member said 
there that the rules differed from port to port and were specially adapted 
at. f'6C'h port to looal needs. The difference bet-ween Madras, Bombay and 
Kamchi on t.he one hand, and Calcut.ta and Rangoon on the other, arises 
from two main reasons. One is thnt Rangoon and Calcutta are river ports 
situated at a considerable distance from the sea, whereas Madras. Bombay 
and Karachi are all virtuall:v on the sea; they are h6ro0111' ports and. all the 
work there is done inside the harhour. . 

Kt. K. P. 'l'hampan: But what about the nature of the work? 

JIr. G. I. H&rclJ: I am coming to that. In Rangoon and Calcutta,. 
also, in addition to the fact tha.t they are river ports with entirely different 
problems in regard to the prevention of smuggling Rnd other matters, they 
are the only two ports in India at which there are large impori:e of salt, 
·and a very large proportion of the preventive staff in Bau~n and Calcutta 
are oontinually employed on the di8Cha~e of salt. That is one of the 
main duties of the preventive ataff in thoae two porta. Also in both 
Ran~oon and Calcutta, the preventive staff BllPply what. we call the 
·exf\mining sta.ff to 88siat the apprnisin~ staff in the physical eX8miDlltion 
of gocida, whereas. in Karachi r.nd Bombay: separate examining staffs 

(. 
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are appointed and they are not taken from the preventive ste,fts. Thua 
a greater part of the WOl'k which is done by the preventive staff in Calcutta 
~d R~oon is not done aQ all by the preventive staff in Bombay, 
Karachl and Madras, whereas certain work done in Karachi, Bombay and 
Madras is not required in Rangoon or Calcutta. for various reslODs arising 
from the difference in local conditions. That is why we find it more 
convenient and economical to have, in additioQ to· the senior grade of 
Preventive Officers in the three porta I have mentioned, & junior grade to 
do duties like guarding gates and various other things which are not 
dt)n(! in Calcutta and Rangoon, because they are delegated to the Port 
Trust staff. Thus, there is very little similarity between the work done 
Rt the two ports except in so far as the special services we maintain to stop 
the !;mnggling of arms and drugs and contraband of other kinds. 

Then, Sir, the Honourable Member has raised this question of over-
time fees on which he asked a question in this House. The point there 
is this. Our rates of oyertime feeli! are 80 calcnlated as to give aD officer 
who works overtime very roughl:v the SBme ratC" of pay per hour AS he 
earns during thE' day time. It iR. therefore, obviously unreasonable that 
an officer, say on Rs. 200 8 month should be earning 15 to 20 per can. 
of his monthly pay in overtime fees, when an officer on RB. 70 earns ~s 
muoh as 100 per cent. in overtime fees. There was 8 very distinct griev-
ance on t.he part of the senior staff in Mailras that an undue amount of 
ovprtime work was going to the junior staff and that has been set right 
by the MtIes of which the Hononrnble Memher complained" few months 
ago in this House. Now. Sir. if t,here is any particular point on which 
the Honourable Member would like to have further enlightenment, I 
should be very glad to go through the rules with him and do my beat to 
satisfy him that the,V arc equitable. In view of this undertaking, r hope 
the Honourable Member will withdraw 11is motion. 

Kr. T .•. Ramakrlahna JteckU (MadraR cAded Districts and Chittoor: 
NOll-MuhRmmnnan RUl'nl): Sir. Mr. Hardy has not answered the pointl 
raised hy 'Mr. Thampan. Mr. Hardv snid that. the conditionR that obtRined 
in ports like Ran.::oon Bnd Calcutta were different from thoRe oht8inin~ 
in portR like Madras, Bombav and Karachi. I quite admit it. If that be 
the case, he haR made out,'8 case for the existence of a "different. kind 
of r.adre in the latter ports. But he hos Rtill to make out R caRe for 
the existence of two kinde of cadres that we find, in ports like Madras. 

_ But 1 find from thel'lpeMh of Mr. ThBmpBn that the kind of work thl!.t 
is performed hy the PJI'E'ventive Office'r8 'and !the AS8i8tant l~eventiv~ 
'Officers iR iilentir.al. It doeR not, differ in Rny way. No doubt there is 
the work of guardiD'-! the /lates which the Honourable Member .has referred 
to, but th'lt work has heen performed both by the Prev~ntlve an~ the 
AssiBtant Preventive OfficerR at the same time. Further, If nn ASl18tBnt 
Preventive Officer goeR on leave. then thp,re are no reRtrictionA impoCled 
bv ruleR that only an MRif.tant Preventive Officer should be pOtlt~r1 to thBt 
dlltv. The 'Preventive Office", also have hoen posted .nnd Bre ~elnt! post.ed 
to 811ch vManciea. Renr.e there is 8bl'lol11tely no difference In thn ~i!,d 
of work that ill performed bv thelle twn cadreB. 'J'hA eadrea seem to eXist 
. at to Tlrovide for the Eurasians or the Anll'lo·Tndianll in this sl1T\prior 
!;ade. There does not Reem to be any necessity for the existence of thesa 
two difte:- ,ot eadres. -
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I wanted to speak before Mr. Hnrdy spoke, sO that he might anSWtlr 

one or two questions, but I would like to state them at present. 1£ we go 
int<> the qualifications of the Preventive Officers Rnd Assistant Preventive 
Officers, we would find that the qualifications of the Assistant Preventive 
Officers seem to be much higher thun t,he qualifications of the Preventive 
Officers, and I wish my .Honourable friend would reply to that point. If 
an Assistant Preventive Officer has 'higher qualifieation, then I want to 
ask him what is the justification for !\nowin~ him to draw R lower pay 
and in preventing him to be appointed us a Preventive Offieer except In 
R few CRses. 

Then, there is another point with regurd to the efficiencv of the work. 
1 remember having heard sometime ligo the Honourabl~ the .Finance 
Member replying to a question that the work of the Preventive Officel' 
is more efficient than the work of the Assistant Preventive Officer. I 
may be wrong, but that is my recollection. 1£ we examine the individual 
cases in Madras, we find thllt more of the Preventive Officers have been 
fined and suspended and even dismissed thon the Assistant Preventive 
Officers. On the other hand, the Assisbmt llreventive Officers have been 
discharging their duties more efficiently th811 the Preventive Offieers, and 
hence there is absolutely no justification for retaining these two cadres. 
As these officers have been doing the slime duties lind as thel'e has beeu 
no difference in the rules governing these two cadres, there is no justifica-
tion for the perpetuation of sepnrate existencc. I have greut pleRsure in 
supporting the cut motion. 

Kr. E. P. Thampan: 1 understood the Honourable Member, Mr. 
Hardy, to say-for I could not henr him properly-that there WIIS R good 
deal of difference between th~ work of the Preventive Officers posted in 
Calcutta and Rangoon and pla.ees like Bombay, Madras lind Karachi. As 
my friend Mr. Reddi, pointed out, he has not explained in his reply I1S 

to the differenee in the work that obtains, for instance, in Karachi and 
Madras. If Karachi has not got two cadres of officers . . . . . 

Mr. G. S. Bardy: I think my Honourable friend must have misunder-
fltood me. In Karachi, there Ilre two cadres, also in Bombav and Madras, 
but not in Uangoon and Calcutta. I am at It slight disadvBntfl~e in that 
Mndras happens to he the one port of which I have never been in charge, 
but I should be very glad to make inquiries about these matters Bnd 
discuss them with MI". Thampan if he will come and see me sometime. 

Mr. E. P. 'fhampan: I am . glad the Honourable Member is prepared 
to discuss the subject with m.e and I shall see if anything CRn be done to 
redress the grievances of these .people as a result of that discussion. If, 
however, be does not (lomply with my request, I shall avail myself of do 
later opportunity to raise this subject again, and, therefore, I wish t~ 
request the leave of the House to withdraw my motion. 

The cut motion was, by leave 01 the Assembly, withdrawn. 
·(Mr. Lalchand Navlllral "'~R cailed upon to m'ove bis am~~dm~nt No~ 28.) 

JIr. '1' ••• kamabIIbDa lhdd1: What about my amendment No. 241 
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111'. Pr8llclmt (The Honourable Sir Shanmukham Chetty): No. 24,-
)&. Ramakrithoa Reddi. Will the Honourable Member teU me how UUa 
is in order-"Method of utilising the two annas tax on petrol" under 
"Customs"" The Chair is prepared to listen to the Honourable Mllmhf-r. 

(After a pause) 
Mr. Navalrai, No. 26. The Honourable Member does perhaps want to 

discuss the question in 90 far ae it conoerns the CUIMomB Department? 

Grievance8 of the Hindu8 of Sind in the OUstom, Departfnent. 
111'. LalchaDd Ravalral (Sind: Non-Muhammadan Rural): Sir, I d() 

not want to discuss the general policy of the CU8~I' Department itlelf 
or of the Government of India, but I want to show that theN i. a parti-
oular grievance of this nature with regard to the adminisvation of tile 
Customs Department there, and I shan restrict myaelf to that. 

Sir, I am glad that after all j.n connection with this Eudget I have now 
an opportunity to open my mouth; it was not fortunate for me to oatch 
the eye of the President though I got up several times; any way, I am not 
going to make uny grievance. I do know the difficulties of the Chair 
also. I can discuss the general financial question in connection wit.b the 
Budget at any rate when the :Finance Bill comes 011, and, thereforll, with. 
that hope, I will only restrict myself to the very T,ertinent, qU('stion tIlILt. 
is involved in my motion. Sir, to make my point clear .. . 

•• Pruldlnt (The Honourable Sir Shanmukham Chetty): Will t.be 
Honourable Member please move his motion first? 

111' .. Lalcband lfavalral: Sir, I move: 
"That t.lM demand under t.he head 'Custom.' be reliUl'tlti I.y RII. 100." 
Now I do not in the first place propose to railWl any general communal 

question. Be it known to my Muhammadl.ln friends that I h,lve got just 
now nothing to S8Y with regard to the general principles governing the 
distribution of appointments as between the different communities, 
but the prmciple of justice upon which their MSC is treated shouM also 11'3 
applied to Uf. Hindull in Sind, Ilnd I do not want anything more. Sir, 
outside Sind, Muhammadans are treated all a minoritv community. But 
if they are ., minority community out of Sind, in Sind 'itself the coi-tditions 
are different. Sir, I do not grudge them any privileges, Bny rights or any 
protection that should be given to the minority COIDDl1,1nity. But, on the 
same principle, lDay I ask one question-whether we Hindus in Bind 'are 
a majority community or a minority community" On that point there 
can be no two opinions. Sir, I want more Hindus in the Customs 
Department in Karachi. 

Sir, the last Census has hrought out that the population of Sind ill 
88.85,808, out of which the Mussnlmans are 28,80,000, wherells the HinrIu8 
are 10.15,202. Now, the House mm Rce whether we HinduB in Sind are" 
minority community or a majority com~unity •. and I wOIl.ld as~ a di~~t 
question. not a general one, because t~JS restricted questIOn will deCide 
thf" general question also. 1\.[a'· T fisk If thp Comme1't',e Department has 
hitherto treated Hindus as a minority or a majority community" I thin1• 
the irresistible reply will come that it is treated all B majority communitv; 
and then T would ask. for whom are the retel'Vetionl made in the CustomR 
Depllll'tment? For Hindus? No. TbiDRI are bert! quite different. Sir. 
whenever the question PropI up in the Oustom. Department as to whether 

o • 
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a place should be given to a Muhammadan as being reserved for him, or 
it should be given to the majority community, great injustice is done. 
This has continued for so long. Can I not blame the Government for not 
doing justice to us? 

.aior .awab Ahmad .awu Khan (Nominated Non-Official): May I 
ask if the Customs Department is an All-India Service or a Provincial 
Service? 

Mr. Llhch&Dd NaV&1ral: My friend wants to draw me into the general 
question, wherever a grievance is not only with regard to the Customs, but 
with regard to Posts"and Telegraphs, llailways and Income-tax. I am 
thankful to him that he has put me this question; but On the contrary h~ 
should help me in telling the Government, as he is a favoured Member .. 
the real fRCts and he should join hands with me and see that justice should 
be done to Sind Hindus in all services. 

Maior .awab Ahmad Nawu Khan: I want that justice should certainly 
be done. 

Mr. Lalchand .avalral: Sir, my grievance is a very clear one. I submit 
that instances are often happening in which in a Customs Office, where 
certain matriculate and under-graduate Muhammadans have applied and 
also other Hindu graduates, who, it is well known, have good intellect ;n 
Sind, it is thE> Muhammadan matriculate or under-graduate who gets the 
job, ill prflference t.o the Hindu who iR of superior intellect and who is 
also loyal I,~ the Government. Therefore, Sir, I ask, why should it b03 
that while there are graduates on one side and there are non-graduates on 
the other side, the Muhammadans should be preferred only because they 
are considered to be a minority community. 

Xl. Gaya Prasad SlDgh: May I ask if it is the contention of my 
Honourable friend that grnduate Hindus have been passed 'Over in favour 
of non-graduate and matriculate Muhammadans? 

Xl. Lal~hand .ava1ral: Yes, indeed I hnve several ·,times put questions 
on t.his subject in this House. For instAnce, the other day I brought out. 
the fRct that a MuhAmmadan matriculate was appointed a Preventive 
Officer c1ireC'tlv. while Hindu graduates. and I may also say some Muham-
madan grnd\l~tcs were passed over. Sir, my complaint is Bubstantial, and, 
unless rolief is ~ivcn. {,here will be a general c.barge brought against Gov-
<'rnment thnt they ore not, doing justice to the minority community of 
Hindus in Rinn. . 

)b. President (The Honourable Sir Shonmukbnm Chetty): Cut motion 
nlovpd: 

"That the demnnd under the .hetul 'Cu8toms' he reduced h~' RII. 100." 

Jlaulvt Kuhamm14 Shat .. Daoodl: Sir, I was ilIad to hear the preface 
..,..it,h which my friend, Mr. Lalchand NavalrBi, be.gan. Reallv, iustice 
should be done to all oommunities and 1 do admit. that the Sind Hindus. 

80 far as tbe ProvinciAl 8er\;Ce8 are ooncerned. must be treated 8S a • 
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·.min~rity community and they should have their safeguards in those 
. serVIces. But it appears to me that my frieIld is labouring under a con· 
fusion of thought. He sh'Juld draw & distinction between the All· India 
Services aud the Provincial Services. In the All· India Serviccs, our sister 

. community, the Hindus, cannot be treated as a minority. In regard 
to All-India questions they are certainly & majority community, and Custolns 
as a. whole is certainly a.n All· India Service. Therefore, so far 6S service. 
under the Customs Department are concerned, the Hindus should be 
treated asa majority community and the Mussalmans should be treated 
us a minority community. (Mr. Lalchand Navalrai: "Question. ") That 
is my view, and I think everyone who will look at it from a reasollllble 
·.point of view will end01'l'le it. However. so far as I have been able to study 
· the statistics of this Department, I find that the MU8saimaDs in the whole 
of Indio. are' certainly not getting their due share iu the Depart,ment. We 
'.have made complaints oft and on and I d~ not know whether the insitance 
· quoted by my friend of a graduate Hindu being overlooked as against a 
non· graduate Mussalman is correct. I do not think that cases like this 
might have happened unless there was no Muslim in the Department, and, 
therefore, the m!nimum qualification might have been insisted upon in 
:the case of the Muslims, and a Muslim might have been taken who was 
not a graduate. Unless my friend shows that in the Customs Department 
as a whole, the Hindus have heen treated badly, he cannot have uny 
· complaint. The complaint is that the Muslims have not been treated 
justly in the Customs Department, and I know it fora fuct. 'fuke, fur 
-example, the Customs Department in Caloutta. There are very few 
Muslims in that Department although I find a large number of Hindus 
~in that Department. Therefore, I submit my friend's oase is not correct. 

lIr. Ga,a Pruad Sb:lgh: Sir, during the last ten years that I have 
'heen a Member of the Legialative Assembly, as the House knows, I have 
never soiled my hands by mixing in these communal wrangles. The 
Resolution of which I have repeatedly given notice WitS t,hat merit IIhould 
be the sole test for entering into the public services. My own oommunity, 
the Rnjputs or the Kshatriyas, is not represented in any of the services in 
'the Government of India, but I have never made any grievanoe of this 
fact, nor have I ever claimed that,oecause the Rajputa or the Kshatriyas 

,are not available in l;officient numbers to stand the test of a competitive 
-examination, they should be nominated by Government. 

With regard to the question under discussion, I may say that the 
plan which has been proposed by my Honourable friend, Mallivi Sh"fee 
Daoodi, is a very strange one. Sometimes our Muslim friends take the 
~plell that they belong to a minority community and as such they not only 
want representation according to the numerical strength in the population, 
'but also a sort of weightage and some additional advantage. But, in 
Provinoes whEll'e they are in a majority, they ought in fairness to recu~'llise 
-the Hindus or, for the matter of that, any other community as the, 
minority community. Here, my Honourable friend hAs tried t.o draw a 

·distinction between an All-India Servioe and the Provincial Servic(l8, and 
:his contention is that so far as the Provinoial Services are concerned, a 
.oommunity which is in a minority in a particular Province ought to have 
a special weightage. Will my Honourable friend accept this principle 
which he has adumbrated in all the Department. and under all 
<Circumstances ? 

• al 
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[]4r. Gays PraIad Singh.] 
]4y Honourable friend, Mr. Muwood Ahmad, hal been persistently 

asking questions on the floor of the HoUle 88 to why in the Railway 
Depl\rtment in the North-West Frontier Province (where the Muslims are 
~n a mQiorit~) the n?mber of MU81~m empl~yees is .eo.limited. Now~ Sir, 
In the Frontier ProVIDee, the Muslims are m a ma)ol'lty and the Railway 
Department is an All-India Service. Why is it then that my friends should 
be asking questions in order to reserve some pastil in the Railway Depart-
ment for the members of their community? They must choose to take 
their stand on a clear understandable principle. They must choo.e one 
of two things. They must consent to recognise merit a.1I the sale test for 
entering into Government service irrespective of the fact wheth. .. 
community is a minority or a majority community. Speaking for myself 
as a Hindu, I am perfectly prepared to accept merit as the sale test, 
for entering into Government service, and I do not subscribe to the view 
that t,he proportional representation according to the strength of the 
population should be the criterion for services. Sometimes my friends 
say that the minority community should be recognised and given the· 
weightage more than is due to that partioular community according to· 
population, and sometimes, when a more qualified Muslim is passed over' 
in favour of a less qualified Hindu in a Province in which the Hindus a.re 
in a minority, my friends start a quarrel and say that merit should be 
rf'lcognised and the Muslim should be given a preference over the Hindu. 
I really fail to understand this position. I have never been a communalist 
myself and I do not propose to be one. but I want to understand the· 
position. (Interruption.) I am sure my record will show that I have never' 
been a communalist and the record of my friends, Maulvi Muhammad! 
Shafee Daoodi and ]4r. Maswood Ahmad. will also show what com-
munalists they are both inside and outside this House. However that 
may be, I want a clear enunciation of the position of my' Muslim friends. 
with regard to the public services. Whatever they demand, let that rule-
be applicable to the whole of India and to all the communities concerned,. 
whether majority or minority, Hindus, or Mussalmans, or Sikhs. Of course,. 
I am not referring to this particular point in the cut motion. If it is a· 
fact, for instance, that a more qualifi~d Hindu has been passed over in 
favour of a less qualified Muslim in the Customs Department in Karachi, 
will my friend have the fairness to stand up and say that an injustice has 
been done Rnd will they join hands with Mr. Lalchand Navalrai in asking: 
the Government to rectify the mista.ke? They want to take shelter them-
selves under the subterfuge that this is an All-India Service and that is a. 
PrOVincial Service and thus.they want to escape from the enunciation of on&! 
Im#orm prinQiple, This iort of attitude won't do. They must stand on 
~ome clear principle. 

Sardar Sant Bblgh (West. Punjab: Sikh): The principle is "heads l 
win. tails you lose". 

Kr. Gay. Praud8ingh: Let liS all COUlE' t,o some agreement ulld let u&. 
Vlli'lS sOllie Resolution 110 that this wrallilling mlly he .put n lltop to OIICt'· 
fUI' 1111. Let tohe Resotution be t,hat UItJ Public Servioe ExamiUlI.t.iOll, fur· 
iustIUl('l\ shol1ld be the sole test and criterion for entering il,lto Government 
BN'vice. Her~ ill my friend, Dr. Zinuddin Ahmad. who has educat.edhis 
st.udents in the Aligarh University, and what t,est has 'he beeD reeegnMHIlIl 
there in hi] University? Only the test of examinations. The Civt' 
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'Service Examination and the Indian Police Service Examination are being 
held in order to judge the qualliicationa and the merits of the individual. 
with regard to the fitne88 for a particular service. Why should not thi, 
test of public examination be the uniform standard laid down for regulating 
the admission of members of different communities into the public servioes? 
'I'here might be some exoeptions ",,.here exceptional qualifications might he 
needed and where a particular community is absolutely Rt a disl\dmntage. 
But, as a matter of general application, let us have one uniform principle 
to which all of us might agree and which might be applicable, irrcspl'ctivc 
of any partir-ular community, throughout thc country al'l R whole. 

Kaulvl Kubammld Shaf •• Daoodi: I am slIre you will back out of it. 

1Ir. II. lI .. wood AJtmad: Hir, I ,Un also one of the lucky men like 
·Mr. Lalcl;l.a1ld Navalrai to speak on the General Budget this year for the 
first time, and I hope I shall be able to catch your eye &t the time of 
the discussion of the Finance Bill and I shAll be able to v(>ntilnte other 
grievances. This time I wish to begin by quoting II. Persian verse which 
"runs thus: 

"Bahar range.ki l.-IuIAi jmna mi p08A, 
Man mad/k,i.qaaat ra lIIi Ihand8am". 

The meaning of this verse is "Whatever g&rb you cboose to put on, 
J kuow you, your structure, and 1 will recognise you", 'Ehis is the cast! 
with my friends, Mr. Lalcho.nd Navalrai and Mr. Gaya Praud. Singh, 

·!l'hE'S have come this time in the garb of a nationalist, but what .they are 
at he&rt we know very well. Questions bave invariably been put by my 
friend, Mr. Lalchand, about some office on the North We.tam Railwa" 
the D. S. 's office at Karachi only for the reason that a MusSlllman W88 
thE' Establishment Officer there and I have also put Rome supplementary 
.question on the floor of the House to ezpose him. 

JIr.Gqa Pruacl 1IDIIa: How m&Dy questions have I put? 
Mr ... Jluwood Ahmad: My friend, ~r, Gaya Prasad Singh, has 

!Duny lieutenants like Bhaiji to ask such qu(~stions. Further, he bIAS 
'said that the Ra.jputs &re not in Governm6llt service and that he does 
'not grudge it, I say that tlw Hindus have practically monopolised oll 
the Government services and so be has no ground to grudge. I will aJ.ao 
not. grudge when Muslims get a job bu.t Q Sunni does not get it, because 
I am a Sunni, just /1S Mr Gaya Prasad does not mind if a Hajput does 
not get a job. If the B,ved community does Dot get Government service 
I won't grudge it. This is just the rase of mv Honourable fl'jend, Mr. 

'Ga,Va PrasRd Singh. But when I find that. in spite of my being a 
member of an important community, I do DOt get Govemment aervice, 
I do mind it, The figures of t.he Customs Department 118 Ii whole are 
well known aDd I do not want to repeat them beret but if .you go tbrough 
the figures of the employees of various communitif's in the Cftk'llttB 
<Juatoma offioe and in Sind, you will fiDel that tile Ihare of mv com-
munity is very low in the &emcee 88 B whole. In Bind, perhaps 'accord-
iag to the infonnation of my B".oDourable mend, !lr. LaIchaDd Navalrai 
all the posts have not been gi~ to \be mem'*' of hi6 communitv ju" 
.. they arebeiag Biven in other Provinces, I waDt to sav further that 
.in giving poata UDder the GoVemJDeDt of India, tbe queatim. of Provinces 



LEGISLATIVE ASSEMBLY. [9TH ~AROR 1984-

(~r. ~. Maswood Ahmad.] 
is not considered. Though I do not agree, but thill is the policy of the 
Uovernment of India which has always been said on the floor of the 
House. Just now, while replying to my Honourable friend, Mr. 
Mahapatra, the Honourable the Finance Member said that Provincial 
questions were not considered in oonnection with the servioes under 
the Government of India. They always give figures for the service taken 
as a whole for the whole of India. 

Sir, if any community haa any complaint, it is my community alone' 
who haa got a very low share. I have no objection, rather I shall be 
glad if my Honourable friend's community in provincial matters is 
trea.ted as a minority community, but the CUFItoms Department comes 
under tlie Central Government and here the figures are taken as a 
whole. I did not want to raise this communal question again although 
there were many motions in my name about the paucity of Muslims in 
Calcutta and other places. But when my Honourable friend has dragged 
me, I have got no other alternative but to reply. ~y Honourable friend 
from Sind referred to the c·sse of a Muslim matriculate being given 
preference to some Hindu graduate!!. 

Mr. LalchaDd X.valrl1: Several Hindu graduates and also Muslim 
graduates. 

1Ir. K. Kuwood .Ahmad: If that is the case, then there must be' 
some particular reason for passing over even Muslim graduates and 
preferring a matriculate. In that case, there was nO question of com· 
munalism. There was no question of favouritism to my community. 
Sir, what happens that sometimes graduate!! appl~' for posts carrying 
rupees twenty and thirty, and the officers who make the selection think 
that highly educated candidates will not stick to t.he service with the 
result that they will always hBve new hands, and that is the reason why 
in many cases less qualified candidates are preferred to highly educated 
ones. That happened in my own Province on several occaaions. I had: 
a talk with the Secretary of a school who got applications for the post of 
a teacher on Rs. 20 from M.As. The Secret.ary of the school explain-· 
cd t,o me that those candidates would not stick to the post. So there-
are maRY other reasons why sometimes matriculates are given prefer-
ence over graduates. I do not know the Farticular caso mentioned by 
my Honourable friend, Mr. Navalra!, but there must be some reRson' 
for giving preference to the matriculate over the head of Muslim 
graduates and Hindu graduates. 

Another point which has been mentioned by my Honourable friend: 
is about competitive examinations. I have often said on the floor of the 
House that competitive examinations are not satisfactory tests at alL 
(Laughter.) I was discussing this very qUf.lStion at the time of the 
Ra.i.lwo.y Budget though the Honourable the Finance Member was not 
prescnt then. Here, again, I want to raise thut. qnestion, nnd J 
hope the Finance Member who is now present in the House, will 
consider this point very oarefully. In a .particular departmental examina. 
tion. several graduates and M.As. and LL.Bs. and B.TB. of all the 
Universities, suoh as Calcutta, Madras, Lucknow, the Punjab and other 
plooes. appeared. The question was about drafting let·ters. We oan. 

ao 
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imagine that a man may not be conversant with rules and regula.tions, 
but what about drafting a letter Bnd precis-writing? Out of 150 marks 
for drafting letters, about 50 per cent. of the candidates got zero. These 
graduates have boon working in the departments for over 
10 years and yet they got zero. About 40 per cent of the cr.ndidat~8 got. 
less than 20 per cent. Only about four candidates got over :dO per cent. 
of the marks and only three candidates passed in drafting letters. Lord 
Curzon, on one occasion rightly said that an offi~er who could not. 
dpring the course of ten years, judge as to whether a. particular Govern-
ment servant" WIIS efficient or inem("ient w,~s himself inefficient. So. Sir. 
this is the result of a departmental competitive examination. 

An Honourable Kember: WheJ'(' was that eumination held? 

Mr. K. Kuwood Ahmad: That was held recently under the auspices 
of the Auditor General under the control of the Finance Department. 
If it is the contention of the Government that these graduates are unfit 
to P'1SS the departmental examination II for drafting letters, then why 
should not the Government come forward with a proposal to close down 
all the Universities. In that case, I would have no objection to hold 
competitive examina.tions. What is the use of spending lakhs of rupe .. 
on these Universities when the Government do not attach any value to 
the certificates issued by these Universities. If these Universities a.re 
not fit to grant certificates to student41 who paased the examinations 
conducted by them. what is the use of wasting public money on these 
Universities. You do not need them. If Government want highly 
qualified men, I have no objection if they fix thut only M.As. will he 
taken as clerks or 88 sweepers of the bouses of Officers. It i. abluM to 
have a competitive examination after these candidates pass the highes~ 
examination in the Univereiiiies. With these worda. I oppose the motion 
of my Honourable friend, Mr. Navalre.i. 

Sir OowuJI oTebaqIr (Bomhay City: Non-Muhammadan Urban) : 
Mr. President, I quite realise that there are some in this HOlJse who 
would like to have recruitment to the Government services entirely on 
merits. I am afraid that in a country like .India, that is not alway. 
possible. I would not bave stood up to Ipeak if it had not been that • 
principle has been raised 8S to what is a minority community and what 
is a majority community. Sind is in a peculiar position. The Muham-
madans are in a majority in that province and the Hindus can claim all 
the privileges of a minorit.v community . . . . 

An Honoan.bl. JlembR: What are those privileges? 

Sir Oo1ll&ljl oTeh&Dp: Thut they should huve u certain percentage ill 
the Provincial Government service. What one hal really to ascertain 
in a Province where thE-re is a large majority and a small minority is, 
what nre the percentages existing in the service in thnt Provimw. ·For 
instance, in Sind. although the Muslims are in a majority, I believe they 
are in a minority..,in the services. At one time it. was my unfortunate 
duty to SE-e or attempt to get that minority in the services dc('rea8<ld. 
Although the Hindus may be in a minority in a Province, if i1wy hUfJP(~n 
to have a majority of the posts in that Province, I do nut think tbp.y can 
claim tht' privileges of u minority commur.ity. Til. Dlujoflt.V huR. 
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I Sir Oowuji lehanP·] 
certainly a. complaint and the complaint is that although .they are in. 8 
majorit,y in this Province, a.ll the posts are held by the minonty communlty 
and that is a legitimate grievance once you admit that you must m.ake 
distinctions. 

So far as Customs is conoerned, I do not know exactly the percentage 
in Sind between the Hindus and the Muhammadans, but, so fOl' as my 
recollection goP!!, even in Sind, the majority of posts in. the Customs are 
held by Hindus. 

IIr. Lalchand Bavalral: Not those at the hEnd. 'rhe posts at the top 
b,wc been 'given to Muhammadans. I think the two Assistant 'Collectors 
are both :\Iuha.mma.dans. 

Sir OOwIlJl .JeJIaDgIr: So far as my recollection goes, the majority of 
the posts are held by Hindus, and because the Hindus are in Q minority 
in Sind, they cannot claim that, notwithstanding having a majority of 
the posts, they should be given all the 'privileges of a minority community; 
that is to say, tha.t recruitment to the services should be safeguarded BO 
far as they are ooncemed. If there is " Province where the minority 
community is not represented in the senices, I ('an understand their 
claiming certain privileges; I ean understand their demanding that their 
minority community should have a fair share . 

•• LikIl&Dd ..... lnl: But we are dwindling every day on that policy. 

Sir. Oo9IlJI oTehanglr.: Wait till you have dwindled. When you ha.ve 
actuBlly dwindled, then I ean understand Il legitimAte. comlJlaint. But 
rintil you can make out that being a minority community you have beAn 
deprived of a.Il posts in Government service and of your legitimate shara, 
I do not think there could be any complaint. I come from a minority 
{lOmmunity, It very AmAll community. Is it expected of me to put up a 
claim for my oommunity in my PrO'l,;nce, I,ltbough my community 
l1'I&,\" already hold their proper-percentage of po~ts in Govemme~t service? 
How would mv Honourable friends take a claIm of that sort 1£ I made 
it? If I "Bve . got five Or sa per cent. of the posts and I come forward 
and say thAt I am & minority community Bnd you should go on recruitin! 
from my community by giving me weight&ge because I hBlPpen to be II 
minority community, I do not think suohan argument can be put forward 
in this Honse. Sir, these communal wrangles are most unfol'tunRte and 
T do thinlt that certain principles should be followed, and as long as you 
Iny down certairi principles Rnd follow them, then there ought to b.. no 
furt·her trouble. And I do hope that in the future such p'rinciples will be 
laid down clearly and concisely and then it will be left to the Publio 
Services Commission throughout the country to carry out those 'Principles 
and no such questions will be raised in any Legislature throughout India. 

Mr • .Ama.r x.th Dutt (Hurrl"·,'n nivi~inn: Nnn-MllhnmmRdan Rural): 
Sir, it, pnined me more than anything else that a gentleman belonging to 
the race of Mr. Dadabhai Naoroji and Sir Pherozeshah Mehta, pioneen 
of Indiall nationalism, should rise in this Hall where the 'representatives 
of the whole of India nre assemhle~ and take up lhe cudgels on behalf 
of t·hf' communa"sts. the Maulana and Deputy Malllana from Bihar. 



THE GBNEllAL BUDGET-LIST OP DBMANDS. 1931 
Sir Oowaajl .JahaDp: Sir, on a point of personal explanation, I have 

taken up cudgels on behalf of no community. I have only pointed out 
the principles that ought to be followed, if they are not followed. 

Mr • .&mar Bath Dutt: If only my friend had waited a minute, he 
would have found that I was going to criticise his policy and not the policy 
-of Maulanas and Deputy Maulano.s whom we h"''le been acoustomed to know 
since 1907, that famous day when they waited in a deputation on Lord 
Minto for communal representation. . 

Sir, my Honourl~ble friend, Sir Cowllsji J(~haI1gir, has been pleased to 
ask that certain principles sJa)Uld be followed which should be laid down. 
What principles? Sir, does the State exist for inefficient men and idlers 
or does it exist for carrying on the administration in the best and moat 
efficient manner poss.ible? In order to have the efficiency that we desire, 
I thlnk that thto sole test should be merit, and not that a man who is Henry 
Gidney today should change his name to Allizuddin and change hia faith 
and then get preference. I think thia repreaentation in State service on 
the basis of religion should be none nway with if Government want real 
progress and real improvement in the conditions of India. It is too late 
in the day now to speak of religion when many of us would wish that 
this jarring element should vanish from human society which has retarded 
the progresa of human civilisation for centuries, whioh has seen men being 
bUl'nt rtf tbe stakes and WOlnf'n burnt at the pyre 8S 8ati. I think thia 
element in human civilisation ought to vanish. But, Sir, when I find 
that, though he does not plead for any religion, he pleads for t,hose who 
stick to certain religions in order to get the 10avrnJ and fishes of office, 
my pain knows no limit. Sir, I would ask my Honourable friend, Sir 
Cowasji Jehangir, to look to his own community, a minority community, 
which, by dint of merit, by dint of efficiency and a]so of publie service, 
is in the front rank of all t,he communities of India at the present moment. 
Although they are the smlllll1st community in India, the.v have not Bsked 
for any special representation in this House. Still what do we find? We 
find half a dozen of them here, six times the proportion which they might 
daim according to their population. And why? Because they have that 
patriotism, that service to humanity and that efficiency which entitles them 
to be here, and Sir Cowaaji Jehangir is one of them. 

Sir, it has been said that graduates cannot draft letters. I do not know 
to what University my friend was referring. 

JIr ....... 004 AJunacl: That is true of fill the Universities in India. 

Mr. Amar K.th Dan: I do not claim to have any knowledgl' ()f ;l1l 
tl,e Universities in t.his vast continent as my friend haR bllt, 1 CUll dllirn 
to have kllowled~e of my own Alma "'later And also the University of this 
Imperial City, Delhi; and I enn auura him that there is not, a single 
·graduate of these two Universities who belongs to the category in which 
my Honourable frieD(l would place them. 

Kr ••• Kuwoo4 AhmacI: Ask tbat question of my Honourahle friend, 
tiir George Schuster. 

JIr. Am&r X.tIl Du": I have been referred to the HODOllrublf' the 
Finance Member in matters of education. I could well hsve understood 
if I bad been referred to my HODourab]e friend over there, )lr. Bajpai; 
but, instead of that, he refers me for education t.o the Hono1Jrahlfl t.he 
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[~r. Amar Nath Dutt.] 
]'inance ~ember: probably the next day he will refer me for finance 
to the Honourable the Home ~ember. That is a nice way of doing 
things. But I would like to know to what University my Honourable 
friend himself belongs-I pause for a reply. 

Mr. II. lluwood Ahmacl:· Patna University. 

Mr. Amar Bath Dutt: All right: I remember the great difficulty whinh 
we had in order to have that University's degree in a particular Faculty 
recognised in a particular (;(luncll, and we ku.w its efficiency. }'or me to 
speak anything against Patna, which is the place of my nativity, is very 
painful, but I cannot swerve an inch from truth though I find that the-
products of the Patna University are of the type which my friend repre-
sents. I believe that the majority of the people of this country have come 
frOTH the same stock though it may vary in some cases, e.g., I belong to-
the Aryan stock, while you, Sir, belong to Dravidian stock; but we huve 
lived so many centuries in this country and Sl) long that we have almost 
forgotten that we come either from Dravidian stock or from Aryan stock; 
and whether we are Ohristians, or Hindus or ~uh9mmadans. we belong· 
to the same ethnological class-at least mostly, I submit. Very few of 
my friends, who claim representation according to religious faith. have 
come from either Persia or Arabia or. for the maUer of that, from Turkey: 
all of us are Indians, and. as has been often said, we should say that 
everyone of us are Hindus, for Hindu is not a. generic name for the 
followers of a particular religion, but a name for all the people living on 
this side of the Indus river; and, so, if we want to have our religion· 
appended to our race, they may be called ~uslim Hindus, or Vedic Hindus 
or Christian Hindus; but we are all Hindus. That being so, I submit that 
this fight for representation in the services according to the percentl1gl' 
of followers of a particular faith should not be a policy which a Govern-
ment should follow, far less the policy of a Government which professes 
religious neutrality. You are aware, Sir, that anyone who is a Hindu 
today can easily become a ~uhammadan or a Christian. If you hold out 
this attraction of loaves and fishes of office under the Government in the 
wa,V in which my friend wants for :1 particular community, T beg to submit 
that Government will not be following the principle of religious neutrality. 
but will be taking upon themselves the task of proselytising for a parti-
cular religion. That is a policy, I think, which even my HonourablC' 
friend, Sir Cowasji Jehangir, will not lay down for the Government to 
aocept, because when I rernember that his community has been in IndiR, 
having fled from Persia from those very followers of the very religion whom 
he is now backing up here in this Hall and still '.' . . 

Sir Oowasji .TehaDlir: I rise to a personal explnllation: I back up no· 
race or creed, not even my own; I back up nobod~·. 

Mr.· AInu Bath Dutt: ~y friend says he hns blwked up no community 
or religion: but now he is backing out of his own words. I am glad to hear 
that. But., even after staying for several centuries in this country, they 
have not changed their own religion of fire-worshipping; and how waS this 
possible? Because of the policy of religious neut.rality pursued by the 
Government. If the Government now pursue a policy of showing favour 
to a particule.r community on account of its re1i¢on. I say it will be an 
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e\'il day for the Government. I submit that it should be laid dO""n once 
and for all as the principle of recruitment to State ser\'il'('s thllt effil'il~llC.\' 
should be the sole test, and no other. 

. Kr. Pr~lIlt (The Ho~ourable Sir Shanmukham Chatty): The dl!bnte 
IS now covenng a very WIde field. The Chair cannot allow a general 
discus.sion ~n the principle of communal representation. The discuBBion 
on thIS motion must be confined to the representation of the Sind Hindus 
in the Customs Department. 

JIr. O. S. BaDp If.: Bir, I, am very glad you informed the House-
that it ought to confine itself to the very purpose with whioh the motion 
was initiated by the Honourable Member from Bind, for the ground which-
we were covering today had been covered during this BeBBion on a pre· 
vious occasion. One shudders sometimes to think what will happen to 
this country if we go the w~y we have been going, but the lead that has-
been given by the Honourable Member for Bind at any rate is an improve. 
ment in a sense, far from communalism to provincialism is an improve. 
ment; and I look forward to the day under the Pederation when. instead' 
of talking of communal minorities. we will talk of provincial minorities. 
That is the issue that is raised today. 

In the Punjab. the Hindus are a minority; in Bind. the Hindus are a 
minority; in the North-West Frontier Province. again. the Hindus are a 
minority; and. Bir. in Bengal, the Hindus are a minority; and from thi • 

. point of view I think the Honourable the Finance Member and the 
Government of India must think of allotting plaoes for communities. now 
that communal representation has come to stay in the services. I am 
very sympathetic-I should sa:v I earnestly feel for the suggestion made- -
by the Hindu Member from Sind that also in the upper layers of the-
service the Hindus must have the same representation that the Muslims' 
have in the United Provinces. for we want to settle this Hindu-Muslim-
problem. so mI' Ill' Provinces are concerned. on the strength of the minor· 
ities in those .Provinces. When we oome to the Centre. eVflJl t,herfl, I 
heliel'e, we have to take into consideration the strength of the rninorit;i(1s; 
for where is this communalism today in this country in its most rampant· 
and most rabid form? It is in the Provinces in which our community 
claims that it is a minority _ In Bengal and in the Punjab. the Hindu. 
feel that they are a minority; in the United Provinces and the rest of the 
country. the Muslims feel that th£'y are in a minority; and I would invite-
the Government in regard to Bind to approach this question from a pro-
vincial point of view; and as the Government themselves are not interested 
so far as professions go in promoting communalism. they will carry out 
their professions into praetice by seeing to it that provIncial minorities. 
to whatever communiti£'s they belong. are accorded their due. I need not 
here restate my own position in regard to efficiency that ahould govcm 
admission t.o the provinciRI or other services. All for A1I·Tndia Servicea. 
this part,icular "cut" lies in the province of the sea-coast ProvincelJ. 

I do not for a moment RUY that efficiency is th£' mOJ1l)poly only of the 
majoritv community. as my friends. Maulvi Shafee Daoodi and Sir 
Muhammad Yakub, hRd trulv SAid, In the Province of Sind. my friend 
claims that his is B minority cOmmunity and as sl1ch they should be ¢wm the 
concessions that the Muslims seek elsewhere. I am certain that the Muslims 
will be the lsst people in India to deny the Sind Hindus the ~hts that are 
thdrs. But. st> far as possible. we should try to restri.t di.ecu881ons in 

... 
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[.Mr. C. S. Ranga. lyer.] 
this House more to political and less to communal issues, and I hope the 
Honourable the Mover from Sind will withdraw his motion instead cif 
pressing it to a division, whatever the atti~ude of the . Gove~ntmay 
be, for, in the coming days of provincial autonomy, each ProVince will 
be able to take care of itself. 

Lll'ut.-OOlonel Sir Jlenry Gic1ney (Nominated Non-OfficiaJ): Sir, there 
is no doubt that the cry in the various Provinces today is "Bengal for 
Bengalis" and "Bihar for Biharis", .etc., and now we have our friend, 
Mr. Lulchand Navalrai, saying "Sind for Siridhis", 1\1ld through in that 
cry he brings, inw his lament another note "Sind for Hindus", a minority 
community, I give him my support. I do think, Sir, the time has come 
when all Provinces should arrangre for adequate empJoyment of all the 
<lommunities in their areas but this is much easier said than done. I 
know the Government arE) faced. with B "er~' complex problem in the 
iJettlement of communal employment in the various Departments. The 
Honourable Member for Commerce told us t,he other day that Govern-
ment had submitted a scheme to the Secretary of State and he hoped 
to make a report within B few days. I anxiously await it. 

Sir, in supporting my friend from Sind, which I very seldom. do, I 
would like to add just one or two remarks for the consideration of Gov-
ernment. These rema.rks do not apply only to Sind, but they generally 
apply to the entire communal problem regarding employment. Sir, 
India is essentially the play ground of communalism. Indeed this House 
is a bare garden of commun::\lism. and if t,odoy'~ wrRl'\glE' is to be accepted 
as an indicator or as a reflex of what the future Federal Chambers will be. 
all I have to say is "God help the future Government of India and their 
Chambers". It is a most regrettable thing, this daily communal haggling 
over serdc" loaves and fishes. and I think Government must take this 
matter into their serious consideration and settle it once and for all. 

To my mind, there is one solution to this problem which I give to this 
House for what it is worth and to which I have, on a previous occasion, 
briefly referred. There is no one in this HOllse who will deny that 
efficiency is th(! lIine ([tla non for employment in Government serviee. 
Now, what does efficiency in such employment connote? It connotes, 
tt'day, an adequate knowledge of English. Let us now glance at the 1981 
Census. Of the total population of this country. I understand there are 
roughly about two million people of all communit.ies educated in English, 
above the age of 15. I also understand that, of these two million people, 
about one million are edu('ate4 up to the secondary English standard or 
above. I take it that the employment which m~' friend from Sind is 
discussing refers to thOse appointments which carry e. salary of Rs. 8() 
a.nd upwa.rds. He agrees.-well. for those appointment!:; today. I think 
(Jovernment will ngree with me, a Imowledge of English at least of the 
secondary standard is demanded. Let us take this os our first point. 
Now, how many such appointments nre there today in f·he Government 
of Indin and Provincial Governments which CArry a salarv from Us. 80 
up to, SRY, Us. 500 per mnnth or n little· more? 'J nm not talking of the 
~uperior or Gazetted Services which the Pllb1i(' iServire C9mmission re-
cruit by open competition. I am dealing with the lower and upper 
subordinate appointments to which. I believe. my friend from Sind is 
alludi.ng. From'R 1OuII:h calculation. I hAve been "blp, t,o pstimate thAt 
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there are about 400 to 500,000 such appointments in the wbGIe of India 
and Burma. Let us take this as our second point. But what do we 
find? O.n the one hand, we have the Hindus saying that, as they form 
the greater majoritJ, ·,.ut of the 350 million population in this sub·co.nti· 
nent, their employment must be on a populat.ion basis. The Muham-
madans say, we form 80 millions of the total population and on this 
we claim our percentage and other communities make similar olaims. 
Let. me deal only with the two major communities, Hindus und Muslims. 
Will anyone in this House deny the fact that the entire population 
of India is not in open competition for t.hese jobs? Of course tlley are 
not, it is only those who are educated up to the secondary stnndard in 
English that are competitors for these jobs, and so how can WI' talk of' 
seouring employment on a populatitm basis? You now oom~ to my 
completed solution picture, i.e., there are 500,000 subordinate jobs and one' 
million efficient persons in India",and since efficiency means English and 
efficiency is the sine qua non to such employment, the oompetitors and 
not the population of India for theSe 500,000 posts, are one million people. 
This is the only rational and practical basis on which communal percent-
ages for employment can be made. I ask Government to consider this 
practical scheme by which they can adequately provide for all commu-
nities. My friend, :Mr. Joshi, is laughing at this scheme. I am glad; 
he laughs. it is much better t.haD seeing him weep, because if he received 
all his labour demands, the," would not be competitors for these jobs, 
as his jobs nre nIl below Rs, 80 per month. I am talking of the jobs 
which onrry a salary of ns. 30 and over per month and so I offer this 
suggestion for the serious consideration of the Government. 

There is &nothel' way of getting out of this employment puzzle. Take 
the Central Legislature, as it is to be formed, or as it is formed today. 
Divide your communal representatives at the Legislatures into three 
main groups-Hindus, Muslims and European-cum-Anglo-Indian». 

111'. Preaitlent (The Honourable. Sir Shanmukham Cbett~'): Say some-
thing at least about Sind. 

Lieut.-Oolonel Sir Henry Gidney: I Hm moving towards S'ind. 1 SRY,· 
tRke the present Lcgislllture and divide it into three communities, and,. 
on the peT(~entagc represrntation of ench grou~, give at itll ~ommunR.[ 
employment in tilt' Fen'ices. Bllt unfortunately lD t,hat CAIIP, Rmd would 
get only one job, because there is only O~1C Sinclhi here; Rir,. I do tl!ink 
that this matter of communal represcntatlon, so for a8 It BppheH to Smd. 
should receive the favourAhle consideration of the HOlIS(' /lnd of thp Oo\,-
emment. becBUI~e it does seem to mE' that jf other minorities commuuitieM 
Rl'e allowed political weightage in the r.egi~lnturp, which ipso fa,ctll gives 
them 1\ voice Rnd a power to demllnn their communal 6('onoml(, protf'(~­
tion whv should the Hindus in Sind bf' denied thllt'? I fmhmit thnt, 
as R minority communit\', Sinrl shnuM be given on f'('onnmic weight!l~(~. 
the Rame 6S' other comrTlUnitiel! arp given. With t11l"8(, wordR. ] AlIl'l'ort 

the motion. 
Sir K.ammad TalDlb (Rohilkund and Kumaon Division!!: Muham-

madan Rural): f)1ir, I have eve~' sympathy for the mi~ority c?~u.niti~s 
in Bind and I would really ask the Govemment that. If any ID]Ust.IC(, 11.1 
being d~ne to the Hindu~ i!l Sind, it s~o.uld. be re~Tecl withou.t. an,\' 
delay. Sir. until the mA)Onty ('ommumtietl 10 India show a splnt. at . 

• 
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[Sir Muhammad Yakub.] 
.generosity towards the minority commwlities in the P.rovinces, I am 
.afraid, Sir, the future of the country is sealed. If we are really anxious 
to have political advancement in the country, if \Ve are really anxious to 
:show our face to people outside our country, then the majority commu-
nities in India must show the same spirit as the majority community ~ 
Egypt has shown to the minority communities there. 

We all know, Sir, that when the question of the rights and privileges 
.of the different communities was taken up in Egypt, the late Zaghlul 
Pasha, who WIlS thlen leader of the Nationalist Muslims, asked the minor-
ity community, the Christians, to draw up und forUlulate their demands 
in detail und to put up liS many dlWlands as poss~ble. The Christians 
there drew up their demands and I)luced them beforc Zaghlul 1)ashl1 . 
. Zaghlul Pusha said: "These are not sufficient to protect your interests. 

want that something more should be Mded in order to safeguard your 
interests". In that way, Sir, if we adopt the same method in this 
. country , I think we will find that after a short time the Hindus and 
Muslims will live in the same spirit in India as the Christians and Muslims 
are living in Egypt and other countrics today. Sir, I really deprEicate 
.communalism in any service of the country, und I waut that communal-
ism should be eradicated. Communalism does not mean the introduc-
tion of one community in the service of any country, but it means tha.t 
the whol'O country or the whole department is predominated by one 
.community. What communalism means is that a certain person is 
debarred from getting any post simply because he belongs to a certain 
.community or to a certain religion . 

Mr • .Am&!' Katb Dutt: Is there any such rule iii t.he Government of 
India? 

Slr Jluhamm14 Yakub: The ru~es of the Government of India are 
-quite different from the practice of the GOVE'rnment of India. The rules 
of the Government of India ore drawn up by one st't of officers, while 
action on those rules is taken altogether by 1\ difif'rf'nt. set of officers. 1 
·know that the Government of India are trying for years and years to re-
move communal inequaUti.es in services. Communiques are issued by 
the Government, orders are issued by the Government, but what is the 
result? When these orders go to those officers who are .really responsible 
for giving effect to them, they are thrown into the waste pl\pcr basket, 
.anel the officer who is:n charge of giving t}1ese posts has his own way, 
with the result that communa.lism prevails, tbat one community predo-
minates over anothcr community. As regllrds educational qualifications, 
.efficiency, or otherwise, I can point out hundJ.'!eds and thousands of 
;instances in every department of Government service where unqualified 
persons belonginr;: to 11. pariicull1.r community are holding offices, while 
grl1.dUl\tes and M.As. of 1\ certain other community ill spite of holding 
ver.'" high degrees are declared as inefficient Rnd they are debarred from 
-get.ting any service. This is ('.ommunalism, and I wish that this com-
munnlislll should be eradicated out of Government service. 

As regards ,Slind, now that Sind is to be formed into 8 separate Pro-
vince, it would be better . 

JIr. L&1cbuul Kava1r&l: It should not be formed into a separate Pro-
-vince. 
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Sir Mllhammad Yatulf:. If Sind is not to be separated. then I think 

India's fate is sealed. HeBds I win, tails you lose.-if that is the spirit. 
then we cannot talk of nationalism or of any flnvancement. So, I would 
submit that this is really the time when a census should be taken of oll 
the departments and of all the services in Sind . . . . 

Mr. La1ch&Dd. Bavalrai: May I rise to a point of order? Can the ques· 
tion of Sind separation be discussed here? . 

An Honourable Member: Yon have brought it. 

Mr. Lalchand Bavalrai: I have not. 

Sir Muhammad Ya1c1Ib: I have not discussed that question, but what 
I say is that it is appropriate and proper that 8 ,",ensu!! of the services 
lind of the different communities holding different Ilppointments in Sind 
should be taken, Ilnd immediate steps should be taken to see that any 
injustice is not done to any community in Sind. The minority commu· 
nity in Sind must get a share in all services. not only according to their 
numerieal .strength, but also they mUAt have weightage in the services 
such as the minority communities are given in other Provinces. But if 
we find that in certain departments in Sind a certain commumty. in spite 
·of being in minority, is 'holdin~ nearly all the import,ant posts or has an 
{)verwhelming majority and injustice is being done to the majority com· 
munity. that also should be rectified. I will not ask the Government to 
remove from service those who are already occupying posts. but I would 
request Government that in future recruitment they must see that in· 
justice is not done to any community. If the majority community is 
placed in a minority, then' the orders should be that, as long the majority 
community gets its proper share. recruitment should be made from that 
-community alone. In the same way. if the number of Hindus js very 
small in a certain department. they must get their share. not only B(l()()rd· 
'ing to their population. but weightage should also be given to them. 
With these words, I resume my seat. 

The Assembly then adjourned for Lunch till Two of the Clock. 

Tha ARRembl:v re·Rssemhled after I,lInch at Two of the Clock, Mr. 
Presidlilt (The Honournhle Sir Shanmukham Chetty) in the Chair. 

Mr .•.•. 10Ihl (~ominRted Non.Offidal): I hlwe followed the dis· 
cll!:'sion that h8s taken place on the motion moved by my Honourable 
friend, Mr. NnvalrRi. hilt I hl'.'V(' lIO far found it very difficult to understAnd 
what exn.ctlv the compluint of my friend is. If it is his complaint that 
the HinduR 'are not repreaented. in accordance with their population ratio, 
in the Customs Depertmf nt in Sind. he should clearly say. which ratio? 
Is it the ratio of the Hindu community of the whole country or the ratil' 
-of the Hindu population in Sind. . • 
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Mr· LalchaDd Jfav&lral: In regard to that.' wouid say that in respect 
of new entrants tbe hands of the officers therf4 are tied down to ear-
mark certain places for Muhammadans, whether they are efficient or not. 
Even when a candidate is not efficient, it has to be given to him, be-
cause he is considered to belong to a minority community. 

Mr ••• X. loab1: My point is this. If Hindus are a minority com-
munity in Sind, according to the rule laid down by Government they are-
£tntitled to certain posts being reserved. Is it, his complaint that no-
posts are reserved by Government for Hindus at all? 

Mr. Lalchand .av&lral: Yes, t,hey are not. 

K!' ••••. 10lhl: I feel that it is much better if the Govemment of 
India make the principles of recruitment of services very 61ear. We 
hear seveml timE,8 in this House that the Government of India have re-
served 80 per cent. of the new recruitment for the minority communities. 
I would like the Government of India to mak~ it quite clear whether the-
30 per cent. resenTed for the minority communities is to be distributed 
over the whole recruitmflDt or the 30 per cent. rule is to be applied to 
every Depnrlment. The reason why I ask this question is this, that if 
this rule. iB to be applied to every Departm(mt, there may be certain 
Departments where II. larger percentage of recruitment may be giVEn to· 
minority communities. Take, for instancc, the Army. In the Army, 
some of thf, minority (lOIIlmunities get the largest share. Take the In-
dian Marine. There too certain communities get the largest shM'e, and 
I would, therefore. like the Government. of Indio. to take, into oonsidera-
tion tho larger share given in certain Departments. I would like the 
Gonrnment of India to lay down their policy very clearly in this respect, 
because, from the replies given to questions asked in this House, it is. 
not clear whether the Government of India n\"e anxious to see. that in 
every Department eVFtry community will be represented according to cer-
tain ratios. Then, Bir, I do llot wish to make a speech on the principle. 
At the same tim('_ I must state, in view of what certain people have-
said, that, on the whole. it, is much better for Government to give posts 
in Government service in accornanc(> wit.h t,he popUlation rBltio of each 
communit.;v. T do not ser, any reaSon why Bny weightage should be given 
to any communit~v. nnd, if Rny weightage is to be given, at whose ex-
pense, because when a certain section of the population does not get 
its, share. of job~, it is that section which suffers and not the whole com-
munity. This is BJl economic matter, and I would. therefore, suggest 
that if Government lay down any ratio, it should be in accordance with 
the population ratio of thRt community. 

My Honourable friend, Sir Henry Gidney, has propos\jd another .cri-
tarion for the division of jobs.-according to the knowledge of English. 
1 do not. lIuderstll'nd what the connect,ion is hetwet·n the knowledge of 
English and thl' division of jobs. If you 111111u' that the criterion, his 
community will stnnd to gain very much, because the moth€, tong,lIe of 
his' communit,· is English. I, therefore, wanted to know. Mr. PreSident, 
whether the ~omplRint of the Hindus is that they used to get jobs before-
and that now they do not get jobs at all. If that is so, I wllnt the Gov" 
ernm811t of Indil\' to consider luiother principle which they are following 
1\'8 l'frgarda the recruitment .of Anglo-Indians. The Government of India 
have stated very clearly that they do not want to stoJ) the recruitment 
of Anglo-Indian~, although their ratio in certain departments of service 

• 
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is very large, because it would create a sudden disturbance of the econo-
mic'life of 'that community. If certain el&88es of'people M'e accustomed 
to depend upon Government service for their maintenance, Government 
should take that fact into oonsideration while entirely stopping the re-
cruitment of that community. I know that there are certain communi-
ties in this colmtry who depend upon Government service for their main-
tenance in my Province. There is the Brahmin community. The, Brah-
min community is 'Very largely represented in Government service. They 
gEi; much more thaln. their sh&.re. Similar~y, the .Anglo-ll;ldians get .very 
much more than thell' share on 8 populatlOl\ baSIS, At the same t.irn'il. 
if the rule. that there should be no disturbance in the economic' life of a 
community, is to be applied to Anglo-Indians, that rule should also in 
fairness be applied by Government to other communities which have so 
far and for generations probably been solely dependent on Government 
service, and I would, therefore, ask the Government of India . . . . 

DlWaD Blhadur A. ltamuwamI Mud&Uar (Mndrall City: Non-Muham-
madan Urban): Will the Honourable Member suggest some remedy by 
which Brahmins cannot enter the commercial sphere? 

Kr.. N. M. Joshi: J do not know whether there is anything by which 
Brahmins only could be prevented from entering any kind of occupation. 
What I am suggllsting is that if Government make it a rule that thera 
should he no sudden dist.urbance crented in the economic life of a corn-
munity, thM, rule ought to ht' applied, in fa.irness, to all peoplo similarly 
sit.ullted. lit' it It section of tlw Illdinn comm\lnit~· or the Anglo-Indian 
community. 

I would like to make, one suggestion to the Government of India in 
this matter. The Government, of Indio. should annually publiah a report 
giving all the details as regards recruitnlent to the services, as regarcla 
the position of each community in Gov(cmment service, and so on, Mld 
that report should be priced very low and should be made available for 
almost anyone who wants it, so tha.t these questions need not be raised 
t~gain and agllin in the Le~illiatllre, and the time of the l.egislature should 
not be thus wasted. The publication of 8uch a report, even if it will 
cost something, with all the details that are available, will serve a very 
llseful purpose Rnd will not involve the waste of time of this I..egislature. 

Seth Bajl Abd.oola Buoon (Sind: Muhammadan Rural): Sir, when my 
friend, Mr. I .. alchand Navalrai, moved his motion, unfortunately I waa 
not present, but I am thankful to my friend, Mr. Joshi, that in his speech 
he has replied to some of my fri~d'8 points with regard to his desire in 
the matter of tht' services in the Customs. I think, my friend, Mr. Lal· 
chand Navalrai, will agree with me that he lives far away from Karachi. 
about 250 miles, in LO'l'kana, whereas, I am living in Karachi itself. 

JIl. LalclWul B'a'ft1ral: I know everything about Karachi. 

IeUl Ball AbdGola BIlooa: The Honourable Member probably knows 
much better than I know about Karachi. but I have occasionaUy to go 
to the ,Customs Offices in connection with my own bu.ineas, a:nd I know 
the tru.e position with regard to the Customs, probably more th_, my 
friend. • D 
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[Seth Haji Abdoola Haroon.] 
Sir, unfortunately' at present I have not got any figures before me, 

but I want to draw attention to the fact that in the Oustoms there afe 
three maljor services-Preventive Officers, Examiners and Appraisers. 
Now, in all these three services, I think my friend, Mr. Lalchand knows 
vr.rry well that the Hindus are more there than the Mussalmans, BDd 
he also knows very well that. at present, even at this day, the Hindus 
are more in number in all those upper services than Mussalmans. So 
I do DQt know what is the real complaint of my friend, Mr. LalchBnd. 

Mr. LalchaDd J1'avalrai: My point is this: the Hindus are, no doubt, 
there. in the Oustoms, but they are there on account of their merit only. 
Now, merit is not being respected, and, on the contrary, places alfe being 
made available for Muhammadans in spite of the fact that they are not 
so efficient or so educated, simply because they are a minority CODl-
munity. 

Seth Hajl AbdQOla Huoon: Sir, I do not know how to measure effi-
ciency. My friend can probably measure it properly, but there are cer-
tain rules in the Govemm(\Ilt Departments that for such and such a ser-
vice ther" must be such and such minimum educational qualification: 
and I do not think any Government official, especiaUy in the CuStOffiil, 
would possibly have given any post to II MlIssalman cLlndidute "'ithout 
there being any sort of merit in him. 

Mr. Lalchand B'avalra1: I say, yes, they have. 
Seth Haji Abdoola Haroon: Well, it might quite possibly be the case 

that my friend, Mr. Lalchand's candidate might be an M.A. or a Senior 
Cambridge passed fellow, but th~ requirement in the Department pro-
bably is only 01 a matric. Therefore, if the office requires a minimum, 
such as flo matriculation standard, then a Gcvemment official cannot be 
blamed for not taking 0. Hindu candidate who happens to bt, an M.A. 
or a B.A., and I do not think, if that is done, that it is any crime com-
mitted toward,s any community or Mly individual. Mr. Lalchand knows 
very wen that the Hindus are already more than the Mussalmans in all 
these three cakgories of services I have mentioned. No doubt other 
minority communities are far in exccss than either the Hindus or the 
Mussalmans, but, ala'S, unfortunately, at present, the tension all ovei' 
the country is' such that Hindus want to fight the Mussalmans only. If 
they find any post granted to Mussalmans, they immediately notice it. 
but if any ot,her minority community gets far more than his ahare, the.y 
do not notice itl So, Sir, my complaint is this that, up till now, not 
only ~cording to t.he percentage, bllt in total numbers, the Mussalmans 
are not represented in the servic_s as they ought to be. Take, for in-
stance, Preventive Officers-about. three dozens. Out. of them, there are 
hardlv three or four Mussalmans. Take Appraisers-out of three or fow' 
doze';s, there are hardly two or three Mussalmans. Take Examiners, 
Same js the ca'Be there. If Mr. Lalchand's complaint on the floor of this 
House is that the Customs Collector has appointed Mussalmans, then I 
do not think that such a cnmplaint is at all fair to the MURsalmeJncom-
munity. With these remarks. and hoping that Mr. LalchMld Navalrai 
will not be bringing in similar complaints, aa bet"€I8n Hindus and'Mussal-
mans. I resume my seat. 

Mr. J: .• B'. O'S1I111vu (Bomba,)': Europ9&n): Sir, I tntended to say 8J 
word on this motion this moming, but it is such a long time ago that 
I qave now f.>rgotten what I was going to say. However, I think on the 
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whole I had better say a word about Sind. I think we are all agreed 
that tbese ~bates on more. or les8 communal to,pics are Dot edifying. and 
I would headiate to rush m myself where angela fear to tread. But 
Sir. this problem of filling up of appointments to the public services j~ 
Sind is a very difficult and most pec~lia.r one •. and one, I think which 
no other Provincial Government haa to contend with to the same e~tent. 

The history of Sind itself is a peculiar one. When the British ·first 
occupied Sind between 1840 nod 1850. th(~ rulers of Sind wcre the old 
Baluchi Mirs, and those old Mirs were ill-educated. and. in fact, history 
records that they detc3ted ,1n y form of education or clerical work or ani-
thing of that description at all, nnd their affairs and the affairs of the 
State were run ~y Hindus. A particulnr oommunity Df Hindus are the 
descendants of the original clerks of the Mira of Billd. As time went on, 
after the British occupation, this community entercd the servioo of the 
British Government. At the beginning of the century, the Govemment 
service in Hind was almost enth'ely composed of Hindus and very 1801'gely 
of that particular class. 'l'he habits of life of the Muslims of Bind were 
not conducive at that time-I am talking about the beginning of the cell-
hlry-to educl\t,ion. They thought. more of the power of the sword than 
of the pen. They preferred the plough to the parchment, and, in fact. 
I will say again that they were inclined to look down upon education 
with the natural result that, during the last 30 years, they have been 
almost l'xcluded from Government serviee. There is a very IImaU propor-
tion of educated Muslims in Government service in Sind today. In tho 
last few years, the Government of Bombay have made strenuous efforts 
to remedy the situation which is very difficult and very intricate indeed. 
On the one hand, they wero fnced with demands of the large Muslim 
population who ","ere inadequately represented in the public services. On 
the other hand, they were facE'd with the necessity to carry on the admin-
istration as efficiently 8S possible and it was very difficult to keep both 
these ends in view and produce anything like a working arrangement. The 
same claims came from hoth communities as we had today in this House 
from the respecti\-e representatives of these c.Jmmunities of Sind, I am re-
ferring to my Honourable friend. Mr. Navalrai and Seth Haji Abdoola 
Haroon. The clamour we h8\'e hAd today is not comparable with that 
which has been going on in the Bombay Legislative Co,uncil for several 
years now. I say the Government of Bombay have been endeavouring 
to remedy this by putting Muhammadans, as far 88 possible, into t.ht'l 
public services, but it is extremely difficult. If Government could only 
produce some sort of working arrangement to the following effect, it might 
mMt the (1a8e. Establish three categories for recruitment to the public 
services. Category "A" for the Muslims of Sind. category "B" for th(l 
Hindus of Sind, and CAtegory "0" 88 a sort of efficiency cadre to he re-
cruited from both Hindus and Muslims and then make all the higher 
appointments, all the key appointment. and all the important appoint-
ments from the efficiency category ..... 

Mr. LalchaD4 1I.,,&!rat: The Hindus are "Iso efficient . 
. '-.. D ••• O'8~vaa: I.am putting in~ the thi~d category All t~e 

et1ioient Hindus and Muslims and also me~be~ 01 Any other community. 
The' is the only, way in which we can get on possibly. ThA great danger 
now in Sind is that Muslima ar~ unfortunately being forced into key 
W-itioos in. keeping withthia policy •. to the. great detrinwnt oJ the ~­
miaistration, and if this atate of atrairs. is permitted to go. on, there wi.1I 

D 2 
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be a breakdown in the administration. (Hear, hear.) An educated 
M usli"! is i~ every respect. ablr.. to perform the same duties and is as good 
8 pubbc servant 8S the Hmdu of the same standard of education. As I 
said, unfortunately, owing to their lack of opportunities. the required 
number of Muslims is not forthcoming, and, in the mf:antime, therefore, 
I would urge, with all the emphasis At my command, that Government 
should keep in view the necessity of running 8/ strong and capable 
administration in t:)ind and recruit for the hight.r services only those 
Muslims lind those Hindus who are (lble to pass---not necessarily by 
means of a competitive examinwtion-a certain eftlciency bar. Otherwise 
the new Province of Sind will be faced with a complete breakdown. It 
is un impossible position to produce, for instance, 8 Muslim engineer of 
five years' service in th(\ Public Works Department and put him in 
charge of n large area where most intricate ba'l'rage and cLlIlal worb have 
been in progress costing lakhs of rupees to Govt.rnment. If that man is 
given a chance, naturally, in duE' course, he will capably fill those higher 
posts, but not at present. Therefore, I would ask both Illy Honourllbh. 
frif'nds fl't-~m Kllrachi, whfln they get back to their Province, to place 
some manner of scheme of this nfltUI'e before Government and to settle 
theirdifterenoos. Now, I would ask my friend, Mr. Navalrai, to withdraw 
his motion. 

Bawab .ajor KaUk Tallb lIehd.1lthan (North }Junja.b: Muhammlldan): 
I lu&d no intention' to take part in this debate, but certn.in remarks made 
by my friends, Mr. Joshi and Bhai Parma Nand, have made me to 
rise and say 0. few words. Mr. Joshi sllid, though not in so many words. 
that thC:l Muslims preponderate in the Army. while Bhu.i Parma Nand said 
that they were holding the same position in the Police. I admit that, 
after the British-Sikh Wars, when the Punjab WIlS annexed and the Govern-
ment of India occupied t.he country bordering the North-West :Frontier 
Province, all the wars of that period generally were fought beyond 
'Peshawar. To fight those wars, the people who were inhabitin~ th,) north 
of the Punjab werE' enlisted and they hRd to bear the brunt of the hattIe, 
bec,nme the invaders mostly hailed from across the border. The people 
bf.\longing to other parts did not like to go 88 fllr north, and it is said that 
when n regiment was sent from the south the.v laid aside their guns Bud 
boxes Ilnd said thflt 8S th(·y could 11 at, stnud the cold. they would like to 
go hack to· t.heir own Province. This was one of the reallons whv the 
people of the Punjab preponderate in the Army. The second reason is 
that the pay of the sepo~ was not alluring enough to those who could 
mAlta both ends meet in a mild climate. This accounts for the enlistment 
of Muslims and the popularity of the leUers liP. M." in the Army, whioh 
stands for "Pllnja.bi MlIssalmalls", a name to conjure with, because they 
fought t}lt~ battles of the country, not on the North-West Frontier alone. 
but in other plaoe!l, such as China, Africa, Turkey, Europe and other 
plncp..1I, and, wherever they went, they rendered 8. good account of them-
selvos. The unemployment in the country is now. goading people to take 
to oallings for whioh thev did not care before, and 8S the pay of the Army 
hn<J be(m raised, the other 01as8e8 now seek admiSBiori-into it. Another 
reason is thaI; under the new India.nisation scheme, the poets of officers 
havd also been thrown open to Indians. Here we discern the ~urning 
point in· the .claims of the new entrants or canilj~ate.8 fOJ efficieneyalone. 
Mv reply is that tholle, who fought .the ba.ttles of the country for. over 
100 years, dec.)l~rve some recognition in filling higher appointmenh. This 
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is all I urge; I do not want favouritism, I claim that if tbe BODS of old 
soldiers fulfil tile conditions of service, and as they are made of that 
stamina which makes a strong and sound offioer, I see no reason wby they 
should be ousted, because they belong to a community which supplied 
the major part of fighting material, i.e., Mussalmans. 

Kr. Lalchand lfavalra1: That is what I want fo~ Sind. 

lfawab Major )(aUk 'l'aUb :ilehdilDum: And it is not denied by me. 

Now, I come to the Police Department. There was a time, Sir, when 
this Department was looked down upon nnd it was said that no decent 
person. with self-respect, could join the. ranks of the Police. The pay was 
small Ilnd the wot'k very hani. This was the reason why those, who had 
the stamina to fight and suffer hardships, joined this Department. They 
were generally Mussl\lmans. 

Ueut.-Oolonel Sir Henry Gidney: 1'he snme is the caso with Anglo-
Indian!; in the railways. 

lfawab Kajot Kalik Talib .ehdl Khan: I am not denying anything to 
thORfJ who deserve it. It is immaterial whether they are Muslims, 
Christialls. Hindus or Sikhs or Parsees. There is OIlO aspeot of the case, 
whieh I would like to lay before you, nllmely, that a new class of crinle 
haa ret-ent,Iy COlUe to the forefront which I might call political. A cry 
waR made to enlist non-Muslim classes in the force, and the Government 
allowed it. The Muslims never said a word that they should not ('ome in, 
to get their due share. All that they (l\fussalmans) want is to live and 
let live. 

I have given my answer to the question how the Muslims preponderllte 
in the Anny and the Police. As to the POlDt in question, I make aaimple 
suggestion. Where B community is in the minority, it is but moat and 
proper t,hat its number should be raised either by enlistment or nomination. 
We are ready to accept this principle and I hope everyhod, else will 
do so. There is another point, which requires c1osel' scrutiny, namely. 
the demand for efficiency. I find that edticiency alone and the bringing 
of 11 minority community to its proper level do not go well together.' My 
frlt'ud, Sir Muhammad Yakub, soid just nllW that efficiency BS applied bi 
one person doetl not carry the same meaning to another. My suggestion 
would be that Government should fix a certain standard for filling up 
vari.)ul! appointments under them. and when they find that; a certain 
number 01 candidates come up to that standard, one belonging to a minority 
commuuity should get the post. By this way Government could bring 
up tho minority communities to their proper level, and would avoid 
~wampwg one community by the other. This would facilitate the work 
of t.be Gove~ent, and if they find it useful they can keep it up. It; 
will smooth the way of Gov(-mrnent if they iDSut that pel'8ons belonging 
to various communities inhabiting this vast counky should have their due 
ahare of P01ltS. With these remarks, I bring my speech to a olo'5e. 

AD Honourable Kember: The question may now be put. 
-. 'Jrr. Jluamm a4 'Yambl JDLID(Agra DiV{sion: Muhammadan llura1): 
Sir. one's patience gets exhausted when one listens to this kind of speecbea 
which have no relevance wit,h the m8~r in issue. Here.we have got a 
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cut on demand No. 16 which relates to the Customs Department and we 
have been hearing the taleR of woe about different Departments which 
have got nothing whatsoever to do with the Customs Department. Much 
ground has been covered and many Departments have been touched upon, 
such as the: Army and the Police, and also the Provincial Services have 
been l'efe-ned to. I do not f-ee how the Customs Department has anything 
to do with any Province. Customs is the. Department of the Government 
of India and the rules regulating the entries in its services must be made 
on an All-India basis, and not on the basis of one Province or the other. 
When I Bee th~ list of cut motions, I do not understand how the various 
Honourable Members who have given notice of those motions can reconcile, 
themselves.' Cut motion No.2, standing in the name of Mr. Sitllkanta 
Mahapatra, refers to non-representation of Oriyas in the Customs Depart-, 
ment. Cut motion No. 4 relutes to the paucity of Sikhs in the set·vices. 

_ Cut motion No.5, standing in the name of Mr. Maswood Ahmad, relRtes 
to the paucity of Muslims. Cut motion No. 7 by the same Honourable 
ME:mber proposes to raise the question of indiRC'riminate supers€>ssions. 
Then comes in anot,her cut motion by the snme Honourable Member regard-
ing Indianisation. Then there is another cut motion relating to Muslim 
grievan~es all round. Then ('omes another cut motion regarding the repre-
sentation of Muslims in the Calcutta Customs. Then, my Honourab)e 
friend, Mr. Amar Nath Dutt, has given notice of a cut motion to discuss 
the quest.ion of the pnucity of Hindus in the Department. So, I do not 
know which community is ButTering from paucity of its rcpresent'lltion. 
One gets perplexed to find out who is the person who hus got a griC'vnnee. 
Sir, this sort of talk goes on everyday lind it spoils the credit ')f this 
august House in the eyes of the world as if we have got nothing eIRe to 
do. We cannot criticise the policy of the Department. whether the expen-
dituro is righttv incurred or not. I think the best thing would be that if 
anybody has got a grievILDce he had bet,ter Bee the Member in charge and 
explain his CRse to him and not wast.e the time of the House. 

JIr. Lalchand'Navalral: The Member in charge then says that Govern-
ment hBv~ laid down such Imd such policy. 

JIl. Kuhammad Yamin Khan: I say that my friend, Mr. LaJchllDd 
Navalrai. is pleading against his own community and that can be explained 
t" him in one minute. He wants to be treated as a member of a minority 
oommnnit.y. Now, the rules J(~lating to the minority communities are 
that they should get 80 per cent. jobs a1together. Will my Honoul'llble 
friend lx- satisfied if he gets 30 per cent. altogether inc1uding the oiher. 
minority communities which inhabit that Province BUch as Parsis and 
ot.her people? I will be quite content if he gets 80 per cent. ann gives 
the rest, namely. 70 per cent. to the bigger community of that Province. 
i.e., Muasa1mans. As a matter of fact, it has been shown that he is getting 
what the majority community ought to get. 

:Mr. LalchaDd. Navalta!: Let Government send to the Customs Offioe 
all order that the Muhllommada,ns are not a minority community and then 
we will be satisfied. 
. Mr. _ub.mmad YamlD JClaD.: 'l'h"t is not tbequeaaoo. This pv-
snce is that the Hindus of Bind are treated, .e a majority community. 
It. means, in o,ther words, that he wants to be treated ae a minority 
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community; if so, will he be content to have the share which has been 
fixed by the Governmellt of India for minority communities? If that 
satisfies him, we are pleased and have no grievance. 

Mr. Lalchancl If&valral: PIUB efficiency. 
Mr. Xuhammad Yamin KhaD: Yes, that will alao be decided whether 

the man who comes from the minority community in Sind has satisfied 
the test of efficiency or not. If a rule is fixed that the quota of a minority 
community should be only 80 per cent, then the majority community of 
my friend, Haji Abdoola Haroon, will be quite satisfied; and this 80 per 
cent of Mr. Lalcho.nd Navalrai will include Parsis, JaiDB, Sikha, etc. 
But, as I said the other day, there are people who, in their zeal for 
their community, really injure the interests of their own community. 
My friend from Sind is really pleading against his own community and 
hf~ will reruly see the hollowness of his case if it is put before an impartial 
judge. The decision will be one which will not be liked by the people 
whom he has the honour to represent in this House. 

Sir, my friend, Mr. Sullivan, ga.ve us a good history of Sind, and I 
W(lS very much interested in it, but I should like to say that we are not 
discussing the administration of Hind, but the Customs Department, which 
is a, Depart.ment of the Government of India and ll.:>t of the Sind Govern-
ment. 

Sir, when I heard my friend, Mr .• Joshi, I wss amused, und I would 
have whole-hellrtedly supported him, but I found that his argmnent.s go 
nhsolutely against thOSf! he had been advancing in the paRt. He had been 
ndvoclI.ting t,he cause of the Hurijans, depressed clRsses, lahl)lIr classes; 
ann. now, today, he says that only Brahmins should fiil in all the posts. 

JIr. If. X • .Toah1: I did not plead the case of any community. I simply 
said that the principle which is applied to the Anglo-Indian community 
should be applied to all communities which are in the SBme position. That 
principle is that there shoufd be no sudden disturbance ill the economill 
life of any community. 

1Ir. Xuhammad Yambl Khan: This menns that the vested rights of the 
communities, who had been holding certain jobs agRinst the interests of 
t,he other communities, must continue, and thBt is what my Honourable 
friend wants. Sir, I myseU come from a family which had been in Govern-
ment semce for nearly eight or nine hundred years, Bnd now we find that 
we are being ousted by others. We thought we were thp people justified 
to hold jobs, and ousted the others. But there was no justification for 
that. So, if my friend wanta to support vested interests, certainly there 
\;"ill be a great deal of support from mBny quartera. India was formerly 
divided,~ven before the Muslim period,-into four castes, i.e., Brahmins, 
KshBmyas, Vaishyas Bnd 8hudraa; and the work wali divided amongst 
them. The Muslim Emperors continued to hold . . . . 

Mr. Prlllclen' (The Honourable Sir Shanmukham Chetty): The Honour-
able Member complained at the beginning of his speech about the irrela-
vallCY of other Members. 

1Ir •• vhUllmed 'l'amID KhaD: I was Baying that this arrangement has 
been disturbed by the British Government and they have adopted the 
rule that there should be no restriotiOD, and now Mahatma Gandhi 1RdlW • 
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that Harijans must have a full share. If the House agrees that that 
should not be done and that the old system should continue, I am. afraid, 
Mr. M. C. Rajah will go outside and complain about it. Sir, this was 
only a side issue which I allowed myself to discuss on . account· of the 
speeches of other Members, because they were so amusing. And I think 
the best advice possible has been given to my friend; Mr. Lalchand Navalrai, 
by Mr. Sullivan that he should withdraw the motion after realising that 
he was causing injury to his community. 

fte Honourable Sir Geolge Schuter: Sir, my Honourable friend from 
Karachi has raised a regular hornet's nest by his motion and I think, when 
the House comes to appreciate what are the true facts of the situation, 
those hornets will give my Honourable friend a very unpieassnttime .. I 
think the last speaker correctly summed up the situation. My Honour-
able friend wants to hHve the shllre of the majority community 80 far 
as numbers are concerned and the protection which is accorded to Il 
minority community. He wants to make the best of both worlds Qud thnt 
is an attempt which in this very unpleasant world generally fails. 

Now, Sir, what are the facts of the situation so far as the Customs 
House in Karachi is concerned? Among the gazetted officers belonging 
to the Imperial Customs Service, there is one European Collector, one 
Muslim Assistant Collector and two Hindu Assistant Collertors. So far 
as the other gn.zetteci officf'I'S /\l'e concerned, there are one European, one 
Hindu and two Indian Christians. As far as the non-gazetted staff is 
concernd. on the clerical side, the Hindus hold 67l per ct'nt. of the posts 
and the Muslims only H'1 pel' cent. As far ail· the other non-gazetted 
staff is concerned, the Hindu!' hc)ld 41'4 pel' cent. and the Muslims 19'2 
per cent. Now, Sir, if any community has a grievance in connection 
with the methods used for recruiting staff to this office, it is not the 
Hindu community, but the Muslim community. The House is fully aware 
of the rule laid down by the Government of India in this matter. I would 
remind the House that it is that one-third of the new appointments should 
be reserved in order to correct communal inequalities in the staffing of 
the Departments. That rule has been applied to the Karachi Customs 
I!taff as to every other staff in every Department of the Government of 
India, but so far it is quite clear that the operation of that rule has not 
gone a very long way to correct the inequalities so far as the representation 
of Muslims is conoerned. The House is also probably aware that we have 
for some time past been giving very careful consideration to this rule of 
ours and considering whether, in the light of six Qr seven years' experience, 
it has in practioe produced' the results which it was designed to produce. 
I cannot make any definite statement to the House today as to what the 
result of our examination has been, but I hope that will be put before 
the public very shortly. In the meanwhile, Sir, I can only associate 
myself with my friend, Mr. Yamin Khan, in advising the Honourable 
Member from Karachi to withdraw bis motion. 

Mr, LalchaDd Ifavalra!: Sir, I maue an attempt to ni"ke myself very 
clear. and three times I repeated my point of,view . 

Ueat.-oolollll Sir B8Dl'J GId:a.,: And you ftilled. , 
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Mr. LaW.u4 Ba1'&1l&1: You also sutler there. But, Sir,' my p4nt 
hail been made more olear' ad 'put in a better &hape and form by my 
friend, Mr. Sullivan, for which I amth8llkful to him. Sir, I do not 
deny that the Hindus at present have got seats in the Customs Depart,. 
ment in Karachi • • • • ' 

Seth Ball Abdoola BarooD: They have more than enough. 

Mr. LtlohaDd Bavalral: There are the figures available, there is no 
fight with them, but my point is that lately there has been a tendency 
in the Customs Office on the part of, tbe, Officers to entertain people of 
the so-called minority community without looking to efficiency, because 
these Officers are under the impression that their hands are tied down 
and they must entertain the members, of the minority communit.y without 
any rgeard to efficiency • • • . 

Seth Ball Abdoola B&rOOD: Question. 
111'. Lalchand Navalral: I can give the House an im.tnnce An.vwuy, my 

humble submission is tha.t, if people are entertained in Government Rnd 
public offices without any regard to efficiency, there is a grE'8t dl1ngm' ahead, 
of us, and I want that Government should prott~ct us from thut dtmger. 
It has been explained to the House that Sind has a peculiar administra-
tion, but there w~ do not in the least grudge to give all possible fucilities 
for eduoation to our Muhammada.n brethren, I do not say that W(1 do 
not want them in the Govemment offices, but they have not been used 
to Government services, because, as it has been said, they have been 
used to the plough so far; but, as I said, the Officers in Sind feel that 
their hands are tied and they are compelled to choose members of the 
minOt'ity communities, and I would ask the Honourable Member in charge 
to guard himself against that danger. 

Then, Sir, I shall give only one instance to the House, It is not a 
Ilew instance, because it was mentioned on the floor of the House already. 
An appointment was given to a man in the Preventive Service,-it was 
0. job carrying not Rs. 10 or Re. 15,-but it carried a salary of RI!, lllO, 
and the man was only a matriculate . . . . 

S.th Bail Abdoola B&rOOD: But he was a very able officer. 

Mr. LtlchaDd .avalrat: Excuse me, and I asked a question in the 
House if there were not B.A.'s and M.A. 's who had applied for that, post 
and why was it given to a man who was only a matriauiate, and the reply 
W8S: the man had a long stature, he was a tall man (Laughter), bllt, my 
point is, are there not enllugh t,all Hindus in Rind to hold posts in Pl'even-
tive Service • . . . . 

air OowuIl JeJaaDp: May I ask the Honourable Member what will then 
become of both of uti? 

Mr. Ltlchalld Bavalral: I am coming to you shortly. Sir, I would very 
well accept what fell from my'Honourable friend, Sir Muhammad Yakub, 
that we do Dot want communalism to be'introduced in the services, merit 
alone should be the criterion. This point has been explained by my 
friend, Mr. Sullivan. Of eOtme, if there are certain poats where only 
ploughmen are suitable, then let Muslim. go in for those ~obll , . . . 
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Mr. Upp18a1leb Baha4ur (West Coast and Nilgirie:Mv.hammadan): ,Sir, 
I strongly protest against the suggestion wBieh my friend makes that 
Muhammadans are only fit to be ploughmen. , 

Mr. PrelldelL\ (The Honourable Sir Shanmukham Cbet.ty): Order, order. 
i I 

Mr. Lalcha1L4 lI'a.alr&1: Sir, coming to my friend, Sir Cowasji Jehangir, 
for whom I have a great regard-he was an Executive Council Member 
of the Bombay Government-he forgets that his co-religionists in Sind 
are very well represented. They are also getting preferential treatment as 
my Muslim friends are getting • • • . 

lb. Pre.ident (The Honourable Sir ShanmukhBm Chetty): Is it on 
account of their stature? (Laughter.) . 

JIr. Lalch&llClXa.alr&1: I cannot understand why my'friend, Sir Cowasji 
.Tehnngir. should have any grievance. Sir. the Parsi community is very 
largely represented everywhere. Look in this House. Of a population 
of about one lakh of Parsis in India, there are six Members of the Parsi 
community in this House. Sir, who went to the Round Table Conference? 
The Parsis did go. Were any Hindus from Sind sent to the Round Table 
Gonfcrence"i Anyway. I do not want to intrClduce qU(1stions of It l~olTlrnl1nf\l 
nature here. I want only justioe to be done. and I want the Government 
to guard against the danger to whioh Hindus are exptsed. 

I do not want to notice and oriticise the observations that fell from other 
Honourable Members. but I am thankful to thosl" who have shown 
sympathy with my motion. I do not want to fight. out this question at 
this moment and press the motion to a division. I do not Itgree with the 
remarks that have fallen from the Honourable the Finance Member. Thut 
becnuse we have secured the posts by merit and education at a time when 
there were no suitably qualified Muslims to hold those posts. we should 
be put behind' and treated in an adverse manner is not just. I feel there 
should be some understanding on this question. Now. Sir. taking the 
advice of the Honourable the Finance Member. 8S well IlS that of my 
friend, Mr. Ranga Iyer, and also the advioe of the Honourable Mr. Sullivan. 
I ask for leave to withdraw my motion. 

lb. PresldelLt (The Honourable Sir Shanmukhnm Chetty): Hus the 
Honourable Member the lelwe of the House to withdraw his motion? 

Some BOlLourable .embers: Yes. 
Some BOlLourable .embers: No. 
ltulLwar Bajee IamIU All B:haIL (Meerut Division: Muhammadan 

Rural): Sir. I rise to a point oforoer. Last time when t.here w .. a 
similar motion before the House. one Member objeeted. and the motion 
was not allowed to be withdrawn. 

111'. PruldelL\ (The Honourable Sir Shanmukham Chetty): Order, 
order. If anybody seriously object.s. oertainly the motion wiJl not be 
allowed to be withdrawn. 

The Chair will ask again: has the Honourabl~ Member the leave of 
the House to withdraw his motion '} • 
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801M ..... HIe __ baa: No. 

Mr. Pnlklent (The Honourable Sir Shanmukham Ohetty) :Tbe ques-
tion is: 

"That. t.he demand under the head 'Customs' be reduced by Ra. 100." 

The motion was negat.ived. 
. j 
Mr. Pruideat (1.'he Honourab.e b~r ShanmukhamOhetty): No. 27 (To 

call attention to the urgent necessity of allocating half the export duty 
on rioe to Burma in "jew of her serious financial position) is not in 
order . 

I 

JIr ..... B. Jame. (Madrns: European): MIIY I make a BUbmiuion, Sir, 
in regard to No. 'l.7? We deliberately chose to place this parti-

r.li[. cular cut motion under this head after very careful survey of 
the list of demands: we thought it would be understood that the general 
principle was that where for example Customs is the agent of the Govern-
ment of India for collecting a particular duty, we could raise a question 
as to tha.t specific duty under that head. We have not fo.llowed the 
practice of some other Honourable Members who have put down the same 
cut motion under severnl hends, 80 that if you, 8ir, are pleasoo to say 
that this is not, tht' prope,r place for this discussion, then we are very 
much afraid that this discussion will be ruled out entirely as far us this 
particular debute is- concerned. 

1Ir. Prelident (The Honourable Sir Shanmukham Chatty): The Chair 
realises that rnan.v Honourable Members h!lVe made a bona fide mistake 
in choosing the demand under which t.hey have given their cut motions. 
As a special case, what t.he Chair would do is this: when the relevant 
demand is reached, then the Chbir would allow those Honourable Mem-
bers to make t.hes/' mot.ions uuder those demands, pro.vided they nre not 
barred, and when the other motions under tholle demands, which are on 
the Order Pnper, lire disposed of. That. will be quite equitable. 

Mr. LalchaDd .av&lral: May I raise o~ point? When we send in 
these cut motions Rnd we put t.hem in the wrong plACe Or "'e . do not put 
thf"m exaotly wherf! they should be, may I request the President to give 
orders to the Assemhl.v Office to correct them? 

Mr. PreIldet (The Honourable Sir Shanmukham Chpt\;;V): That, rei-
ponsibility cannot be t.Aken by the officp. ; 

The question is: . 
"That alum aot exceedinl Rs. 64.35,000 I.e granted to the Governor General in 

Council to defray the chargee which wiIJ come in course of ~rment durin, the year 
... ding the 31st. day of March, 1936, in 1'eIIpIICt of 'Cultoml.' 

The motion was adopted. 
I 

DEMAND No. 17.-TAXBS ON brCOJOi: • 
. '!'be ~ Sir Georp lela...,: f1ir, I beg to move: 
"That. • laM Dot exoeediD' Re. 82,08,000 be granted to the G'ovemor General ill 

Council to defray the charges which will come in COIIrie of payment durin, the ,.r 
ndin, the 31. day of ilardi, liM, in napeet of 'TaKes on JDeOIIIII'.". 
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Pauoity of O,iyas in the Bihar and Ori88a Inco'ltN-t~ DSpclriment. 

1Ir. ·81takaDta Jlahapa\ra: I beg to move:·. 

"That. the demand under the head 'Taxes on Income' be reduced by !Y. 100." 

In the whole of the Bihar and Orissa Income·tall: Department there' is 
only one Oriyo. income·tax officer and one or two inspectors. One Oriya 
officer was removed from service several yearll ago, beca.use he cObld not 
pas8the depa.rtmental examination. He was a gradua.te of an Indian 
University with high class honours . 

.AD H9JlOurabie Kember: Of what University? 
:Mr. 8ttalran\a Xahapava: Of the Calcutta University-and yet he 

could not pass the quite easy and yet mysterious departmental examina.· 
tion. Then, another Oriva Income-tax Officer was retrenched about two 
years back, and the fun is that he WitS retrenched as a young man getting 
a life pension of Rs. 60 a month. I understand, since then, more Income· 
tax Officers have been taken in, but no Oriya, into this Department. If 
an Oriya was retl'em·hed, when the next cbance came, it should have 
gone to an Oriya. I de not uliderstnnn where t.he reaSOn is in retrenching 
an officer and giving him Rs. 60 a month of the poor tax-payers' money 
for, it may be, fifty yea.rs, and then tnking' in other Ineome·tax Officers 
in vacancies. If the officer was inefficient or bad, why not dismiss or 
remove him? 1£ not, when nnother cbance came, why not take him 
back and save Rs. 60 a month? He would have continued had there been 
no depression and retrenchment. In any case I want to impress upon 
the Government that my countr.vmen have not gOt their due share in the 
Bihar and Orissa Income-btx Departmpnt. I believe I will listen to a 
more sympathetic speecb from the lips of the Honourahle Government 
Member than the last one. 

:Mr. Prealdent (The Honourable Sir ShBnmukham Chetty): Cut motion 
moved: 

"Th'at the demand under the head 'TllxPs on Income' be reduced by R8. 100." ... 
The Honourable SI.r George Schuster: &;r, I can infonn the House 88 

to what the actual position is as regards the percentage of Oriyas in the 
Bihar and Orissa Income·tax Department. They ha.ve one gazetted 
officer, four non·gazetted and six ministerial people, or a total of 11 out 
of a total of 128, which represents nine per cent. of the staff. '1 under· 
stand they represent about 20 per cent. of the population, so that they 
have about halI of what their population percentage would give them. If 
the ma.tter were to be tested according to the amount of income·tax paid, 
I think probably it will bo found that the Oriyas are very much over· 
represented. (Laughter.) I think that my Honourable friend may take 
ittha.t, no injustice is being done, but I am afraid that as regards my 
immediate attitude hE' will find me just as Utisympathetie on the 'present 
occasion as I was on the last for I must oppose his motion. 

Kr. Sltalr&D\a Ka.hap&va: Sir. the Honourable the Finance Member 
has not been more sympathetic thia. t~ and. the Government are too 
wooden and inelastic, and, I mav sav, hard·hearted. .1 have no other 
course but to beg the House to permit me to withdraw my motion .. 

The cut Illotion was, by leave of the Assembly, withdrawn. 
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Hearing of AppealB on ABBe88ment. by ·th·" .1Ifnfl Offioers ond 1I.otby 
Ind~pendcnt Judicial Offi·CI!TB. 

Mr. GoIwaml M. B. I'url (Central,. Provinces: Landholders): I beg to 
move: 

"That. the demand under the head 'Taxes on Income' be reduced by Be. 100." 

I do not think I am raising a new point altogether in this House. 
This point has already been dealt with in this House by my Honourable 
friend, Sir Hari Singh Gour . 

'.l'ht. Honourable Sir George IkIhuater: On s point of order, I wish to 
subf!1it that my Honourable friend's motion is really ~ntamount to sug-
gestmg an amendment of the Income-tax Act. So long a-s the Act is .1 
it stands at present, the Income-tax Department. cannot be criticised for 
the manner in which it hears appeals, because that is strictly in accord-
ance with existing legislation. 

Mr. Goawami II. Jr.. Purl: I want to bring farts before tbe HoUle and 
not to propose any amendment.. I wanted to put up some suggestiQPIJ 
and this is the only possible wily . 

Ilr. President (The Honourable Sir Shsnmukhsm Chet.ty): It bas been 
ruled hefore that if it. is the intention of a Member to suggest amend-
ments to au existing Act, then such a motion will not be in order under 
this demand. The Chnir understands it is the intention of the Honourable 
Member to suggest lin amendment to the existing In(~me-tax Act, is it 
not? 

Mr. Golwami •• It Puri: YeR. 

JIr. President (The Honourable Sir RllI\nmukhnm Chetty): Then that 
is not in order. 

Ar"itTQTy A88e3Bmetlt bll Income·tall: O/ficerR. 

Bal Bahadur Lala BrlJ Kilhore (Lucknow Division: Non-Muhammadan 
Rural): I beg to move: 

"That the demand undl'r thl' hpild 'Taxes on lnronu,,' be redu"cd by R.I. 100." 
My motion aims at removing the grieYance of the public under which 

it has been smarting for a long time. The public is not at nIl satisfied with 
the way in which most of the IIlcome-tax Officers deal with the alBessee .. 
In most, cases, I>S8eSSlUent is arbitrary and is based on no principle, the 
accpunting is defective and the calculation of profits is more than the 
assessee earns. But the assess(~es in all these cases, in spite of their great 
disaatisfl\Ction, have to keep quiet, becaulle e:tperience has taught that the 
appeals preferred against the assessment. instead of bringing in any relief. 
results in summary .dismissal and means so much money wasted. No 
decent Cout,l.sel e6sily agrees to appear and argue income-tax appeals, 
because he kno",'s it is difficult to get any relief for his client. 

The Income-tax Officers do not give enough tbne. to the altleSS8eS to 
61e objections and have no patience to go through the accounts aod always 
deal with their objections in a 8ummary manner, ~d the &p~llate authority 
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always tries to uphold their judgments and considers it a mere waste of 
time to go through the accounts. The objeotions and appeals by the 
assessees generally meet &I very bad fate and it is a well lmown fact that it 
is considered futile to file any objection or appeal against the assessment 
of income-tax. If the Government get figures and statistics, they will find 
how few appeals are filed, and the one that is allowed is r6Te. This is 
at least true of the United Provinces to which I belong. 

Now, much of this evil can be remedied if the. forum of the appeal is 
ohanged. The same set of persons who assess should not be the persons 
who hear the appeals. I propose th&.t the appeals should be heard not 
by the Income-tax Commissioners, 'but by the Civil Courts. The presiding 
offieers of the Civil Courls are trained lawyers; who respect procedure, give 
patient hearing, and, by their experience of the civil work, can be expected 
to scrutinise the accounts, find out the actual profits to be assessed and 
at leli:st give a satisfaction to the assessee that he has been fairly dealt 
with. 

The public is bound to have more confidence in tlw justice of officers of 
the Civil Court who will have no biassed mind in this that the increase of 
revenue is the only thing to be cared for. With the increased rate of in-
come-tax, it is all the more necessary that the CBses of the assessees should 
not be decided arbitrarily 6'8 heretofore. 

1If. Preatdent (The Honourable Sir Shanmukham Chetty): Cut motion 
moved. • 

"That the demand undel' the head 'Taxes on Income' he reduced by RI. 100." 

The Honourable Sir George Sclluater: This is a very well known subject 
and I hardly think that the House will desire to hear from me again the 
defence of the Income-tax De,partment in this matter. I must oppose my 
Honourable friend's motion. 

Ill. Preatdent (The Honourli:ble Sir Shanmukham Chetty): The question 
is: 

"Th.t the demand under the head 'Taxes on Income' be reduced by RI. 100." 

The motion was negatived. 

1If. L&lch&Dd Havall'&l: No. 55. There are two parts of my motion and 
[ believe both are admissible. 

Ill. Preltdent (The Honourable Sir Shanmukham Chetty): The. Chair 
would like to know exactly wlu.t the Honourable Member wants to discuss . 

• 
Ill. L&lchaDll Kav&lrt.l: Under the first portion I say that surtax s~l 

not remain. 

Ill. Pru14ent (The Honourable Sir Shanmukham Chetty): That 1rip 
come under the· Finance Bill. ' f 

Ill. L&lchalul K.vl1r&l: The other is the policy of the Department,. and 
I hope it will be allowed. . ' .. 

JIr. PreIl.t (The' Honourable Sir Shanmukham Chetty): Yes. 
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Policy 01 tho Income-taz Department. 
JIr, LalcbaDd .avlll'al: I move: 
"That. the demand under the head 'Taxes on Income' be reduced by RI. 100." 

Under this cut motion, I want to draw the attention of the Government 
to two points. There is a tendency in the Income-tax Department for the 
Income~t8oll: Officers not to give their judgments regarding assessment for 
a particular year in the same year. The thing goes on hanging till the 
next year, and there are instances where it has gone on even into the third 
year, and then the Income-tax Officers give their decisions for all the 
three yesTS together. This practice ought to be stopped. I gave an instance 
of it the other day by means of certain questions relating to Calcutta, and 
the reply came that the matter was being investigated. What I beg to 
submit is that a practice like this is prejudicial to the &,'ssessee. If the 
Income-tax Officer finds in the second year that the man has made more 
money in that yea.r, he thinks that in the previous year also his income 
was the same, rond that is a great danger. Another point that I want to 
bring to the notice of the House is as regards the reopening of the income-
tax. The re-opening of the income-tax goes on too frequently. The Income-
tax Officer, on some pretext or other, re-opens the income-tax once 'it 
has been assessed. That is a troublesome thing. Therefore, the Income-
tax Officers should he given instructions not to re-open the assessments 
without very substantial reasons, bect.'Use I find that very often they re-open 
the income-tax on some flimsy grounds. Sir, I move my motion. 

:Mr. Prealdlllt (The Honourable Sir Shanmukham Chetty): Cut motion 
moved. 

"That the demand under the head 'Taxes on I neome' be reduced by Ra. 100." 

The BODourable Sir Gearle SchUlter: It is impossible really to deal with 
cases such as those mentioned by my Honourable friend without having 
more details and without having his r.Uegations supported by evidence in 
particular cases. If my Honourable friend has got any particular cases 
that he wants to bring to my attention, I will be very glad to see that they 
bTe examined by the Central Board of Revenue. So far as I know, taking 
the first point made by my Honourable friend, there is no practice of the 
'kind which he has in mind. He had one particular case in mind, and if 
that is the case to which he was referring, I think it has already been made 
clear to him th&.t it is an entirely exceptional case. The second point dealt 
with the re-opening of cases, and that, of course, is govemed by law, but, 
as I have already said, if my Honourable friend has any particular cases 
which he wishes to diSCU8B, I shall be very glad to see that his points are 
inquired into. 

Xl, LalchaDd .avlll'al: Sir, with regard to the first point, my object is 
only this, that that instance that I have given and which was to BOme 
extent investigated may be & precedent, for others will ta·ke the same view 
and follow it. Therefore, as the Honourable Member says that it was 
only a single iDstence and it would not lay down any rule or give any 
impetus to the ofticera to do the same and s.. he bas left it open to me 
to repreaent cue. of this nature to him, I would ask leave of the House fo 
withdraw my motio~. 

The cut motion W&B, by leave of the A.sembly, withdrawn. 
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Kr. Prealden\ (The Honourable Sir Shanmukham Chetty): The question 
is: 

"That a lum not exceedingRe. 82,08,000 be granted to the Governor Ge~~ral in 
Council to defray the charges which will come in courae of payment during the year 
ending the 318t day of March. 1935, in respect of 'Taxes on Income'." 

The motion WB8 adopt,ed. 

DEMAND No. 1S-SALT. 

'!'he Honourable Sir GeorleSchUlter: I beg to move: 
"That a Bum not exceeding BII. 71,17,000 be granted to the Governor General in 

Council to defra.y the charges which will come ill courle of payment during the year 
ending t~e 3bt day of March, 1935, ill respect of 'Salt'." 

. The motion W~8 adopted. 

DEMAND No. Hl-OPIUM. 

'!'he Honourable Sir George SchUlter: I beg to move: 
"That a sum not exceeding Re. 40,78,000 be granted to the Governor General in 

Council to defray the charges which will come ill course of payment during the year 
•• ding the 31st day of March, 1935, in respect of 'Opium'." 

The motion was adopted. 
DEMAND No. 19-A.~ExCJSE. 

'!'he Honourable Sir George SchUlter: I beg to mov(': 
"That a Bum not exceeding B.s. 4,68,000 he grant.ed to the Hovcl"I1or General in 

Council to defray the "hargeR which will c!oml' ill course of payment during the year 
ending the 3bt day of Ma.rch. 1935, in rcsp('ct of 'Exc·ise' ... 

The motion was adopted. 

DEMAND No. 2O--STAMPS. 

The HODOUl'able Sir Georle SchUlter: I beg to move: 
"That a lum not exceeding Its. 13,60,000 be granted to the Govel"l1or General in 

Council to defray the ('harges which will ('orne in course of payment during the year 
ending the 3lat day of March, 1935, ill respeL1. of 'Stamps'." 

The motion was adopted. 
DEMAND No. 21-FoREST. 

'!'he HOIlOurable Sir George SchUlter: I beg to move: 
"That a 8um not exceeding Rs. 5,14,000 be granted to the Governor General in 

Cooncil to defray the charges. which will come in course of payment during the year 
endins the 31st day of March, 1935, in respect of 'Forest'." 

The motion was adopted. 
DEMAND No. 22.-IRRIGATION (INCI.UDING WOllXING EXPENSES), N"'IGA· 

TION, EMBANKMENT AND DRAINAGE WORKS. 

"!'he Honourable Sir Georl' Schuter: I beg to move: 
"That. a sum not exceeding Re. 4,51,000 be grlUlted to the Governor General in 

Council to defray the chargee which will come in courae of payment auring t.he year 
ending the 31.t day of March-, 1935. in reapect of· 'Irrigation (iDcllldiag WorlriDg 
Expen-l, Navigation, Embankment and Drainage Worka'.". • 

The moti~ was adopted. 



DBIIAND No. 28.-INDIA.N POSTS AND TELEGRAPHS DIJPAR'l'lfBNT (INCWDING 
WO.UING EXPENSES). 

neHODOUII8ble SIr Geoqe Sclnlatel": I beg to move: 
"That a 8um not exceeding Ra. 9,95,66,000 be granted to the Govwnor General ia 

CGancil to defray the charges which will come in coa1'lle of payment during the year 
-_iog the !o1at day of Maorch; 1935. ill rl!ltp8Ct. of 'Indian Poet. Uld T.a.gr.p.Iu. 
Dapa&1m8llt. 4iDcllldiq Working Eapenl88)'." , 

Paucity of Mualim, in the Service •. 
Xl. X. Kalwood Ahmad: Sir, I beg to move: 
"That. the demand under the head 'Indian Posts and Telegrapb, Departm8llt 

(inc1udillg Working EltpeIIBIIB) , be redaeed by Ba. 100." 

Sir, in the morning I thought I would not move any such motion~ 
but my friend, Mr. Lalchand Na'Vslrai, hilS forced me to move my motion 
this time. 

In this connection I want to place before the Hou¥ the condition 
of my community in the Poste and Telegraphs Department, and I ahall 
quote cert,ain figures. If my Honourable friend, Sir Thomas Ryan, would 
not have got sufficient time to appreciate these figures, I would rel'l1ind 
him 8S to the condition of my community as, in spite of so many pro-
mises from my Honourable friend, I find that the tirM of my Honour-
able friend also was unhappy for my community. I am thankful to my 
Honourable friend, Sir Frank Noyce, that though he replied to about 200 
questions in one 8troke of the IJen, this time, 8S he had promiscd, he 
hilS given the figure8 for the different circles as well and we are in a 
position to judgc whwt is our condition in the different circles, and those 
figures I think will satisfy my Honourable friend, Mr. Lalchand Naval-
rai, RS well. Sir, in the gazetted stl.lff, I find the, total number of posta. 
is 452, but my conununity has got only 81. When I consider the new 
recruits appointed during the yeur 1932-because it has been said on 
sevfral occllisions that on account of the very few recruits in this year 
the percentage for my community could not be raised-but when I see 
·the figure for new recruits, I find the total number were two, but my 
community did not· get II single sent out of these two fJosts. 

:Bt. B. S. Sarma (Nominated Non-Official): So they were super-
seded. 

JIr ••• Kuwood Ahmad: I did not want to say as to who got those 
seats, but when my Honourable friend asks t.be question, I haove got 
no alternative but to reply that my Hindu friends have got thosf:t two 
scat-t!. 

[At this stage, Mr. President (The Honourable Sir Shsumukham 
Chetty) vacated the Chair which was then occupied by Mr. Deputy 
President (Mr. Abdul Matin Chaudhury).] 

Then comes the. question abou~ the engineering supemllOrB aad the 
telephone Rnd electrical supervisors. Under this eategory, out of 278 
posts, my community got only 12. Further. you will be lurprised that 
here as well-I am sorry my frieAd, Mr. Lalcband Navalrai, is leaving 
the House just now-the 8indhi Hindus got about three poets and only 
one post is in tbe hand of my community in the Sind Circle. 

Then eaft1es the quMtion of· the wirel_ tuperritorl and ,...1818 
operatora~ Here you Win Anel that, . Out of 159 .,.1· employ_, only 
lu··are'Y.~. • 
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Then comes the fourth category-tehigraph and assistant telegraph 

masters. Here, I am very sorry to state that, out of 2,837 posts, only 
98 are held by Muhammadans· Here also the Bindhi Hindus huve got 
a large numhH; they have got about 22 posts, while in the Sind Circle 
the Mussalmem.s could not get 110 single poet inRpite of being in the 
majority. Sir, this is the condition about which my Honourable friend, 
Mr. Lalchand Nuvalrui, was murmuri~gl 

.AD Honourable _ember: The Hindus have got it by merit only. 

JIr. II. lIuwood .&hmad: Then, with regard to the clerical staff and 
the higher grades. As to other classes of jobs, it might be said that 
some technical knowledge was required and that for this reason my com-
munity did not get any share, though I do not agree. that qualified men 
were not available. But what can you say about the clerical staff in 
the upper division? In this case also, you will find that out of 29,531 
posts, the Mussalmans could get only 4,919 . 

.AD Honourable lIember: Lack of knowledge,. 

JIr. II. lluwood Ahmad: My friend should know, that efficiency is 
not the monopoly of anyone community. Here also, the Sind Hindus 
got 515, while the Bind Muhammadans got only 207 posts. 

Then, with regard to the cleJ'ical staff, lower division, I will give you 
bhe figures. These are figures for lower division clerks who do not re-
quire any kind of skill except drafting letters or despatching letters from 
one place to another, and you will find here, Sir, that out of 3,750 em-
ployees, Mussalmans are only 889; and, here, again, even for this cleri-
cal lower division staff, the Sind Hindus are 50 and the, Mussalmans 
are 80 only. 

I am quoting these figures to satisfy my friend, Mr. Lalcband, so 
that he may appreciartel what ·is the position of my community in Sind 
about whom he has taken four hours just now. 

Then comes the question of the lower line staff. For this alBO no 
particular qualification is required. The line staff is a sort of menial 
staff. You will find, Sir, that out of 4,050, the Mussalmans are. only 
1,524. 

Th&n, with regard to postmen and mail rUDners, who can be taken to 
be in the category of ploughmen, as was said by my Honourable friend, 
-here again you will fin,d that out of 28,455 posts, Muasalmans occupy 
only 6,967 posts. Luckily, for postmen, the Hindus hBlVel got 202 posta, 
but the Mussalmans have got about 207 in the Sind Circle. (Hear, 
hear.) Here my community could get five posts more while the number 
of Muaaa1mans in Sind is about 28 lakhs and that of Hindus is about 
101akhs. 

Bhal Parma .&IId. (AmbeJIa Division: Non-Muhammadan): What are 
tiber reapeotive proportions of literacy? (Laughter.) 

JIr. II. lluwood .&hmad: I have replied already ..nth regard to tha~ 
to my Honourable friend, Bhai Parma Nand, but I am sorry he alwall 
forgets tny 1aply . and he has got no place in hia. JlYDd • . remember 
~t.il I am 8Ol'I'Y he haa got indeed a peculiar sort of mind. (Laughter.) 
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Then comes the question of other non-clerical non-gazetted superior 
lItafi .. Here you will find that out of 1,808 posts, ·.MussMmans could get 
only 848, and here also the Sind Hindus have bec.n the lucky ones, occu-
pying, ss they do, 22 posts in the Sind Circle. . 

Then, with regard to the inferior staff, here also, out of 80,685 posts, 
the Mussalmans have got only 7,159, and t,he Sind Hindus there also 
have got 806 posts, whilr., the Mussalmans have got only 262. F'or this 
inferior staff as well, if you will see the list of the new recruits ap-
'Pointed during the year 1982, you will find that, out of 1,101 newly-
recruited posts, only 251 have gone to Mussalnlans. 

I say this is the condition in all the circles. In those circles where 
th~ Mussalmans are in large nu~bers, there also our percentage and our 
numbers are very hopeless; even where, on the oLht:.r hand, we are in Ii 
minority, we do not get any weightage. Not to speak about weight., 
loan say, we, are not getting our share even on a bare population baaia 
.in any Province. I am very sorry that the policy of Government in thia 
connection cannot be praised at all .• My Honourable friend haa 
on several occasions promised to give at least 25 per oent. of th6 
new appointments to my community, but I do not iind any tangible re-
sult of that kind. Out of 38 per cent. posts, which have been reseJ'Ved 
for the minority communities. I always find that the majority of the job. 
have gone to other communities. Thus one job is given to Anglo-
Indians. one to the Indian Christian oommunity, another goes to my 
Honourable friend, the Sardar Sahib's community (I.Aughter), and so 
on. Thus the claims of my comm~ty are overlooked, and we virtually 
:get one-eighth of one-third. Not evm one-third of one-third; it comea 
to one-eighth of onc-third in some cases. In this way we are not. in-
creasing at all, rather our percentage is going down YfiIJ,f by year Mld all, 
the promises which are made aH: not fulfilled. Sir, the great trouble is 
this. It is not the case that qualifil'd Muslims arE< not available, but 
the posts 8Il'e not properly advertised. I put several queatio~s in that 
conneotion and some of the Honourable Members opposite admitted on 
several occasions that the posts were actually not advertised._ 

The other point is the question of supersession. I find, really speak-
ing, that Government themselves do not want to raise our percentage. 
My experience is that on some. occasions even when an officer tries to 
do some justice by my community, he is superseded by others aond ia 
punished. They say they cannot give a sufficient number of poste to 
the members of my community, because they treat us as one of the 
<Vther minority eommunities. They divide the posta into so many com-
munities that the share of my community becomes negligible. If the 
Government really want to do justioe by my community, then the only 
course open for them is that. they should issue the circulars which the,. 
have, decided to issue, and whatever percentage they fix for my commu-
nity should be MlDounced as early as possible. We have been discussing 
this question now for the last two or threr. years. The file sometimes 
goes to the Postal Department and sometimes to my Honourable friend. 
Sir Joseph Bhore, and then it goes to the Home DQpartment, with the 
result that the promisel that were made have not yet baeD fulfilled and 
nothing has bet'Jl done in this connection. I luggeat that the effioiency 
Qf the Department C8II1 really be kept. up by lOme such lIl6anl. YOQ 
8hould better fix certain qualificationt for certain poete and publiah them 
in Circulars. AfterwardJ, if there .. a Ta08DCY. it abould ... aclverlUed fa 
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[Mr. M. MtUlwood Ahmad.] 
those newspapers which are commonly read by the members of the Un-
portant communities concerned. With this object in view, I think the; 
best course for Government would be to advertise these vace.D.cies in ~he' 
Gaz~tte of India •. In that cas~, they will also be able to save some money. 
~B~ead , of, !avo~g only those JleW8paper~ who do propaganda. on their' 
hella.lf ,,,"pd !I'~o ;write. articles. against the nationalist movement" whY 
sP:o~ld, ru,>t Gov,ernm!1~t pu~lish, their advenisements in the, Gazette, of' 
:m,$a ,alone?, An the meqlherB of various communities can read that paper. 
It is very difficult for members of different communities to rea.d so mlltDy 
newspapers. Sometimes one advertisement appears in the Statesman, 
another,time it appears in the Al-Aman, and then it, appears in some otber' 
newspaper. So, it is very diffleult for my community, especially when ,it. 
is 110 "Iery poor on account of not getting sufficient jobs, to read so many 
ne""spapers and hunt for l\'dvertisements. So. I SUggflSt that all Govern-
ment advertisements should be published in the Gazette of India arid 
afterwards they should fix diffe~,nt percentR,ges for different communities 
either on populationhasis or on any other basis which they might think 
fit and proper. You should fix certain qualifications for certain posts, 
Mld if a. member of that community possesses those qualifications, that 
post should be given to him. And if a Dlflmhcr of that community does. 
not 'possess all those qualifications, then certain1:... they have no altern!\-· 
tive but to give that post to a man of any other community. So, at the 
timl1 of the next recruitmE'nt, they should consider this point again. In 
this way they can sat,isfy all the communities except the Anglo-India'Ils. 
My friend, Sir Henry Gidney, will not accept this suggestion at; all, be-
cause unfortunatdy his community has not got, sufficicnt University de-
grees and at the same time they do not wish to accept the population 
basis. So, leaving them apart, all the other commwlitics in India' will be 
satisfied by this arrangement. With these words, Sir, I move my motioil. 

Kr. Deputy PrelddeDt (Mr. Abdul Matin UhA.udhur:v): Cut motion: 
moved: 

"That the demand under the head 'Indian Posts and Telegraphs Department 
(including WorkiDg ExpenseB)' be reduced by RI. 100." 

Lie\it.~OoloDel Sir- BenryGidney: Sir, I rise to support this motion. 
I very much regret it has be(.n received with 80 muer hilarity. I .hould 
have thought it would have been received with enthusiasm. My Hon-
ourable !nend, Mr, MU'8wood A~ad, who has fully earned the, title Qf 
the "official interlocuto~'.' of this nouse, has drawn atteDtion to what I 
consider a gJ'eat disadva.ntage from which the Muhammadans suffer. 
There is not the slightest doubt that in th& past-it may be their own, 
fawt or otherwise-very little attention has been given to the recruitment, 
of Mussalmans in various services. 

'l&:r. Deputy Pi~de*t (Mr. Abdul ]4atin Chaudhury): This morning 
tho House had a very exhaustive discussion on the communal represen-
tation in diflerent services. and 80 the Honourable Member must confiDe 
his remarks to the Posts and Telegraphs Department only. 

,:Lli~t.4RioufBtr".~ G~iy:': J ~nk you very JJlU~ md. I in~D.d rftl.n lIP· Jl1ne.1b, asSi~ +.n,:e;Y;,~nun~ ;~he ~~IOf",e~Oy~ ~~'~b~~ ~'li 1"'..-. ' ' m ilViiiae.d.· q# * icllt~bf." . , . . WUUloL .• .. at. ~Nr: a'Fw~'X~d r~er spottt . ease. because he . , 
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'would insist 0.8 a. sine qua n071 for BUch employment, on that "eternal" 
:ti'Q.d "infernal" University ~egree. Sir, in its quest for suitable employees, 
,ihe Postal Department, like, the Hail way Department, does not want 
brains only; it wants brains and br~wn, and, even when hI) talked about 
University degrees, he ~aid, the Anglo-Indian community lacked gradu- ' 
ates. L~t mc, tell my £rltmd, Mr. MaE-wood AhIll~d, that the Anglo-Inman 
-communIty possesses more degrees pe.,. capita of 'its popUlation than' ~ 
.own or any oth(1l' Indian community. Might I tell llim that one oti~ cif 
,every six Anglo-Indians undergoing a College F~ducatioll today pOBS'.8ae. 
a degree? Our total of graduates has gone up by nearly 600 per ceD~ 
within the last decade and I ha,'c not the. faintest doubt that within the 
'D;~xt 20 years i~ will be the Brahmin community of India and ~r. Ma8~ 
,,~ Ahmad will then have to be more on th,e qui !litle. Mr. Masw~ 
Ahmad struck a very true, note when hE' suid thnt the raison-J' etre of 
illis condition is to be found in the absence of adequate advertisement 
o()~ these jobs. What is the practice today in many GovernmQIlt offices'? 
'Who hci!'d's' the majority of the ,posts of Superintendents of such offices? 
'It is n~ use hiding thc fact-it is the Hindus. This House will remelZlber 
!" fow yo.ars ago, a q.uestion was usk~d 01 Sir. Thomas Ryan's predece~!Pf . 
.ln office. 'rho question was sometlung of thLB nature. Row many re~­
thres of the Head Clerk or the Superintendent of his office were emplo"4i 
'ill his office? I thiDk it took Sir HuberiiSams ·'u1ty five minutes to 
enumerate them, Sir, the practice is well known in~J1!.ost e\'ery offi~~. 
The Superint6Jldent alone knows whee. v8caD.cies ar£l going to take pla~, 
:and he does not advertise them. Instead, he writes to his relatives and 
fijc,nds, and when he gets a collectiop of about' 2() applioatjons, he put1a 
them before his senior officer. who, being III busy Ip-an, leaves the choice ·ftO 
'his Superintendent or Head Clerk who distributes the jobs to his own 
·community. This is the re/lson why there has been such a monopoly of 
'one community in these services. But, Sir. my sympathies go With ml 
Honourable friend, Mr. Maswood Ahmad, for ,mothM rea80n. I would 
ask the Honourable Member in charge of the 1)ostal Dc.partment to run 
'his eye down tha list "f postal employEIt'S in the tbn.e Circles of Bengal, 
'Bihar and Orissa and Assam, and he will find an almost entire absence 
'of Anglo-Indians in it. Indeed, here is only ·5 per C&J1t. of Anglo-Indians 
.employed in the postal services in theile three Circles. 

Sardar Sant Singh: What is their population? 
Lieat.-OolODel Sir KtIlI1 GldD.,: You want efficiency, don't talk ~ 

:population. The population bRsis demand is wholly wrong. 

Mr. Deputy Prealdent (Mr. Abdul MatiD Chaudhury): Order, order. 

Lleut.-OolODe. Sir KtIlI1 GldD.,: I beg your pardon, Sir· The quea-
iion is, the llOpula-1ion bliSifl is wrong nnd empl~ymen~ ca~ be, given only. 
on efficiency. Sir, here we. have a Uepa~en.t ID ~blch In ~.ys. ~ne by 
my community played a big part bef('lr~ and. In whICh today Jt IS Blmoat 
""X tinct nnd let mi'r add, the same thlDg wlll asauredly ba[Jpen to my 
lWsli~ frie~ds, unleBB they keep on Bgttating and demanding their righ.-
I would tell the HonournblE Member to realise tbat a correct and tlQwt-
able cornmunul apportionment of appointments is one ?f his sll.cred duties. 
I' would again impren upon thA Govemmrnt to estabhsb some ~ywtem by 
';rbich· they can give a faoir aHocation of the appointment. to the various 
IiDO!IlinUDiti •• ' It i. W1'ODI to allow one oommunity to mouopolise a eertaib. 

• 
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[Lieut.-Colonel Sir Henry Gidney.] 
section of a d~artment especially if· that section has the power of giving 
away all minor appointments. If you wish to cure this evil, you will 
hRVfl to attack the Superintendent's branch of your offices; for it is thoy 

. who a'l"e the cause, of this trouble and this communal disproportion. 
I think in this cut motion we are dealing with both the Postal and the 

i'elegraph ;Departments. If this is so, I would like to make one remark 
with reference to the Telegraph Department I see that Muslims are also 
suffering from a serious disudvantage in the Tctlegraph Department. I do 
beg of the Honourable Member to remedy this. Th~e is a belief that 
the Anglo-Indian ~ommunity has 0. preferential treatment in the 'rele-
graph Department. I .. et mo at onee correct this and say that if the present. 
system ofrecruitment continues, it will suffer from an "fjXclusive treat-· 
ment", because Anglo-Indians are being steadily reduced in this D'Opart-
ment. To prove this, one has only to study the comparative statistics ot 
today and ten years or twenty years ago-I shall not go further back than 2() 
years ago, b~ause that condition will never return-to realise how the 

_ Anglo-Indian· community is being excluded from the Telegraph Depart-· 
ment. In saying that the community deserves better treatment, I need' 
ilot dwell on the fact that it was an Anglo-Indian telegraphist who saved 
thia very City of Delhi. One ha'B but to visit the. Museum in the Delhi 
Fort to see the original telcgrams sent by this Anglo-Indian and which saved 
this City of Delhi and the Punjab. This fact and the part we played in 
the dev~lopment of thE: Telegu1.ph Department are to be found in every 
page of ancient Indian history. But I would ask the Honourable Member 
in chlllrge to read the evidence given by Sir Michael 0 'B'Wyer betore the 
Joint Parliamentary Committee. . . . . . 

The Honourable Sir Prank Boyce (Member for Industricj:l and Labour): 
Was it evidence regarding the paUCIty of Muslims in the Posts and Tele-
graphs Department? 

Lleut.-Oolonel Sir Benry Gidney: It was not. I was not talking about. 
the postal complaint. 

The HODourable Sir Prank Noyce: That is my complaint. 
Lieut.-OoloDel Sir Henry Gidney: Very well. In deference to the Hon-

ourable M(,mber's interjection, I shall refr3in from making further re-
marks on thut point, but my chief worry is this: If the Varma I~port which, 
I know, the Honourable Member hus in mind, nnd I know he is carefully 
considering, is I\cccpted, in ptvrt or in whole, with reference, to Anglo-
Indians, it will cause irreparable economic ruin to the community. 

Mr. K. Kuwood Ahmad: Do I understand the Honourable Member, 
Sir Frank NOYCf, to say that the Muslims are not in paucity? 

The Bonourable Sir I'rank Boyce: My Honourable friend seems to have 
misunderstood me. What I asked my Honourable and gallant friend was-
whether the evid(JIce of Sir Michael O'Dwyer before the Joint Parliament-
ary·,·Cornmittee which he mentioned had reference to the subject of the 
motion of my Honourable friend, Mr. M8swood Ahmad. 

Lieut.-Colonel Sir Bemy Glduy: The Honourable Member represen .. -
ing thi. Department is quite right and I have already admitt€d the riah~ 
of his intervention. At the same time, I do sy~pa~hi8(, moat linc~relT 

o 
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with the Muslim community and I would aU the Honourable Member in 
charge to give their demands his serious attention, and I think the Gov-
ernment have n duty to perform to !i very deserving community which ia 
most inadequately represented in the Postal Department. 

Jlaulvl Muhammad Shaf .. DaoocU: While giving support to my Hon-
ourable friend, Mr. Maswood Ahmad, on this question, I would like to 
emphasise one other aspect of the watter. Now. the Department must 
have soon in a very clear manner how far the Muslims have suffered in 
the Postal Department. The Government have also seen how .uperses-
sions have taken place in the Department so very often as quoted by 
my Honour-able friend, Mr. Maswood Ahmad. The point that I am 
driving at is this, that it is for these inequities and grievlUlces that the 
Muslims formed themselves int<l s. union and wanted to collect facts and 
figures for the Department and for Members of the Assembly, so that 
they may be placed before the authorities in charge and a way may 1 e 
found for redressing these inequalities. We found, however, that those 
Muslim unions were not looked on with fnvour by the Department. I 
myself had the opportunity of going to the Honourable Member when I 
Was told that there should be mixed unions to be recognised by the 
Government. We have seen how mixed unions can never help the 
cause of the Muslims. It is to snatch away BOme emoluments from 
those who happen (\t the moment to bc enjoying them that the unions 
have to be formed. If in the mixed unions cases of this nature are 
brought, then certainly the Muslim Members in the mixed unions cannot 
have a majority of votes to carry their point. It is in thatr union alone, 
where the aggrieved people are sitting, that the grievances can be 
properly discussed and can be passed in the form of a resolution and then 
put before the authorities or before the Members of the Assembly. If 
the ILuthorities will not allow linv Muslim union to be formed, I do not 
know how we can find out the exact situa.tion in which the Muslim 
employees in the Po~t!i and Telegraphs Department are. I am fortunate 
that we have got now the Honourable Sir Joseph Bhore sitting here who 
is in charge of the Railways. I submit, the same is the case with railway 
employees. The employees in these two Departments are very much 
handicapped, because the authorities deprecate any attempt of forming 
themselves into a union. 

Mr. Deputy PresIdent (Mr. Abdul MRtin Chaudhur.v): The Chair 
would like to inform the Honourable Member that the House is now 
discussing the question of ,paucity of Muslims in the PORta and Telegraph. 
Department and not the question of railway .unions. 

Maulvl Muhammad abarae Daood1: It is only by the way that I 
referred to it to show how the employees in these two Departrmenta are 
constrained to form separate unions. The question arises as to how the 
Muslim employees in this Department are going to have their grievances 
redressed. What is the method that they should adopt? If they .. 
asked to go to the mixed union, I am sure, experience has shown tJiI,at 
mixed unions would not countenAnce anything of that sort and they will 
have no say in these unions. It is only in their own unions that they 
can formulate their grievances and plaoe them before the Government. 
I would, therefore, suggest to the Honourable Member in charge to see 
hie way to reoogniae Muslim unionl 10 long as these inequa1itiel have DOt 
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{Maulvi Muhammad Sh.a.tee Daoodi.) 
been redres&ed. and 80 long as the grievances' of MusliDUI are palpably 
.greater than .the grievanees of other employees in the Department. 1 
am sure that when we rise equal to the others, we may not require such 
safeguards and such unions and may ourselves dispense with them. But, 
a.t the present moment, when we S8\1e got to fight for our share and for 
our own b~ad and butter, we hnve got to fonn ourselves into unions, 
and the authorities have got to reC'ognise them. That is, Sir, the point 
flhat 1 wanted to make out. 

. Mr. -So O. .va (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, I had no mind to take any ,part. in this debate concern-

ing discussion of communal ~ievances, but I should like to say 
4 P.M. just a few words on the last point that has been made by my 

Ji[onourabJe friend MnuhmIJ. .Shafee DarlOdi. I think we oannot agrt>e to all 
.to this very fpernicious view that even the servir.es should have their unions 
based on religion or religious creed they profess. I do not question the 
right of the communities to have their own political org.unisations a.u.d 
press their claims for proper representation in the public services of India.. 
But once they enter Government service, all communal interests should 
cease and promotions and betterment of their prospects should be guided 
~ efficiency and experience of those officers. If the Government of this 
eountry will not go down in efficiency, they must make up their miDci 
once for aU that these communal or religious considerationa should not 
guide them in giving promotioos to their officers who are already in the 
tIel'vioe. Th~ grievances of the officers must be o.fthe same nature. The 
servioes have their recognised unions. But ap'art from the SE.'rviees, .you 
see in this House very ahle Members ventilating their grievances times 
without number. As I have snid, I fully appreciate that the ciifferoenf; 
oomm-unities and interests in the country should claim to have their 
sha.re in the public services, but once this pernicious system of having 
:taese unions fonned on a racial and communal basis is encouraged., I 
.repeat, the chances of having efficient. service will be gone for ever. It 
has been rightly said by the Honourablf' 'Member in charge of the De-
,partment that, in cases of promotioDs, he will be guided merely by the 
effioiency and experience of officers. If these promotions are decided 
upon questions of religion Or creed, efficiency will certainly suffer, and 
there will be jealousies, and no proper public service can be organised on 
that vicious principle. I congratulate Govenunent on their 80 long 
persistently refusing to acoede to 1\11 these i.alse and mischievous sugges-
·tions. I invite- my friend, Mr. Joshi, who represents labour in this 
House, to give his views in this matter. whether these labour unions can 
be formE.'d on a religious or communal bllBis. I know thE.'re are postal 
unions and .telegraph unions. 

:Kt-. Deputy President (Mr. Abdul Mat.in Chnudhur:v): 'l'he Chltir 
flnds it necessary once again to emphasise that the House is dealing now 
with the queRtion of paucitv of 'Muslimll in the postal services. Maulana 
ffhafee Daoodi re£PtTed to the question of unionsRs a means of advancing 
~ question of !l.fu!'IIim employment in the s~rviC'es. Honourable Mem-
h(''rB can refer to t,hnt in a general "'8~', but they should not make that 
the topic of the discussion. 

Mr. B. O. Jlim: I yield to yol,11' rulin~, and I onoe again emphaais8 
the point that Government will be ""eq.: W advised if they in fllAy wAJ 



-aeeept the suggestioa made by MaWana Shafee Daoodi t .... there dould 
.. service umons formed in India on communal basis and that they abould 
lwtJier the cause of Govemm.ent officeia for promotions and all othv 
p.eferments. Sir, I oppose this idea in Maulana Shafee Daoodi's speeoh 
;although I have no objection to proper representation of Muslims Of' any 
'Otlaer important or ummportant eommuDity in India to have their share 
in the public services of this country. 

Sarclar Sant S1qIl: Sir, for the last two days there has been a dis-
(lussion on the question of communal representation iu one sen'ice or 
another. I did not get up to express the view of my community in the 
.matter, simply because I thought that I was too weak and too lean and 
thin to enter into this arena of gladiators where Knight.s like Sir Heury 
·Gidney and Sir Muhammad Yakub are fighting their battles against a 
.disorganised Hindu community which does not know its own mind. If 
Bhai Parma Nand gets up to support communalism, another gentleman 
.gets up on this siue to oppose it and sLands on nationalism, as I find is 
.done by my Honourable friend, Mr. Gaya Prasad Singh. The diftioulty 
1n all Buch discussions is that nobody looks at the question from a naijonal 
point of view. Probably Government. forget and this House forgets the 
~ne fundamental principle that no discipline oan be maintained in any 
department of public service if the subordinates feel Or even have the 
least suspicion that his officer in his dealings with him is actuated b,y 
communal feelings and not the feeling of justice. In my speech, while 
presiding over 6 Postal Conference at Lahore, I made this point very 
clear. I fully agree with Sir Hubert Sams, ex-Director General of 1'0. 
and Telegraphs, in t.he conclusions which he reached that no service could be 
relied upon or could give its best to the public for whom it exists so long as 
.communal bias finds any place in the officer's miDd. It is a self-evident 
truth that, if I am serving under an officer and he, hy way of discipline, 
·e~en probably justly, finds fault with my work, I will not aacribe to him 
the feeling of justice, but I will at once go about and say that he baa 
been moved by racial or communal feeling in deuting with my cnae. So 
this view of the case is being completely obsoured when dealing wdia 
this subject. 

The next point wherein the Department has gone wrong i. in ignorUag 
·that vuluable Circular of Sir Hubert Sams, a oopy of ""hicb Wft8 StlDt tID 
all of U8 who had gone and wait·ed in a deputation on him for the 
recognition of communal UIlioDS. He firmly decllU'6d that no .uch union 
.could be recogniacd by the Department. I have a complaint, and that 
complaint is that ODe Muslim union has been recognised as a union by 
the Department; no doubt before recognition this particulnr unioll was 
forced to modify its rules and hye-laws wlowing &dmissioll of other 
communities into the union. But if we look to its origin, or to the 
paper which ~s the official organ of this union, we, inspite of the belrt 
goodwill, will be forced to the conclusion that the union is a Muslim 
union. Communal considerat.ions find a VAry prominent place in ita 
editorials as well as in other part8 of thi8 journlli. Thill il the urus of 
tbe whole communal question. But if unfortunatRly communal ftlf'lillg8 
mWlt find a pwce in puhlic 8ervices and have come to oceupy a plaue from 
which probably the Govcrrullcnt tind themaelvea unable to extrioat.e.. t.hen 
the question is, why a simple formula should DOt be found which abouW 
be equally appUcable to all the minoritiet iu India. So loDg as DO forauw. 
of geuer&! applicatioD to all the .wiQQl'jtJ" haa\JeeD ~ered , 
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JIr. Deput, PresIdent (~r. Abdul Matin Chaudhury):The Chair 
regrets very much that it has once again to interrupt the Honourable 
~ember. Throughout the whole morning the House has discussed the 
gen~ral question of communal representation in the ~ervices, and the Chair 
hopes, the Honourable Member will confine himself to the specific point 
before the House, namely, the paucity of Muslims in ·the Postal 
Department. ' 

Sardar Sant Singh: I was developing this argument with the purpose 
of coming to the motion now before the House. My simple point is this: 
that such a motion would not have come before the House and would 
not find a place in our annual cuts when the Budget supplies are granted 
by this House, if we can discover a simple formula governing all the 
minorit~es. My submission is that I was trying to develop this point 
that, under the pretence of minority community, we find nepotism finding 
place in all the services. If an official appointed to a high post is asked 
to recruit a member of a minority community, he invariably thinks in the 
terms of the Muslim community. The other day I asked a question 
whether in a particular office, Ilny member of the Sikh community had been 
taken, and received the reply that the Department had asked for a member 
of the minoritv communitv and the Public Services Commission recom-
mended a Musiim. That is not an isolated case; it is the case all round. 
The other minorities are constantly ignored. I do not know how long Anglo-
Indians will go on occupying places of advantage in all the Departments and 
particularly in the Telegraph Department; but the day is sure to come, if 
the claims of other communities are to be recognised, when they will have 
to yield place to the Muslim and the Sikh and others as well. 

Lieut.-Colonel Sir HeDI'J Gidney: That is a 'violation of facts. 

SU'dar Sant Singh: My friend just now wanted to compare the number 
of Anglo-Indians which ar~ to he found in the Telegraph Department toda.y 
and the number which was there some years back, say, ten years ago. 
He tried to make out that they have gOt a claim over the ;Department, 
because they have served well or efficiently in that Department. I do not 
want to dispute the fact of efficiency of service which they have been 
rendering, but I do want to ask one question of my gallant friend . . . . 

JIr. Dlput, Prealdent (Mr. Abdul Matin Chaudhury): The Chair wanta 
to draw the attention 'jf the Honourable Member once a~9in that the House 
is not discussing the quest.ion of Anglo-Indian representation. 

Sardar Sant Singh: My submission is that if Muslims are to find a place 
in the Telegraph Department. they mus~ replace some community: and' 
which community are they going to replace? 

L1eut.-Oolonel Sir HeDI'J Gidney: The Sikh community. (Laughter.) 
Sardar Sant Sin,h: Very good: I am glad that my friend has com& 

out with B very good reply: if they want to replace us or if the Muslims 
want to replace l1S, I offer them the places we have got. (Laughter.) 
In the Postal and Telegraph Department, we have not got many posts. 
and if ~uslims want to replace us, they will find that they will have to 
start another agitation against some other community' which is mono-
polieing . all the places in that Department. 
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Goming to the case of the Punjab, which my friend,· Sir Henry Gidney. 
entirely tried to avoid, this Province really controls the whole situation .. 
The difficulty in that Province is that, unlike other Provinces, there are 
three communities t·here: the Muslims want places in this Circle: the 
Hindus want to hold on to what they have already got; and the Bikhs 
want to replaoe some of the Europeans and Anglo-Indians as well. What 
we complain is that, in this Department, the Sikhs have not got posts 
even according to their population bB8is, and, consequently, they have 
had to address the Department several times on this subject that there 
should be adequate representation of their community in this particular-
Department. 

l At this stage, Mr. President (The Honourable Sir Shanmukham Chetty) 
resumed the Chair.] . 

I may say in this connection that I have always reoeived courtesy 
from the Department when~ve.r I. had an occasio?- to add!ess the Direotor 
General on the subject of SIkh gnevances, but still there IS a large leeway 
to be made up. Therefore, I will request the Govemmen~ that, if. they 
want' to settle this question once for all they sh~uld settle It on eqUlt~~le· 
grounds, on grounds which can reasonably satisfy all the commuDItles 
and not on the grounds on which the Communal Award hns been baaed. 
We do not want another ugitation as is going on against th('! Communal 
Award in the C'ountry. We want a just distribution of seats amongst 
all the communities. 

Kao B&hadar B. L. Patti (Bombay Southern Division: Non-Muham· 
madan Rural): Sir, I support the motion moved by my Honourable 
!ri(lnd. I do 80, becaulle I appreciate the spirit in which it is moved, 
and not because I support every word of his speech. After hearing the 
Kgonising speeches throughout ihe whole of this day, I am of opinion 
that we should go to the. root of this quelltion. In my humble opinion, 
the entire trouble is due to the system of giving fat salaries to the services. 
When I say so, I particularly refer to the highest grades of salariea, not 
onlv of Indians, but of the members of the Indian Civil Service. If we 
loor to the salaries paid in other countries, according to my information; 
it is simply scandalous that in this poor country sllch high salaries should 
be paid both to Indians and to Europeans serving in India. I am raiaing 
the general question . . . . 

1Ir. Prea1dent (The Honourable Sir Shanmukham Chetty): What 
general question? . 

:aao B&hadar 11. L. PaW: With regard to the services. 
1Ir. Preaident (The Honouruble Sir Shanmukham Chetty): It cannot. 

be done. There was a very full discussion lasting for three hours this 
morning on the general aspects of communal representation and the Chair 
cannot allow a discussion once again on that topic. The discuBRion now 
must bc confined to the paucity of Muslims in the Postal ond Telegraph 
services. 

:aao Babadar B. L. PaUl: I bow to your ruling. I was simply men. 
tioning one of the remedies to do away with tWa evil. 

Now, Bir, when I support the motion, I do 110, because the object of" 
m~ friend was to bftDg to the notice of Government the paucity tbat-

. eDIts at preeent and to urge that that paucity, mutit be ,done aw.y witb •. 
• 
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That is certainly very fair. Nobody' can say that if the various communi • 
. ti~s ask for their due representation in the public services, that would be 
,encroaching upon the rights of any of the other communities. Therefore 
with these words, I support the motion.' , 

ft.. Hoaour&bl. Sir :rraDk Noyce: Sir, I propose to follow your ruling 
very strictly and to confine myself rigidly to the motion which is before 
the House m regard to the paucity of Muslims in the Posts and Tele-
graphs Department. I gather from mv Honourable friend. Mr. Maswood 
Ahmad, that he would not have moved this motion at all had it not been 
thMi he wished to use the figures in the annual report of the Posts and 
Telegraphs Department in order to confute my Honourable friend, Mr. 
LalchllDd Navtllrai. In those circumstances, I cannot but feel that his 

. .grievances against my pcpartment are not of a very serious character. 
He has relld out to ~he House a number of figures which show that the 
l'epresentation of Muslims in the Posts and Telegraphs Department is 
·certainly on the low side, possibly in some branches on the very low side, 
but I have had occasion to remind him and other Honourable Members on 
. the floor of this House for many Sessions past that those figures are the 
Jleliult of paat history. What we are concerned with today, Sir, is ~l).e 
Imlsent, and what I have ~ ask. the House to do is to turn its attention 

·to the figures of new recruitment during 1932. I have to be judged, riJ.y 
Department has to be judged, by those figures, and it is for the House 
to decide by them to what extent the Department is carrying out the 
policy of Government in regard to recruitment from minority communities. 
I maintain. Sir, that the figures of new recruitment,-I may mention in 
passing that the figures are compiled for the calendar year and not lor 
t,hf\ official year, but this is not a point of any material importance iu 
judging them,-I maintain that those figures amply prove that we are 
carrying out that policy in regard to new recruitment. The -total number 
'of new recruits for Hl32 amounted to 1,957. Of those, 1,101 were Hindus, 
·470 were Mus!im~, 22 domiciled Europeans and Anglo-Inllians, sa Siklw, 
62 Indian Christians and 264 Members of other minority communities • 

. The HouRe will see that the proportion of Hindu recruitment waa aom..-
where in the neighbourhood of 55, and that that from other communities 
was 45. I maintain, Sir, therefore, that the .figures show that ample 
justice has been done to minority communities 8S 8 whole. 

Turning to the special case of Muslims, the figures show that 470 
Muslims were recruited out of 856. Tlle proportion of Muslim recruit-
ment is thus in the neighbourhood of 24. which, I think, is not an un-
satisfactory figure, and my Honourable friend, Mr. M8Swood Ahmad '_ 
'COnt,ention that the other minority communities got the greater proportion 
--of the spoil is not bome out by the fact that 470 recruits came from the 
Muslim community Ilnd 386 from the other communities. He said, Sir, 
that he was reading out these figures, because he wished to bring ~em 
-specially to my notice as he thought that, in the course of my other 
multifarious duties, t.hey might have escaped my attention. My Honour-
able friend, Sir Thomas Ryan, will beRr me ont when 1 Bay that this was the 
first part of his very lucid and interestin~ Report that I looked at. and 
that I have had some discusliona with him on this subject, especially in 
l!Bfil'ard to the figuNIJ for '~~er communities" given in the last colum'D. 
~1fhere' ifJ ntuon to -believe thai 1IOIIl8 oftho_e iDeluded in that column ".. 
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actually Muslim~ .. I ~ going. into that ~~tter to find outenetly'wha. 
theqorrect p081tion lB, but if the SUSpICion I have on the subject is 
correct, the figure of Mualim. recruitment is even higher than 24. I trust, 
Sir,~hat I have convinced the House that I and my Department are· 
gWlt~s. in this matter and that we are carrying out the orders of Oovem-
ment in the strictest . . . . 

~.. .\':'.' ~ .... . \ ... " 

., •. II . ... WOOd AIuDad.: Is that the percentage for gazetted stat! •• 
well? 

. .'r4e KOD01U'&ble SIr ~&Dk :l'0YC8: My Honourable friend will ~~ise, 
when he turns to the question of gazetted staff, llliat 'it is' very' diSicult· 
to divide up two appointments. There were only two gazetted officer... 
rec,ruited last. year, both for the Superior Telegraph Engineerin, .• nd 
Wirele'as Branches, appointments in which are of a very technical ohar~. 
and for which technical qualifications are required. But I am glad to be 

,in B position to re-assure him even on that point. I understand tbat.furl.ber 
r'ecruitin~nt h~sbeen made recently a:nd that one of the appointmen~8 is 
being filled by ~ Muhammadan. My friend, Sir Thomas Ryan, is prep~a' 
to ~o a little furt?er, and he tells me that it is 8 case of one "at leut" 
There,fore, even WIth regard to gazetted staff, I trust I have re-assured my 
Honournhle friend. 

Then, Sir. he made rather a serious charge in the course of hi, speech, 
-if .1 heart! him correctly,-I rather hope I did not,-he snid somet.hing 
about officer!: in the Department being supersede!i because of ,*hei:r 
partiality . . . . 

Slrlluha1iunIdYakub: Not for showing partiality, but for doing justice. 
The KODDurable Sir Frank Noyce: Por doing justi(~e. That is a very 

eerious charge, Bnd I should be very glad if he would substantiate it either 
on the floor of this House or outside by sending me details priva.tely. 1 
have not th!) sli~htest. doub~ myself tL:at there is no fQundation whatever 
for it. In any Mse, if an offi('er is superseded, he hasthe.rigbt pf appeal 
to the Government of Indin. I personally have had no appeal from any 
officer who says that he has been superseded on the ground that he hal. 
shown justice,shall I say, or even partiality to any particular community. 

My frien,d then mentioned. th~ question 0.£' advertisement. He sa.id, 
why not advertil>e. und advertIse In one MuslIm paper only, so that you 
may make sure of getting suitable Muslim candidates. Well, Sir, I !'e-
gret to say that. my experience in rega~ to arpointments of this kind: is 
that no advertisement is necessary. I thlDk beads o( Departments, judgIng 
from the number of youngmen who come to me personally in order to 
secure jobs, must be flooded ~'ith application~ ~rom w~ll quali.fie:d candi-
dates, Muslims and Non-Mushms. HIndus, Sikhs, IndlaD Chnstlans and 
members of other communities. Also, Sir, it has to be remembered that 
most of the postal recruitment is in the Cirole itself, and that, if there il 
a vacancy in any pllrt.icular Circle, everyhody knows about it at once. I 
am, however, prepared to meet ~y f~nd t.o .this extent,-I am prepared 
to ask the Director-General to Issue lDltructi<>na that .no ~JfOUA8 for not; 
fillinlt a vacancy reserved for a minority community, iDeluding, of course, 
the Muslim community, no excuse that no suitable candidate ia fortbcomillit 
will be considered, unle.. ~e. v~y 1181 been ad'f'el'f;i8ed <Or •• • . reference hall been made to auitable organiBatiODI. • 
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There is only one other point to which I need refer. I was somewhat sur. 

prised that my Honourable friend, Maulvi Shafee Daoodi, should have 
·raised the question of the recognition of communal unions. The policy 
of the Government in that matter has been stated time and again on the 
floor of this House, and there has bcen and will be no departure from 
it. The staff of the Posts and Telegraphs Department have a choice of 
.unions, of non-communal unions, there are two or three of them, and they 
can go to the one which is most likely to act effectively on their behalf. 

B1r Jluhammad, Y~b: What about the thing that Sir Henry Gieine7 
bas said about breaking the fortifications . . . . . 

The Honourable Sir !'rank Boyce: The Telegraph Branch of the 
Department has two big unions, both of them, of course, non-communal. 

Sir Jlubammad Yakub: I was talking of the breaking of fortification.' 
'CI£ .the Superintendents, to which Sir Henry Gidney referred. 

The Honourable Sir I'rank lI'oyce: r think, Sir, that is all I have to 
say. r trust that I have given the Honourable Member a reply which will 
eonvince him that there is no substance in his charges against my De-
partment, and that he will withdraw his motion. 

Mr. Gaya Prasad SlDgh: Sir, I should like to add just one or two word. 
to this debate. In the first place, I should like to refer to one remark 
which my Honourable friend, Sir Henry Gidney, has made. I do not 
1mow whether T WRS able to understand him properly or not. but this ia 
what he Reems to have Raid-that the Ahglo-Indian community have 
tlerved wE1\l ano effiriently in the PORta1 and Tele~aph DepBrtment, and 
that is wh:v their number should not be reduced in that Department. 

Ueut.-OoloDel Sir Hemy Gldney: r did not say that. 
Mr. Gaya Prasad SlDgh: If my Honourable friend has not said that, 

I have nothing to say. 1.'here is one point which has been referred to by 
my Honourable friend, Mr. Shafee Daoodi, that the Muslims have suffered. 
in the Postal and Telegraph Department. If a job is going vacant and if 
·a number of candidates apply for the post and the post is given to the 
most suitable, or best qualified candidate, I do not think that it lies in the 
mouth of the disappointed candidates or their proteges, to whatever com-
munity the\, may belong, to say that suffering has been inflicted upon 
thORE1 who have not heen seleet,ed. My HonollTRhle friend also went fur-
ther and referred to Muslim unions. He said that unions were formeJ 
to snatch away jobs from ohher communities. I have taken down correctly 
tne eXIL'Ct words which he has uttered. If I am mistaken: in this. I would 
give an opportunity to my Honourable friend to say that he did not say 
t,he words "snatch away jobs from other communities". My Honourable 
friend's silence is significant. 

Jlaulvl Kuhammad Shatee Daood1: Unions are formfld to keep a watch 
over the rights of the community. 

1Ir. a.,. Prua4 81D1h: Union. are ·not formed to w&.toh the intereate 
of the comml..nities. UniOD. are formed to watch and to look after the 
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legitimate interests of those who are employed in particular Departments 
for which the unions are formed. Now, for instance, if there is a union in 
the Posts s,nd Telegraphs Department, it is not the business of that union 
to try to provide more jobs for the members of that particular community 
whether Hindus or Mussalmans. Uniolls are formed only to look after th~ 
leg~t~mate interests of the. members of that service,and to represent in a 
legItImate manner the grIevances of the members of that service. Once 
people belonging to different communities have entered a ps,Tticular Depart-
ment of the Government, they should cease to think that they belong to 
different communities in regard to the performance of their duties, or in 
the matter of promotion and other things. There the discipline of the 
Department must be maintained, and the rules must be followed. Whether 
the member of the union is a Hindu, or a Mussalman, or a Sikh, or ., 
Christian, is an immaterial point for consideration. As soon as they come 
into the Department, they should abide by the rules of that Department 
and represent the legitimate interests of the employees 61S a whole and not 
of a particular section of it. 

JIaulvi Kullimmad Shattl Daoodl: This is the position which the Mus-
.salmans of the Frontier Province have taken up, but the Hindus, who are 
in the minority there, are taking exception to it. 

Mr. 0.&,& PrU&d Blqh: What I am saying is of universal application. 
I am not here to justify the attitude of the Hindus of the Frontier Province 
if they are wrong and if they have taken up this attitude. What I am 
laying down is a principle which ought to be of universal application, whether 
the men belong to the Hindu community, or the Moslem community or 
~ny other community. 

Sir Kullammld Yakub: But this ought to be left to the judgment of 
an impartial officer. 

JIr. 0.1,1 Pruad SIqh: And the impartial officer is the head of the 
Department who has very rightly refused to recognise communal unions. 
In this connection, I have information that a Member of this House w&Jlted 
to form a Muslim organisation, a separate Muslim employees' organilation 
-on the B. and N. W. Railway, and that he went so far as to lee., high 
official of that railway who very rightly refused to recognise a communal 
.organisation of that chars,-cter . 

.AD Honourlble Kember: Who is that Member? 
Mr. Ga1& Pruad Blqh: I should not n6.me him. I should like to be 

enlightened on one other point. There is a report that certain Muslim 
·gentlemen, probably including some Membera of this House, waited in a 
deputation on a high official of the Government to protest against the 
·appointm~nt of Mr. Bewoor al the pirec~r-GenerS.i of Posts and Telegraphs 
in succession to my Honourable friend, S11' Thomas Ryan, whOle tenure of 
office has been so eminently successful. And the protelt il based on the 
-ground that the interests of the Muslim community will not be .. fe in his 
keeping. May I pause for a reply to this ltatement of mine? 

1Ir. PrIIIdeIlt (The Honourable Sir Shanmukham Chetty): It is not 
ueceaary for the Honoura;.ble Member on behalf of Government to au.,er 

'.nery question tut it! asked. The Cb.&ir would Itrongt, depreoate the 
aakiq of qU8ItUJD. about individual oao.. of GoTern~t, *he n.u1. of 
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which will be an absolute demoralisation of the services. If there is an,.. 
~tta.ck to be made 6n the Department, the G.ttack ahould be against the 
HonoUr~ble Members in this House who represent the Department and not 
,'gainstofticers who are not here. ! 

, ,Ill .. d .• Prasad Smgh: I am very glad that you 'hlO'Ve l'na'de this point 
ct~ar. I would go much fUl'ther, and deprecate most strongly any attempt 
6n the part of MemDers 6f'this House, or outsiders to '\ta.it i~ 0.. deputation 
on. an HonourlOble Member of Government and try to preJudlce the' ap-
pOlntments of the most ca.pable men who may be selected by the heads 
of the 1)epartments concetned. The silence of my Honourable friends ODI 
the Treasury Benches is significant. 

fte B01ldrIrable S1i J'rdk Boyce: I strongly resent the statetnent that 
there ha.s been silence on my part. You, Sir, interfered and ruled that 
there W6.'S no necessity to answer the question. I have merely followed VOUI" 
~~. -

Mr. ClaY" Prasad Singh: In the explanation which my Honourable 
friend, ~ir Frank Noyce, has offered, he has not substan'tiully denied that 
a deputation waited on him. I need not pursue t.he maUer. 

Kr. President (The TIonollThhle Sir Shanmukhnm Chetty): The Chair 
deprecated the usking of questions on the part of the Honourable Member' 
and the Honourable Member is still pursuing in thnt strain. He cannot 
infer anything from the silence of Sir Frank No;\:ce. 

Mr. Gaya Prasad Singh: I am not aslting for a reply, but I am making 
a statement, an emphatic statement, that if any deputation of the Muslims, 
whether of certain Members of this House, or outsiders, baH waited in 
deputation upon any Member of the Government, then it is 0. very dis-
graceful act on their part. 

Sir, r made my observations rather in some detail on the formet occa-
sion, and, therefore, I do not want to repeat all that I said on the la'Bt 
occasion. Let us once for all end this communal wrangle on the' floor of 
this House, by whatever method it may be. Let myltonourable friends; 
the Muslim Members, enunciate some principle on which this communal 
wrangle could be solved once for all. I think it will be doing a great service 
to the country. 

Sir Abdur BahIm (Calcut,t,a Ilnd Suhurbs: Muhammadan Urban): 'On a 
point of order. I do not think it is desirable for an HonO'llrable Member 
to Ilsk the Muslim Mem~ers generally to put forward Imgl!'estions. If he 
has any solution to suggeRt; why should hp. not do it hiIIll!elf. Why .houid 
he cnlI on Muslim Memben alone to ,do it? 

Ill. 1[. O .• lOa (Dacca Division: Non-Muhammadan Rural): Is thai! a 
point of order? 

Di • .zlnck1tn Ahma4 (Uni~d Provineea Southern Uiviaiona: Muham-
madan Rural): The HonouTablegentlemaJl i. doing agreaiinjuatice ,to tbe 
future DireMor,.Geaeral, tiec ... se' ae' b .... 'directed ,the a1;te.tio.u of the etd.iQ-
"\iAim"Mri*n~1Io·wtRc" .. ..a'....,.~enol. tbat~J~ 



:.r .. Gaya Pruad Sm,h: I hope the position of the future Director-
·6e~ralof.tbe Posts and Telegra.phl Department is 80 high up that he 
would not ca.re to note what I or any other Member of this HOUle or any 
one o"t,lride will think about him, 80 far 88 communal matters are concern-
ed, but, Sir, there has been .... 

The BcmovableSIr l'ruJI: aOJCl: I think it may perhaps tend to clarify 
the air if I say at once that I have received no deputation of Muhamma.dan 
M-embers of this HOUle by way of protest against the appointment of 
Mr. Bewoor. 

_ BOD01I1'able Kemt.i: Withdraw the allegation . 

... 81a,. I'r'" •• : What is there to . withdraw ? I uudentand 
fl'om the statement of my Honourable friend, Sir Frank Noyce, thAt no 
Mustim deputation waited on any Member of the Government, any high 
official: of the Govemment *ith regard to the future appoint.ment. 1f that 
is so, I am certainly happy to know it. 

An BODourable Kember: Say you IioTe sorry. 

Mr. "aya fruad Singh: r am 'happy that no Mus'lim deputation wlrited 
OD nny high official sitting on the Treasury Benches. 

I have already spoken at some length on the former occasion, and I 
rea.lly beseech my Honourable friends. whether they are Hindus or Muhaul-
madans. to sink these differences and to come to 80me amicable settlement. 
My Honourable friend, Maulvi Shafee Daoodi. has been chaTging me with 
communalism. 

Kaulvt KallUamad Shatee DaoodJ.: Something worse. 

~. Gar.& Pruad. 81q1L: M,Y Honourable. lriend once belonged to a 
natiOilal organisation. He cut off his CODnection with tlla.t, and is now im-
mersed in the communal orsaniution of which he happens tQ be the Secre-
tary or ~80me office-bearer. Wlli he poiDt out that I belong to sny 

. couWlUllllol. orgllnillation, whether it be th" Mahaaabha. or any other body? 

Kaalvl Mu"NDm'" 1baIe. Daoodl: You belong to B much worse ,organi-
sation. 

lb. Gaya Pruad liIIIh: Will the Honouroble Member let me know what 
it is? Terrorist organisation? 

"U1vt .u"amm t41bfi1 DaooclI! I do not want to disclose it. 1 am 
not 80 dishonourable. 

:.r. k,.. I'iua ... : J certainly do nCMI objeoHt> my MU8lim friend. 
having Ii: legitimate ehare in tne loa"81 _ fi.hee of GoverDment office •. 
I do not objeCt to my Honourable friend. Sir Henry Gidney. pleading for a 
legitimate .baN for the members of his eomD1uni", but to nlD down and 
ind., in a tiNde againIt e"ery other eommunity d not the sort. of thing 
.welt :(NgbfJ. to' be, paomiited in tbiI HoUR. I do not waot to oppeee tm. 
motion it my friend wanta to preas is to • division. becal.l8e ~i8 -.otiGa in 
it.elf i. Ii very. inetwniftcan' thing. I rom looking at it &om a wieler point 
of ~w, not from ibie point of view whether mor~ jcM @O to the Bindua ., 
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[Mr. Gay8 Prasad Singh.] 
or less to the Mussalm>lns or vice "n.a, I I\m visualizing a time when we-
will get full self-government. What will be the condition of our country 
if the~e co~~al wrangle~ continue? ~ a Hindu is placed in a responsibl~ 
aod high pOSition, what wIll be the feehng of the Mussalm.&.'lls subordinate 
to him,. or if a Musl!m, fO,r instat,lce, is placed in charge of a Department, 
what will be the feehngs 01 the Hmdus who have to work under him? This 
sort of acrimonious discussion is quite subversive of the discipline of the· 
Department Bnd I would, therefore, strongly deprecate it. I see that my 
friend, Maulvi Sh&:fee Daoodi, is very impatient to criticise me. He has 
already spoken. I do not want to import any heat into this discussion. 
If I have done it, I am sincerely sorry for it. This is too serious a matter 
to indulge in acrimonious discussion, wherever it comes from. We should 
find out some via media by which an amicable settlement could be arrived 
r.t. My.friend, Mr. Maswood Ahmad, has given notice under every demand 
"Paucity of Muslims". If there is any paucity in any particular Depart-
ment, considered on a population basis or on the result of examinations or 
other standard of fitness, that must be rectified, but I do not want this 
occasion to be utilised for the flio'llDing of communal bitterness which is so 
unpleasant to all of us. That is all I have got to say. 

Dr. Z1&ucldlD Ahmad: While the Honourable Member was speaking I 
was thinking of the speech of Antony, when he said everything he wanted 
to say, but punctu6.ted it by the remarks "they were all honourable men". 
He says on every occasion that he is against the communal spirit Rnd at 
the same time he IS putting fire into the communal discussions. The Honour-
able gentleman put a question to Sir Frank Noyce. I put the reverse ques-
tion. Has there ever been any post, even including the Members of the 
Viceroy's Council, bbout which one person or the other did not approach 
any Member of the Government about certain individuals? I myself ap-
proached in connection with the appointment even of Members of the 
Executive Council, but to speak to any Government officer about the ap-
pointment of certain individual is very different from giving expression to 
the feelings which my Honourable friend has done today. If I ask this 
.question whether there exists 6.'lly case in which no person approached any 
Government official in favour or against certain individuals in connection 
with any appointment, probably the answer would be "No". Some persona 
will always approach in favour of some persons. In this case, instead of 
doing any good, my friend. Mr. Gaya Prasad Singh, has really done harm· 
tiO the cause he wanted to protect. I finish with this point at this stage. 

Now, so much has been discussed about the recognition of communal 
unions. I did not ws,'llt to discuss that in greater details as I have already 
written a chapter dealing with that topic in my book which I am going to 
publish and so I do not want to deal with it exhaustively but I want to draw 
attention to two points. One is that I studied this question of recognition 
of communal unions at Genev~. I saw every member at the Labour Office 
in t,he League of Nations, and I was given to understand for very good 
reaBODS that the Executive. Government had no right by executive action 
to pass an order that to' communal union should not be recogniaed and that 
it was really the privilege of the Legislature. The Legislature alone has a 
right to reluse recognition to uniona of particular description. Now, if and 
when the Federal Court COIDes into existence in India, then the first; case 
which they will hl\ve w;;\l be the c&.98 I will lodge againas the executive 
Rction of the Government in usurping the power of the Legialature and' 
refusing the recognition of the communal unions. This is the exclusive 
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privilege of the Legislatures and this does not come within the province of 
the Exeoutive Government. But, in India, as we are hopeleasly placed •. the 
Executive have taken away and usurped all the powers of the Legisllilture, 
und we can do nothing. Now, as regards the point raised by my friend. 
Mr. Mitra. about the recognition of co~unal unions, I think whatever he 
has said is w noble ideal-an ideal which all of us have in vi",\\, lAud which 
every country has in view, but if you study very carefully the history of 
the development of the unions in Holland, Belgium. Genoany and every 
other country. you will find that, before that ideal was consummated. 
auccessive stages had had to be passed through. 1 will not refer to the 
oase . of Germany. because. on account of Hitlerism, all the intermediary 
stages have been traversed in months which would have taken years under 
Ilonoal conditions; but if you turn to Czecho-SlovlAkia, Poland, Holland 
and every other country, you will nnd that there I1re communal unions 
and they are recognised in the country. 

An lIoDourable Kember: What about Russia? 

Dr. ZlauddJD Dmacl: I deliberately refuse to consider Russia, because we 
are not following the Russian form of Government in this country. You 
will find that, in all these countries, in order to achieve this ideal, they 
have had to pass through lieveral stages and they I\l'e still today recognising 
communal uuions, beoause they believe that this is the quickest way of 
combining all the people together. Now, you cannot combine Hindus and 
Muhammadans by executive action 01 the Government, whioh is r.-bsolutely 
impossible. They can be combined only by mutual goodwill and mutual 
understanding, and we hope, when we work together with co-operation and 
goodwill-not the goodwill of the type just now exhibited by my Honour-
able friend ovel' there-these things will be ach;(''\·"d. By thp. exeoutive 
action of the Government we are going fllrt.her lind further "way from the 
ideal whioh we all otherwise have in view. 

IIt.G. I. BaD,a I,.,: Sir, when the Honourable Member for Aligarh . 

lit .• "bl.!!lmacl YamID ][ban: He is not a Member for Aligarh. 

1Ir. G. I. Bup I,er: .... when the Honourable Member who hail. 
from Aligarh . . . . 

lit. Mubammacl YamID ][ban: He does not. 

lit. G. I. BaDp I,er: .... my friend no doubt hllilH froJn Meerut, but 
my Honourable friend over there hails from Aligarh. 

lit .•.•. .J0IIhI: He represents the United Pro"inc('s Sout.hern Divisions. 

Mr. o. I. Jtaap I,er: I know more sbout the Unitr·d Provincea than 
Mr. Joshi. Sir, when the Honourable Member who hlOils from Aligarh said 
that he abandoned his viait to Ruasia, I thought he was almost descending 
from aommuniam to communalism. It may sound a paradox, but, reall1 
why should there be so much heat in this Houae? We are not discuBainB 
oommUDiam-.nd .. for communatiam, surely communism and communal-
ism C&DIlOt 'go together. • 

Dr. Zlauclclba Dmacl: They lead to each other. 
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. • ! '. .' '. I I.:. ~ :,. 
Kr.O. ·S. ltanplyer: M~' friend thinks they I~ad to ~oocl{~me~:.··'i':do 

not understand what. he means. He says "commuilaJisin 'aud"coulrrimiitlm 
le(.a to each other"; I know the guillotiue will COJue llresently,. . 

. "'.. " .... , ... ,.) I'· 

Au Honourable .ember: No, not for today. 
. . ... >!.,,;! '.,', ~ "', 

Mr. O. S. Bania 1Ju: I know the:guillotine will eome aif~'Ii·te".Rlme 
ta~kB th~t we have on communalism. But have we not, tall~ed enfJHg1f 'f;n 
thHl subJect:-' Are we not· wasting ,he ~ime of lihM ·HGtM em thiswi'etcihed 
qaestion of eommunnlilml? . Sir, I ,would urgE: t\.M heJ'etlif4"r in this Hnuse 
~whetber this Legislature is to be prolonged or end1:!ti-it should be POB-
81bJf~ for Honourable Members to discllss, em· a ReltOrutJOD, all' that' they 
have got to S8.V on oommunalilllm so that when we corne to the .Budget, we 
8S Foerious-minded people will take up Budget quel1tioha and not, as my 
f~ielld, Sir Cowasji .Jehangir, rightly Ruid lllst yellr and with very grellt effeet, 
diSCUSS as to how InlLny Hindus or how ms:n,- l\{u888lmans a~in this Dt'-
partment or th~t Df'partment. or the other Department. Sir, we are wasting 
thE' t.ime of t.his House (Hear, hear) by the futile way ill ,,·hich we have been 
dil'lCllRSillg communalism. T hopE' Honourahle Members must be Rat.isfied 
wit;h the opportunity that they have got [.t, question time, ILnd I hope they 
will liot, disgrMe t,his Hou~ as it, has been disgraced not only' ~ ita own 
cI)mpl£>te Blit'llfaction, lIati~fltotorily disgraced, but dillgraeed in the eye of 
the people. What. a contrast the newspape1'8 are seeing'to the ASllembly 
that. they knew-to use Mr. Neogy's famous phrase on a lTiitorie Oee8aion-
~hllt n. (lont-rast froOl the Assembly they knew to the Asscmhlytn-at th£>~­
~e, a derogation to a poeiticin which is moo deplorllhlnl 

Mr. _. JIuwood £bmad: Sir, I am SOlTY to see that my Honoul'able 
f .. iend; Mr. Gllytt Prasad Singh, has unnecessarily brought SOUle heat int() 
this question, but, I think no one will take him seriously, b~cauee, as it 
is an old saying, whatever is in a bottle comes out; that is, the same 
thing which is in a bottle comell out. So what. was in ais heart, haa 
come out. 

I realise that it is now five o'clock, but I hope my Honourablia friends 
will have the patience to hear me for t.wo or three minutes. I shall relate 
a very phort story. A man was going into the Sela, ldid' for ladle D!icea-
sity he sat down under a plum tree. A plum fell down ·and be tDok that 
plum I~nd Ht-£> it. Afterwards. he went to the, 'Pllrty where he was to go 
wllcre dancing was going on. The dancing girl began a aOiJ.g: 

"O-Ai BeT Xi Ba"",,, me" Kall dooII,i." 
The meaning is: "J will ten the story of the time of our·lo\te" .. B~r 

'in Hindi mean!! time. hut hI'" in Urdu means plum. ~ow, hfl thought 
this ber was t,he SIUIlC that he picked up arid ute. He thougfit fihe.t\the 
,dancing girl snw him taking that ber or that plum from the ground and e~tj?g 
it, and now she sings that she will tell the atory of plum eating. Tliitririg 
that to be the plum which he ate, and getting afraid, he gave Bs, tOO 
to the llQ.ncing girl, but she thought. thnt thiR song l'~P.Il"ed him 90 much 
that he gave her Re. 100 and 80 she went on lIingipg ""O-~ ~e,. 1ri 
batyan men kaJa dGongi", and 80' be ,gave oui an the money. he lad 
in his pocket, nnd the songstress was repe'ating the sOme *>t1g-.' He fti 
very much upset and annoyed and then he said wiM!' aJtger that ftO'IV !rei 
himself would disclose the secret. that he had taken ~ plum .from thefleli 
and ate it. when he sat. under a plum t1"ee. 
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Now, compare the story. I did not mention anything about the future 
Director General, Posts and Telegraphs, but my Honourable friend, Mr. 
Gn.va Prasad Singh, when I talked about superseBBion and when I said 
that thaii injustice of favourtism in the form of supersession was going on 
in the Department, and when I talked about inefficient o!ffitcers super-
seding the efficient officers and said that the seniority list was not looked 
into nnd that senior officers were superseded for no reason and so forth, 
he thought every tIling WB!! fO!: the future Director General, Posts and 
Telegraphs. There are so many Members who can realise that I did not 
say anything about the future Director General, Posts IIDd Telegraphs, that 
he WitS inefficient or junior or nnything else about him, but quite unneces-
sarily Mr. Gays Prasad Singh has dragged him. 

I am thankful to my Honourable friend, Sir Henry Gidney. I did 
not really mean to say anything against him or against his community. 
I merel~ wanted to injert some sort of energy into him, flO that he might, 
stand up ~nd speak. 

Sir, when I said in mv first speech thl1t I did not wnnt to move my 
moti:m, it did not mean that I was not serious about it. The main thing 
Wt\S that I did DOt wllnt to have this commuDIlI talk again on the Boor 
of the House, but illY Honourable friend, Mr. Lalchand Navalrai, pre.sHed 
me to move it. • . 

In reply to my Honourable friend, Sir :Frank Noyce, I will only say 
this that the figures which he has quot,ed include menials UII well. In that 
way, he has hren ahle to mnk!:' lip thllt figure. But as he hilS promised 
to look into the matter. I do lIot want to prass my motion, but I know 
that my Honourahlt· friend, Mr. Amur Nnth DuU, is lIitting in t·he House 
and he will not allow me to withdraw my motion. 

Mr. Amar Bath Dutt: I will remain silent. 

Mr. M. Malwood Ahmad: If othel' Members do not object to my 
withdrawing this motion, I have no ohjection to withdraw it. 

Mr. Prtlld.nt (The Honourablf> Sir Shanmukhum Chetty): Has the 
Honourable Member the leave of the House to wit·hdrllw his motion? 

Mr. Lalch&lUl Bavalra1: No, Sir. 

Mr. PnIlclat (The Honourable Sir Shanmukhllm Chetty): The ques-
tion is: 

"That the demand under the head 'Indian POAtR and Telellraphl Department 
(including Working Expenlel)' be redl'c.d by RI. 100." 

The motion was negatived. 

'l'lt. Alaembly then adjourned till Eleven of the Clock on Saturday, the 
lOth Maroh, 1984. 
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